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LOK SABHA

Thursday, March 25, 1()76/Chaitra 5, 
1898 (Safca)

The Lok Subha m<)t at Eler«’n of the 
Clock,

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

Iron Ore of Bailadila Mines

*242. SHRI K. PRADHANI: Will 
the Minister of STEEL AND MINES 
be pleased to state;

(a) whether little less than two 
tonnes of iron ore of Bailadila Mines 
can produce one tonne of steel;

(b) the prices of iron ore and steel 
in the market; and

(c) the reason of exporting iron 
ore instead of manufacturing ste«1?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA- 
DAV); (a) to (c). A statement is laid 
on the Table of the House.

S*a*i'incnt

(a) Yes, Sir.

(b) The prices of iron ore and 
steel vary considerably, depending 
on the grade/type of the material. A 
broad indication of the present range 
of variations is given below: —

(i) iron ore:—f.o.b. prices vary 
from about Rs. 75 to Rs. 160

per tonne, depending on the 
Fe-content, lump/fines, etc.

(ii) Steel:—the prices fixed by 
the Joint Plant Committee 
for different items of steel 
products vary from Rs. 1,033 
per tonne in the case of rails, 
to Rs. 2,559 per tonne in the 
case of C R. sheets.

(c) The setting up of steel plants 
in order to augment the indigenous 
capacity of steel production neces-
sarily involves financial outlays of 
large magnitude Consequently, lack 
of adequate financial resources his 
been the main constraint responsible 
for our exporting iron ore instead of 
manufacturing steel. Even so. there 
is an increasing trf\nd in our exports 
of pig iron and sIpcI, both n terms 
of quantity as well as value. How-
ever, considering the large reserves 
of iron ore in the country and the 
pressing need to earn foreign ex-
change, exports of iron ore are neces-
sary and advantageous to the coun-
try.

SHRI K. PRADHANI; In view of 
the fact that our country faces a 
heavy loss by exporting iron ore to 
foreign countries I would like to 
know, whether the Government pro-
poses to expand the existing steel 
plants and to set up new steel plants 
by foreign collaboration or assistance 
from the World Bank and export 
finished steel.

SHRI CHANDRAJIT YADAV: This 
view cannot be taken like that that 
the iron ore should not be exported 
because we are not getting, as the 
hon. Member feels, proper price. 
Really speaking, we are trying our 
best that we should export steel as 
much as possible and this year by
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this time, we have registered orders 
for two million tonnes of steel in 
terms of quantity and Rs. 285 crores 
in terms of money 5n comparison to 
Rs. 18 crores In the previous year. 
We have a very comprehensive plan 
for the expansion of the steel indus-
try. It depends, however, on the 
availability of resources with the 
Government and even this year, the 
budget shows very clearly that a con-
siderable amount is going to be spent 
on the expansion of Bhilai, on the 
completion of Bokaro. The Govern-
ment has also asked the Steel Autho-
rity of India that they should make 
a proper and comprehensive study 
and submit a report as to what would 
be the requirement of steel by the 
end of the century for our country. 
How much money will be required 
for that, etc. Therefore, the Govern-
ment is seized of it, but till we reach 
that stage, it is necessary for earning 
foreign exchange that we should con-
tribute to exports as iron ore exports 
are one of the important things 
through which We earn foreign ex-
change.

SHRI K. PRADHANI; According to 
the statement of the hon. Minister, 
one tonne of iron ore earns only from 
Rs 75 to 160 whereas one tonne of 
steel gets us from Rs. 1033 to 2550. 
So, Instead of exporting iron ore, 
we can better export manufactured 
steel and get more foreign exchange.

SHRI CHANDRA JIT YADAV: We 
cannot make comparison like that. 
You know, Sir, setting up one steel 
plant needs hundreds of crores of 
rupees.

SHRI JAGANNATH RAO: I do not 
object to export of iron ore. But at 
Bailadilla, the hon. Minister knows 
huge stocks of fines have accumulat-
ed, Hills of iron ore have been com-
pletely taken out and huge stocks of 
fines have accumulated. So, if a 
peQetisation plant can be put up, 
pellets would get us more price than 
the fines. What is the thinking of the 
Government in this regard?

3 Oral Answers

SHRI CHANDRAJIT YADAV: I am 
in agreement with the hon. Member 
that in Bailadilla we have got seven 
million tonnes of fines. Government 
has asked MECON to make a study and 
report whether we can have a pelleti- 
satlon plant and what would be the 
conditions. In its preliminary report 
it has suggested certain steps. Those 
steps are being considered by the Gov-
ernment. We are also negotiating 
with certain parties and given the 
favourable situation, it may come 
through. It also depends upon the 
availability of resources whether we 
would like to go in for a pelletisation 
plant.

SHRI DINEN BHATTACHARYYA: 
My supplementary will relate to 
part (c) of the statement given here 
in respect of pig iron

Is it a fact that in West Bengal 
there is a big demand for pig iron by 
the foundry-owners and the prices of 
pig iron have also gone up. But the 
difficulty there is that so long they 
were getting their supplies from the 
Durgapur Steel Plant. Now from the 
Durgapur Steel Plant pig iron is ex-
ported and the West Bengal foundry- 
owners have been asked to get their 
supplies from Bokaro. As such extra 
money will be required to bring the 
pig iron to the factories from Boka-
ro. My question is why do the Gov-
ernment adopt this sort of practice 
by which customers are put to diffi-
culty?

MR. SPEAKER; What practice? 
Export of pig iron.

SHRI DINEN BHATTACHARYYA: 
My question is: there is pig iron in 
Durgapur Steel Plant and Durgapur 
is nearby.

SHRI CHANDRAJIT YADAV: The 
question does not relate to this. Thf» 
relates to Bailadilla. I may My that 
it fs wrong to say that. All 1he *teel 
plants management is undear HSL- If
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a particular foundry needs a parti-
cular kind of pig iron which is pro-
duced in Bokaro, only that might 
happen. Anyway I will look into 
that matter.

Incentives for Family Planning

*243. SHRI RAJDEO SINGH; Will 
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to 
state;

(a) whether Government are fina-
lising the guidelines which will be 
commended for adoption by the States 
in regard to family planning; and

(b) if so, whether family will be 
chief determining factor of entitle-
ment for building loans, allotment of 
TD.D.A. and Government flats and 
assistance for setti^ig up small scale 
industrial units?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH); (a) Some proposals for 
intensification of the family planning 
programme are being considered by 
"the Government of India. Some State 
Governments and Union Territory 
Administrations have already adopted 
'certain measures of their own.

(b) The Delhi Administration has 
■adopted certain incentives and disin-
centives under which those with 
■smaller families will receive prefer-
ence in these matters.
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Steel Production daring 1975-76
H3

*245. SHRI B S BHAURA:
SHRI S A MURUGANAN- 

THAM:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether the steel plants have 
achieved an all-time production re-
cord during the year 1975-76;

(b) if so, the broad outlines there-
of;

(c) whether iheie is an accumula-
tion of stocks in the steel plants; and

(d) if so, measures being taken for 
the regular disposal of it’

THE DEPUTY MINISTER IN THB 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) to
(d) A statement is laid on the Table 
of the House.

Statement

(a) and 0>) The estimated aggre-
gate production of 5.7 million tonnes 
of saleable steel from the integrated 
steel plants in 1975-76 will be an all- 
time production record. The previous 
best was 4.9 million tonnes achieved 
in 1974-75.

(c) Yes, Sir.

(d) The following principal mea-
sures have been taken for the dis-
posal of stocks:—

(i) Streamlining of distrihtfltfon 
procedures with a view to

Oral Answers ftMARCH 25,1978
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cutting down procedural de-
lays and making steel avail-
able to the consumers more 
easily.

(ii) Priority allocations have been 
dispensed with.
y

(iii) Restrictions on the end use of 
various categories of iron and. 
steel and scrap have been 
lifted.

<iv) A system of order collection 
through the producers’ Cus-
tomer Contract Officers and 
supply through stock yards 
has been introduced.

(v ) The temporary ban on cons-
truction of non-functional 
buildings imposed by Gov-
ernment in 1973 as a naeasure 
o f economy has been with-
drawn recently.

(vi) A massWe effort is being made 
to export iron and steel ma-
terials to other countries. Till 
the end of February, 1976, 
6.33 lakhs tonnes of such ma-
terials valued at ■ Rs. 91.67 
crores have been shipped. 
Firm Orders for tbe export of 
2.099 million tonnes at an 
estimated value of 285.17 
crores have been booked.

The higher Plan outlay in the Bud-
get for 1975-77 is also expected to 
lead to higher steel consumption.
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SHRI HARI KISHORE SINGH: I
would like to know as to what is the 
effect of the price reduction in steel 
on the end products from steel.

SHRI CHANDRAJIT YADAV: Sir, 
I have not followed the question.
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SHRI B, V. NAIK; Kindly permit 
this question which is based on the 
last para:

“The higher plan outlay in the 
budget for 1976-77 is also expected 
to lead to higher steel consump-
tion”

Sir, when we look through the Plan 
outlay as well as the budget of the 
Steel and Mines Ministry as against 
the projected three new factories that 
were coming up at Viza& Hospet and 
Salem not a single naya paisa has 
been allotted in the budget during the 
current year. May I know the rea-
sons and the compulsions under which 
these three projects have become 
non-starters and have bden kept in 
cold storage?

SHIU CHANDRAJIT YADAV: I
have already made it clear. This is 
very wrong to say that those projects 
have been kept in cold storage. Really 
speaking: we cannot produce steel
without having detailed project re-
port. Very recently the DPR for two 
steel plants, namely, Vteag and Vlji- 
anagram have been completed. They 
will take 18 months. After taking 
the DPR, Government will go into 
the questions as to what will be the 
resources and the categories of steel 
to be produced. Whatever money is 
needed at this stage, O m m m m t 
turn made It available. About the 
ttiird steel plant aft Saissn, atoaady 
the OPR has t*®n received and *  
ander study. Necessary arrangements

are being made to make the money 
available for this year. Therefore, ltj 
will be wrong to say that these steel 
plants are non-starters and have been 
put in cold storage. Government is 
serious about them and are going 
ahead. But later on it also depends 
on the availability of resources, as to 
when and how Government will take 
up that matter.

SHRI VAYALAR RAVI; In answer 
to part (c>, the Minister has admitted 
that there is accumulation and he also 
listed some steps to see that the 
stocks may be lifted by different sec-
tions At the santa time, I would like 
to know whether it is a fact that the 
retail policy enunciated due to scar-
city by which selling was done 
through depots instead of through re-
tail shops owned by individuals has 
resulted in the accumulation of steel, 
because private parties are not lift-
ing it because of the new policy adop-
ted Since there Is a huge accumula-
tion of stock worth Rs. 60 crores, now 
that the scarcity is over, is there any 
review of this policy contemplated?

SHRI CHANDRAJIT YADAV: This 
is not correct Really speaking, the 
new distribution policy has helped to 
ease the situation. Certain restric-
tions which were in existence have 
also been removed. Because o f the 
lack of internal demand, this accu-
mulation has taken place.

I would also like to make it clear 
that this is not a matter of great con-
cern because this year we produced 
800,000 tonnes more steel. Also the 
other steps taken against hoarding 
and blackmarketing have sJso helped 
because people who had the tendency 
to hoard do not do so now. There-
fore, availability has become easier. 
From time to time when sufgaafenur 
are made by private parties or other 
associations, th«y are kept la view 
and accordingly decisions are taken 
aaft also revised to hrtp custom#* as 
well as- tlNte who art dealtar &> 
steel
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THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIRSINGH):
(a) to (c). A statement is laid on the 
Table of the Sabha.

Statement

(a) to (c) There is not a separate 
system of coordination except in the 
sense that the Committee on Transport 
Policy and Coordination (1966) re-
commended that m a country like 
India, the problems of coordination of 
different transport services could be 
taken care of largely through invest-
ment policies under the Plans The 
Government of India have accepted 
this approach to transport coordina-
tion and, over the years, such coordi-
nation has been sought to be achieved, 
keeping in view the policies recom-
mended by the Committee.

The main emphasis in the Fifth Plan 
is on a coordinated and systems 
approach to the development of the 
various modes of transport so that the 
system Is viewed as a whole, with the 
different sectors being inter-dependent 
and supporting and supplementing 
one ether as far as possible.

Coordination between rail and road 
transport is sought to be achieved 
through the agency of the Transport 
Development Council on which the

Ministers of Railways and Shipping 
and Transport are represented.

Coordination is also achieved bet-
ween these modes of transport, in so 
far as passenger traffic is concerned 
by participation of the Central Govern, 
ment m the Capital structure of the 
State Road Transport Corporations. 
Railways are given representation on 
these Corporations Railways have 
also agreed to provide representation 
to State Transport Undertakings on the 
Regional Advisory Bodies set up by 
them

In regard to rail-road coordination 
and coordination involving other forms 
of transport, inter-Mimstenal consul-
tations and discussions are held, when 
ever necessary, so as to promote the 
object of development of the transport 
system as a whole, in an integrated 
manner, to the best advantage of the 
country at a minimum cost.

The matter regarding formulation of 
a National Transportation Policy, lay-
ing down the role of the various modes 
of transport and short term and long 
term objectives for their development, 
as recommended by the Estimates 
Committee, in its seventy-fifth Report 
on Transport Coordination, is being 
examined. Consultations with the 
agencies responsible for other modes 
of transport, not dealt with by Minis-
try of Shipping and Transport, are 
necessary and hence it is not possible 
to indicate tbe time by which a deci-
sion would be taken.

However, every endeavour will be 
made to complete the examination of 
the recommendation as early as possi-
ble.

The question of laying the National 
Transport Policy Statement on the 
Table of Parliament will be considered 
at the appropriate time.

VfT fiwr 11
W f e  *i*rr £  i
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“The Committee note that although 
the formulation of the national 
transportation policy was emphasis-
ed as early as 1950___”

“The Committee  are  impressed 
with the approaeh which had been 
outlined in this behalf as early as 
1966 by the Committee on Transport 
Policy and co-ordination which was 
presided over by the Member in 
charge of Transport and high-power-
ed representatives of Railways, roads 
and other means of transport. It is 
a pity that Government while___

MR. SPEAKER:  You
read long statements.

should  not

SHRI M. C. DAGA;  I am reading 
a portion relating to the answer.

MR. SPEAKER; Ask a question.

: :  5rrq  ’t?
CN

I  it flTTTT  #ITTT 

^ ̂  I , f'•.’TT I,

mq "tt- vT# tr"?: 1950 %

5TT?: 1976 I, t f̂rcT̂TT

TT̂TT <VT~ ^ PnCr  ?t1-T 

t  VT-̂ f-r¥

I  ?

pT? ^

f̂r qif̂'=r> w:r  t 1

?r  ̂ I 1950 % IT  JTTJ#" 

f TT  ’TTT  I I   ̂  cTT̂

I 1950  ̂ >̂=rr m t,
'  ’TOi-T  '■-TT  TTTa-

1950 % ^

 ̂ I I

"i'st ^  -f-TT 

mr̂ % . f̂ T̂T

|?TT  t m.  'rrf%?f)-  sfi  sfi-

^ % r?itT

«ft, ^

I Jf

f̂iTT w 11 ?T5r ?rnT,

 ̂ JTTT  I %

f̂TTT£f)-Fr  I  T̂̂-

^  ̂ rm : TTGf)-q- 

 ̂ îrr  5F77 I,

^ I ? 5T? 5>fV I 3T?

cfer % sfr ffrqR
 ̂ JTff Tfa.cft  t I

w>i fTTf̂rf̂ir  ?if̂sr |,

iTr̂tr̂TT

I ^

ferr 11,

ffTJTT  n̂T t I STTfT

ftr I fjr̂ T̂ T̂ l,

#T TT̂ tr̂ =̂5; --̂ri

Tft I I 3ft g%rT

^  ̂^  % =iTTr̂ STT'ttT I

HTTiT mr liw?:
 ̂ ĴTT

 ̂ ^ JTfeff q-̂ 20,25,30

■’Ei'qm  ÎTT 5̂  cTiTT̂TT  |  ^

^  F̂ r̂ ĴTT?TT 3rrq-

«fr? ̂  f̂jfr %  fqi“ ^

^  3f̂T?T H fr 
9̂T sfflr ?r%̂ qt. ?

?rtT   ̂ 5#  ̂?r̂rT . .̂tt ■ffl- 

^T ?r>

¥>:  pf#  ̂ 5frr

fw?:  I ?  .  '
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^  3rr?f)- I  I

rTlJT f H f  : ?TTq |

f^:" 5T?rq^ 'IT ?rf^=TT

fjT̂ Ts '̂ x t  I r̂̂
^  I  ^̂ iTfsr

'ftf r̂ f̂l' ’T’i’T ^T^T StT-
I  f?^  % nx f=T^

flT I  ?ftT ?Tff
I mx 5̂tv I  

g 'f  trfHr r̂^E
^rrq ^ f ^ ' i c  q^fn^fV ^ ^ T it %

^  f t  I ^  7 g-T^ it  ?TTi’-'̂ r ^5Tf

'F ^ tt  ||i

( ^ o
i f t o  f e w f f )  :  ; t  ?TTq ^  ^

^  ^  ?TT
5Tf ^WT?i ?rfT7ts fffsr^Tr t̂rr q^r^r 
t ,  ?r>T ?Tifi-
^  f^’TT t , f ^ i r  -̂T% f  ® ^ 
^ 3  rfiTfy#' m 'f '  T^rfr t  I JTt 

q-f gafT^ % . . . .

Trqr,
^ q  ^ ^ ^ T cq : 4T?r;f>ir 7T?fzr

•̂ r> ^^TftT I

3To «fto fs^Tf:
%  f̂ r.T I  I rft ’ f'-^i^ t

5ftT fwfTJT ^  ^t^rr- 
I ^  if

I  f^fTT ?TfTT t  ?TJT>̂ 2
t ,  f3f?T #  grsTf % T>? ?tP T tj 

■̂ sTT % ^d T̂T ?r>T ir ^it fr7̂ =TT 
% 1 sr
•7IPt #  ?I>T 5tFT>? ?r<TtfW  ̂ % t  I 
^  ?»T ^cT VT ^jfT'TT %
^  I  %  5 T #  ?frT %
f̂ JTT %  g m  !TlrT TT ?T*rO'̂ T #  
fe r r

5 T T f¥ # ^  q ^ c  ^frTJfT |?TT |  ? ^ T

^sT ^T5f'|fHq t  I ^  <TT

w''- jftT ^  |; ?ftT >fi=̂
|, 5^7: ifl #■ ^

qrfeff*' ?w ^ T f % grq-^
r̂.x I

Involvement of Landless Rural Lab'^ur 
in Implementation of 20-Pcint Pro-

gramme
*249. SHRI VASANT SATHE: Will

the Minister of LABOUR be pleased to 
state:

(■a) whether Government have set 
up a working group to identify areas 
and evolve appropriate mechanism 
and organisational set up to ensure 
effective involvement of landless rural 
labour in the implementation of Prime 
Minister’s 20-point Economic Pro-
gramme; and

(b) if so, the main features thereof?

THE d e p u t y  m i n i s t e r  IN THE 
MINISTRY OF LABOUR (SHRI BAL 
GOVIND VERMA); (a) and (b). A 
statement is laid on the Table of the 
House.

Statement
A Standing Committee on Agricul-

tural Labour was constituted in May 
1973 to assess the trends of the agra-
rian labour situation and to review the 
available data and suggest appropriate 
studies and surveys for the collection 
of economic intelligence pertaining to 
agricultural workers. It advises the 
Government on the administrative and 
legislative steps that should be taken 
for the amelioration of the conditions 
of agricultural workers. To organise 
the agricultural labourers has been 
one of the primary concern? of this 
committee.

In pursuance of the decisions taken 
by this committee, the National Labour 
Institute has organised several labour 
camps in the villages. The purpose of 
these camps has been to apprise the 
agricultural labourers of the Govern-
ment’s programmes for rural develop-
ment, the existing statutes on-laT>
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holdings, share-cropping, tenancy, 
minimum wages and laws relating to 
bonded labour system. The impact of 
these camps has been remarkable and 
lot of enthusiasm has been generated 
among the landless labourers. It has 
been observed that 20-point programme 
has awakened in them an awareness of 
their rights and an eagerness to im-
prove their economic situation.

It was decided at the Labour Minis-
ters' Conference held in July 1975 that 
every State should evolve suitable 
criteria for fixing minimum wages. The 
responsibility for implementation of 
the Minimum Wages Act rests essenti-
ally on the Labour Departments of the 
States. The announcement of the 20- 
point programme has added importance 
to the necessity of the enforcement of 
minimum wages. The Chief Ministers’ 
Conference held in March 1976 sug-
gested that there should be stringent 
penal sanctions against violation of the 
Minimum Wages Act.

A  Study Team of Rural Employment 
has been constituted under the Depart-
ment of Rural Development. This team 
will suggest measures for providing 
employment to one person in each 
family for 250 days a year.

Legislation on the abolition of the 
Bonded Labour System came into 
effect from 25-10-75. Detailed guidelines 
have been given to the States for the 
rehabilitation of released bonded 
labourers. The States are preparing 
schemes for generating employment 
for the freed bonded labourers. The 
nature of the scheme will obviously 
depend on the resources endowments 
of the area- The freed bonded labour-
ers may be inducted into agriculture, 
animal husbandry, pisciculture, seri-
culture or other types of rural indus-
tries. The National Labour Institute 
is conducting a camp exclusively for 
the emancipated bonded labourers In 
the district of Palamau in Bihar from 
20-3-76 to 26-3-70.

Necessary legisltti v* and administra-
tive steps therefor are being taken for

the effective involvement of rural 
labour in the implementation of the 
20-point programme.

SHRI VASANT SATHE: In view o f  
the statement placed here, I should 
like to know whether the government 
has any mechanism, either the stand-
ing committee on agricultural labour 
which was constituted in 1973 or the 
national labour institute which has 
organised so many camps all over the 
country, by which it can tell us the 
figures or statistics relating to the 
total agricultural labour in the country, 
particularly those who are landless-, 
because all agricultural labour may 
not be landless—some may have a little 
land? Can they give us the breakup 
statewise? May I also know the 
avenues in which you can provide 
alternative employment in agro-indus-
tries in the light of the strategy that 
is being thought of for integrated 
rural development? Have you got any 
such plans prepared by the standing 
committe on agricultural labour and 
if so, will you give us the breakup 
statewise and the broad outbne of the 
plan?

THE MINISTER OP LABOUR 
(SHRI RAGHUNATHA REDDY): Sir, 
the Standing Committee on Agricul-
tural Labour is purely an expert body 
to advise the Ministry of Labour with 
respect to certain research projects 
that the Labour Ministry may under-
take and also certain studies to be 
conducted by It. It consists o f Pro-
fessors and other experts to deal with 
this problem. With respect to the 
question that has bean raised hr the 
hon. Member, I may state that this 
question has been discussed as to what 
manner the bonded labour that i* 
relieved will have to be rehabilitated, 
agricultural labour which Is unemploy-
ed will fcav* to be given employment. 
•tC. ii has Seen stated that animal 
husbaadanr, pisciculture sericulture 
and oth e/ type* of rural programme* 
kavt twsc cdBtentftated An Ike fifth  
Five Ye^r Plap whidk are oxienta4 lor 
the purpose of ftndirig emptoyment and 
also to deal with the problem* of
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underemployment In the rural areas. 
This la a very general question and it 
ig not a specific question.

SHRI VASANT SATHE- I have 
asked specific question What are the 
measures taken to ensure effective in-
volvement of landless rural labour in 
the implementation of the Prime Minis, 
ter's 20-point programme, which means 
giving of lands to the landless labour 
and other things? Do you have any 
figures?

SHRI RAGHUNATHA REDDY* 
With regard to the 20>point economic 
programme, we are concerned with 
the minimum wages and also the 
bonded labour About 48 million peo-
ple are consHe-e,i to be agricultural 
rural labour, subject t<* som<» varia-
tions in fignrt's. I am giving you the 
approximate figures And with xes- 
pert to this, the bonded labour legis-
lation has bcien brought out already 
and this House hnd already discussed 
this. The Bondel Labour Legislation 
has Rot an inbuilt mechanism for the 
purpose of rehabilitation and also for 
vigilance purposes and the total in-
volvement is a sociological process. It 
is a continuous process.

SHRI VASANT SATHE: Sir. has
he given any information? What is 
the uite of asking questions? They 
are not able to f»ive us any informa-
tion. Then what for i<? this Standing 
Committee on Labour? This Institute 
has been doing the work since 1973.

MR. SPEAKER: Last Sunday I
participated in the camp which was 
conducted by the National Institute 
on Labour in Palamau district. It 
was a very good camp. They are do-
ing something.

SHRI VASANT SATHE: Tl.at is
given in the raply. Will you collect 
tHa information and inform the House 
later on? 

m m  RAGAUKATHA NODDY: The 
Hon’ble Member has asked some spo*

cific information. I will be in a posi-
tion to give the information. If it is 
a general question like involvement 
of the rural labour, implementation of 
20-point economic programme  ̂ etc. I 
would say that it is a question for 
debate or discussion.

SHRI VASANT SATHE: You have 
said that one ol the major points in 
the 20-point economic programme is 
the Minimum Wages to Lo ensured to 
the Agricultural labour. Do >ou have 
any data on Mur? tfhat are the' mini-
mum wage* m different Slates and in 
which States are they being imple*- 
mented’

SHRI RAGHUNATHA REDDY; We 
have got sufficient data on this. I 
cau supply it to the Hon Trie Membflr.

MR. SPEAKER: Yes, you can sup-
ply it Or you can collect the data 
as place it o a the Table.

SHRI RAGHUNATHA REDDY. 
There is no difficulty. I can write 
to the hon. Membctr or I can place it 
on the Tabic of the House. I have 
also answered the question several 
times on the floo*- of the House.

SHRI PR1YA 3AN JAN DAS 
MUNSI: May I Know from the Hon’
ble Minister whether in the Labour 
Ministers’ Conference several Minis-
ters of various States, specially the 
Department of Labour, raised the 
question that they are facing certain 
genuine problems to implement the 
mipimnm Wage Act because of lack 
of some mechanism in the rural areas? 
May I know whether it is also a fact 
that the minimum wages fixed under 
the Minimum Wages Act passed by 
the various State Assemblies have not 
been made known to the agricultural 
labourers either through camps or 
public bulletins or peopVg organisa-
tions or BDOa etc., especially in the 
State of West Bengal?

a m a  RAGHUNATHA R1DDY: 
nyrfag the Labour Ministers confer-
ence, the Labour Ministers agreed
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that minimum wages should be revis-
ed in each State. I am happy to state 
that in most of the States minimum 
wages had been rrtaseJ. But the 
difficulty is about implementation. A 
number of ‘suggestion's have been 
made which are under consideration 
of the government like ami mdments, 
increasing the number of enforcement 
officers, designating certain officer? as 
procedural delays etc. Thtse are un-
der consideration.

SHRI PRIYA RANJAN DAS 
MUNSI: What are the difficulties
pointed out by the Labour Ministers 
in implementing the minimum wages?

SHRI RAGHUNATHA REDDY: 
The difficulties pointed have been
about punishment, procedural delajs 
etc. These aspects are beinp taken 
into account and °tpps arc bemf? 
taken.

. t  *TIT3HT $ 

*r#r
| srV t  fa r  tfr *m*7r

3 i m  t  i JTsft * * t w  
vSTT’Ti' j?T , TTF ?T?r £ I fT*TPT
% ^rfr % i

irsr ^n rr ft irk r̂frsT sft 
3IFft t  *ft r* ** ftvr 
%  frflj ’SFTf 3fRTT ft I SPTf
Ift? TT̂ ft q *  W  sft *ftft fa ^ F T * % 

^  <rpft &  % fa j  w  ^t^tt i 
qfiww w r*  *rt ^ r%  ?rw T??rr 
fir w r  t  < r k i w  ’F^rr f t  «rwr
$ < vn «rm *t*m  |
fa  tnp *  IwrT ;39W

w r  %, t a w  i*r c t  wwr fftrr 
| %frr fo m  ^  qfifta m S  %*c

*  »Tfr̂ r | ? wtfi¥ Inrc **  
f$*5r *f w  ntrft aflr wit*
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« f(f  1 1 w r s *  % «ftr  fatft
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I  \ v t f  ift  v n r
W  ^  % <?$% vrr 
sfr *{r x m ft | %  q«P jfr ^
fm  rrrzf sft %«n:
wfr *?r «rrr?r % wwr trarw
$  *TTf ^TPTf *•% VftX fSpfTIW
?T4 r j fa r  ^

»nTTf t  p̂r̂ rr v i f  TfFrr fa^nsr 
1 ffq’Rr

fa * t  I ^
in- ?̂r t  ^»t> f«r #  i

?»r ^ 41r5T  ̂ irr f^rsr

*nrrn ' ^  ^  r̂r ?Tr crirnrr 
w f r  t ?

SHRI RAGHUNATHA. REDDY: 
This question is m the contcxt of 
minimum wage. Minimum wage is 
minimum wage, it cannot be related 
to production or other probl^mr like 
prictls.

*ft fif^rfw f̂ r-sr 
srrr *nrT*r ti%t ( q-fr %  zzm
«TPT ^ »fT f t  ft I €m  -JrR
rft w n r f  «Ft «rprr ^ rf^r j

WWW 3ft OflW
f̂TT «TT ^ fiflT ^ I

^  : «lfirW W  vtWK
% tfvar w t ^
? m  3R ■*% f t  ?rnr ^
m  wnrfftfrRrTs' i x r ft  srnj;
% Tflufafr ^  t ht  ?fr a im
wm am ^  f? t f  ^irr t fn s ?  ^rnrr 
«rnTirr aft ifhr fs ft  aft « p n r ^  |
W  W ft*  % I W f t  WWRft ffpjpf

$ * * T
w t  vTvnr % ?̂rr v tf vr̂ vr f̂ r*rr | 
Wf ?WWr W IT  h  t p W W T  ft*Rm m
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ftrfw rfwr fw^rrfautr srt

if *rr% % vnff *nfr *rt vErafHurrf
ft  ̂  $ f̂*Pt <t*PT 5TT »T% ?

SHRI RAGHUNATHA REDDY: 
I© the Labour Ministers’ Conference, 
this question was considered and cer-
tain difficulties were pointed out in 
respect of implementation of the pro-
visions of the Minimum Wages Act. 
The implementation of the Minimum 
Wages Act to a large extent, depends 
upon the involvement of tho agricul-
tural labour in the movement. In the 
absence of a proper trade union move-
ment being built up, it will be very 
difficult to implement thih Act, That 
is why, w& are holding camps for this 
purpose and, Sir, >ou have been plea-
sed to attend ono of such camp*.

MR. SPEAKER; Very good camp.

SHRI RAGHUNATHA REDlTi: 
Thank you veiy much.

Checks on Lav-offs. Lockouts. Ret- 
remhment* and Closures in Industries.

•251 SHRI S\MAft MUKHERJEE: 
Will the) MinisW of LABOUR be 
pleased to «taU» whether lav-jfls. 
lockouts, r*ofrmrhmonU ard closures 
have not been checked oven after the 
passing of Tndustnal Dispute Amend- 
ment Act’

THE MINISTER Or LABOUR 
(SHRI RAGHUNATHA REI'DY): 
The Industrial Dispur ?s (Amendment) 
Act, 1976 has come into fore* with 
effect from the 5th March. 1976, There 
has not been any report in the Cen-
tral sphere) about bre irhes of the pro-
visions of that Act. The amendments 
do not cover lockouts.

SHRI SAMAR MUKHERJEE: Whe-
ther the Minister is aware that very 
recently the Union North Jute 
Mill of Bird & Co. has b*en loeked 
out and otheir lock-outs arc also tak-
ing place? Tha Labour Minister has 
made a statement in the Assembly of 
West Bengal giving figures which

create concern because of the large 
scale lock-outs, lay-offs, retrench-
ments, closures, etc. So, what ar® the- 
steps that Government is proposing 
to take to stop ail these?

SHRI RAGHUNATHA REDDY; I 
am not aware of this specific lock-
out. With regard to lay-offs, re-
trenchments and clo^uce?, tnis hon. 
Houst) has passed a Bill very recently 
on the subject, the provisions of which 
are very clear. In resoect of matters 
that fall within the State Govern-
ment’s jurisdiction, the appropriate 
State Government will take necessary 
action. With respect to the matters 
that pertain to the central sphere, 
there is only onp ca-.e jp ’-il now and 
that application is now with the ap-
propriate authority.

SHRI S M. *?ANTP„TE*:; I am suret 
the hon M.mster awar, that two 
textile mills -nd ons ]-‘‘ n r-'.ill in 
Kanpur and one cemc*>t f ictory in 
Sawai Madhopur are closed and near-
ly 10,000 workers are rotting in the 
streets I •Aou’d ltku to know whe-
ther a final dcc'iion hs» b<*en taken to 
reopen these two textile mill.’ , one 
jute mill in Kanpur and op- cement 
factoi y in Sawai Mafthcpur'’ If not, 
what are| the reasons?

SHRI RAGHUNATH \ IvEDDY: 
With regard t» the mills tlut are 
mentioned b / the hon Member, the 
Government is jnn ldc'ing tho matter 
and the hon M 'm !k  kno*As about it,

MR. SPEAKER He has q.\en the in-
formation.

SHRI S. M BANERJEE I am hear- 
11114 this year .■'fter year I have also 
become grey after hearing all these 
cases I think, that as Minister of 
Labour, he is concerned with it. Or, 
the other Minister, viz. the Commerce 
Minister, should have been present 
hern We do not see the Commerce 
Minister. Let somebody give an assur-
ance or a reply to console the 10,000 
worWars. I am not starving; the work-
ers are starving.
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ME. SPEAKER: Can the Minister 
give a more specific reply?

SHRI RAGHUNATHA REDDY: The 
hon. Member had raised this question 
a number of times. There is no doubt 
about it. I understand that the Minis-
try of Commerce is dealing with tins 
question; and the State Government is 
also involved in this matler. They 
have taken up the matter seriously. 
Certain steps are lJkely to be taken

SHRI C. T. DHANDAPANI- After 
the imposition of the Presidents rule 
in Tamil Nadu, the lav-ofT in the tex-
tile industry in the Coimbatore dj^trict 
is rapidly increasing. Tamil Nadu is 
now under the jurisdiction of the Cent-
ral Government. Is the Minister 
aware of this fact; and would he take 
necessary action in regard to thp lay-
off? Secondly, there is a statement 
released by the government in Tamil 
Nadu that in regard to lav-oflfs and 
other things, the industrialists should 
take prior permission from the Tamil 
Nadu Government. I« it the policy of 
the government to grant permission for 
lock-outs to the industries’

SHRI RAGHUNATHA REDDY- I am 
subject to correction. After the Pre-
sident’s rule was imposed in Tamil 
Nadu, no man-days have been lost.

MR SPEAKER- Next question.

SHRI C. T. DHANDAPANI The 
second part of my question has not 
been answered. A statement was is-
sued by the present government in 
Tamil Nadu, saying that prior permis-
sion should be taken from the govern-
ment for lock-outs and lay-offs. Is it 
a fact?

MR. SPEAKER: Statement by
whom?

SHRI DINEN BHATTACHARYA: 
The position is that the mill-owners 
have to inform the government before-
hand, before laying off, or locking out 
any factory. Does the Minister know 
it?

SHRI TRIDIB CHAUDHURI: The
Minister has just said that so far, ac-
tion under the Industrial Disputes 
(Amendment) Act with regard to re-
trenchment, lay-ofts etc. was within the 
purview of the State Government. But 
only the other day in the other House, 
the Mini* ter himself bad made a state-
ment—I had read it in the papers—that 
more than 4 lakhs of people have been 
lairf off since the imposition of the 
Emergency. Of course, retrenchment 
figures were not given. May I know 
in this connection whether the special 
attention of the State Governments 
has been drawn to the fact that 
they should take action under 
this Act, so thal the pur-
pose for which this House had 
passed the Act may be fulfilled? What 
action has been taken so far ? It is 
no use telling m every tim-; “It is 
for the State Government; what can 
we do? The State legislatures will iee 
to i t ” We have parsed the Act. We are 
under Emergency. We have to see 
that this Act is implemented proper-
ly.

SHRI RAGHUNATHA REDDY; The 
special attention of the State Govern-
ments had been drawn, asking them 
to implement this Act as expeditious-
ly as possible; and some of the State 
Governments have taken action for 
publishing the rules. After the lapse 
of some time, the rules will also 
come into force. As far as the Centre 
is concerned, the rules as well as the 
Act had come into force on the 5th 
March; and the Act is in force.

Tm W  *rf- " t t  2f m
fifltrT »WT fr, rrrr rrs f^Tr f«rr
fc fo $*r 5*
3r> wtfr. ^sr v*m
$  % 1 s for *  *rter Spft
ffcft, «r«r W 3PT anff «rf iftrfy m 
fatrapr *sfr f f  ffcft ^
irvm  % 9pft xfrr w

%«prr«prfarn?^»rf ft ?
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SHRI RAGHUNATH REDDY: This 
legislation does not deal with the 

,  ̂ question of take-over. Suppose a per- 
^  son is laid off by any management, 

without the permission of the appro-
priate authority; it would be deem-
ed, by law, that the person is not laid 
ofE. He would be entitled to full 
wages, ag if he had been in service.

’  WTH ftrTiTT f  I

*252 . : SPTT

:

(^ )  iT'TJr
^^TTi ^ r f  m  

*’ f^rr I  f5TT% ^rxjr ^  vrrfr
w fV f? -s-ir I ; ?ffT

(w ) IT  irrfr ^  %
T^t iTC-PrC ^ % q-T 5T?iT
■f ?

THE MINISTER OF SHIPPING 
AND TRANSPORT (DR. G. S. DHIL- 
LO N): (a) No, Sir.

(b) Does not arise.

SHRI HARI SINGH; May I know 
whether it is a fact that the foreign 
shipping lines have been covered by 
the Indian lines and that at a time 
■when the Indian ships are unable to 
find any ca rg o ...,

MR. SPEAKER; TFat is too wide a 
•question.

: JTf f t  T fr  I  f5P 

f?TT. SPT,
fwT wrd Tf^r

t  I

MR. SPEAKER; Is it Hecause of 
that that fTiis question srises ? How 
do you link it?
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MR. SPEAKER: I do not see 'in.y 
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SHRI S. R. DAMANI: The last three 
years have been very good years for 
tha shipping industry as a whole. In 
view of that, many I know the 
reasons for the losses incurred by the 
Mughal Lines when the other lines 
made profits?

MR. SPEAKER; The Minister said 
that they made losses.

SHRI S. R. DAMANI: That is for 
this year. I am talking of the last 
three years.

MR. SPEAKER; The Minister says 
“No”.
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iBUMemea.tatloii of New Economic 
Order decided at Lima and Paris 

Conferences

*253. SHRI BHOGENDRA JHA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state the 
steps being taken to ensure imple-
mentation of the new economic order 
decided upon at Lima and Paris 
Conferences of the non-aligned and 
developing countries?

THE MINISTER OF EXTERNAL 
AFFAIRS; 1SHRI YASHWANTRAO 
CHAVAN): The decision to establish 
a New International Economic Order, 
based on cooperation and inter-de-
pendence among all countries, was 
taken at the Sixth Special Session of 
the UN General Assembly in 1974. It 
was followed by the adoption of a 
Charter of Economic Rights and 
Duties of States. In 1975, the Seventh 
Special Session of the UN General 
Assembly considered in an integrated 
and comprehensive manner the prob-
lems of development and interna-
tional economic cooperation and 
adopted a unanimous resolution on 
this subject. The Session took into 
account the decisions of the Lima 
Conference of the Non-aligned coun-
tries and was held in a spirit of 
mutual understanding and construc-
tive cooperation. It was a welcome 
step forward for the establishment of 
a New Economic Order. Since then, 
detailed negotiations are continuing 
within and outside the U.N. system, 
including the Paris Conference, to 
work* out concrete measures for im-
plementing decisions of Sixth and 
Seventh Special Sessions.

2. The ttecision on the New Inter-
national Economic Order placed spe-
cial emphasis on a Special Program-
me to mitigate the difficulties of the 
countries most seriously affected by 
the Tecent international economic 
crisis (MSACs), in order to help 
them overcome their present balance 
o f payments' difficulties and to achieve 
self-sustaining econimic development.

SHRI BHOGENDRA JHA: India
will be taking an appreciable lead in 
setting right the position of the am* 
a l i g n countries in this matter and 
we have correctly given the slogan 
“No aid, but trade". In that context, I 
would like to know whether with 
regard to the decision at Lima and 
ottier places also, the prices of raw 
materials exported by the developing 
countries to the more industrially 
developed countries have been put on 
a par with the prices of the goods 
manufactured out of those very raw 
materials, and whether any under-
standing has been arrived at between 
the developed countries as a whole 
or individual developed countries »*nd 
India, and in particular with the U.K., 
USA and the major industrially 
developed capitalist countries, with 
regard to the prices of goods, and if 
so, the result thereof.

SHRI YESHWANTRAO CHAVAN: 
A s you know, along with energy, thi3 
question of raw materials is one of 
thv veiy important issues for pur-
poses of a dialogue1 be'wuon the 
industrialised countries and the deve-
loping countries and, particularly as 
a result of the deliberations in the 
Paris Conference, a Special Commis-
sion has been appointed in which 
representatives of the developing 
countries and the industrialised coun-
tries will sit for discussions and nego-
tiations. These are matters of a very 
complex nature. I would say that 
even in this matter it would be very 
difficult to say that the interests of 
one developing country are identical 
with those of the others Naturally, 
these complex negotiations Will 
have to be 'handled with a little more 
care and the negotiations have start-
ed, but I am sure it will take some 
time for them to take any concrete 
shape. But this one particular 
aspect has, really speaking, caught the 
attention of the entire community 
and this maffer has been looked into. 
The USA and UK ar*Q also countries 
which are represented on this Com* 
mission. It is not a question of only 

the USA and UK but of the entire
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Western industrialised countries and 
so, there is no use isolating one coun-
try, though one can certainly, for the 
purpose of analysis and political 
understanding, do that, but ultimate-
ly they are working as a group be-
cause their interests are identical. 
Therefore, we will have to deal with 
a group in such matters.

SHRI BHOGENDRA JHA: May I
know whether, with a view to ad-
vancing these very Interests on these 
lines, we have set up a joint Indo- 
U.S. Commission and whether___

MR. SPEAKER; That is not a very 
relevant question. A Joint Commis-
sion is mainly for bilateral talks.

SHRI BHOGENDRA JHA: In that 
case, may I know whether the Gov-
ernment of India has made any 
attempt with the more advanced 
capitalist countries of tihe West and 
the USA to see that our goods and 
raw materials are accepted, and if so 
the results thereof ?

SHRI YESHWANTRAO CHAVAN- 
I would answer it positively, yes. 
Expansion of our trade with the 
industrialised countries is one of the 
major planks of our policy, but for 
the details of Tt, possibly you will 
have to ask the Commerce Ministry, 
as I do not deal with them.

SHRI H. N. MUKHERJEE.- In view 
of the threat somewhat egregiously 
held out b y the U.S. Secretary of 
State Mr. Henry Kissinger that eco-
nomic aid would be stopped to who-
ever opposes United States in the 
forum of the United Nations, may I 
know if Government is taking any 
step so that at least by means of 
bilateral and unilateral agreement 
with countries neighbouring to us as 
well as others by taking advantage 
of the non-aligned forum, we make 
sure of our position so that we do 
not have to ffepend upon the largesse 
of these very undesirable customers?

SHRI YESHWANTRAO CHAVAN: 
In the H,imS Conference, the major 
emphasis was laid upon co-operation 
among the non-aligned countries 
themselves. It is the self-reliance of 
the non-aligned countries and their 
efforts to become economically and 
politically stable ai'l co-operation 
among themselves, which still haw 
to be major plank on which to give 
emphasis, because the positions that 
the other countries and their Secreta-
ries of State are taking is not some-
thing that we are unaccustomed to; 
or rather it is something that is om 
expected lines; they are going on 
those lines I think we should go 
positively on our own lines.

Agreement with Sovi“t Union for 
Exchange of Industry-wise Workers

*254. SHRI R. S; PANDEY; Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether recently an agreement 
has been concluded with Soviet 
T'mon for exchange of industry-wise 
workers; and

(b) if so. the broad outlines there, 
of?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI YESHWANTRAO 
CHAVAN):

(a) No, Sir.
(b) Does not arise.

WRITTEN ANSWEFS TO QUESTIONS 

Completion of Goralpu'* Port in Orissa,

*241'. SHRI SURENDRA MOHAN- 
TY; WTT? the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether work has started at 
Gopalpur in Orissa for construction 
of a Port; and

' ( L6—2,



(h) if so, when the construction of 
the Part W~liEely to be completed?

t h e  m i n i s t e r  o p  s h i p p i n g
a n d  TRANSPORT (OR. G. S. DHIL- 
LON): (a) and (b). The scheme for the 
development of the Minor Port of 
Gopalpur is under examination of 

Central Government.
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Discussion between India and Bahrein 
on Manpower Planning

*246. SHRI M. RAM GOPAL RED-
DY: Will ffiie Minister of LABOUR 
be pleased to state;

(a) whether discussion between the 
representatives of India and Bahrein 
was recently Held in New Delhi on 
manpower planning; and

(b) if so, the conclusions reached?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
Yes Sir.

(b) The discussions were of a 
general and informal nature with a 
view to providing information to 1,he 
visitors jn ffiff related fields of mutual 
interests arilt no conclusions, as such, 
were arrivdSS at.

Wrttien Answers 3$.

Proprosed steel Project in Kerala

*248. SHRI M. K. KRISHNAN: 
Will the MinktSr of STEEL AlfD 
MINES tre-T>r«?ased to sta'te:

(a) whether the Planning C*m> 
mission had cleared some steel Pro-
jects proposed f«r be set up in ICarafa;

MARCH 2b, 197C
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(b) If so, the broad outlines there-
of; and

(c) when the work on these pro. 
jects is likely to start?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT 
YADAV); (a) and (b). No Sir. The 
Planning Commission has not cleared 
any proposal for setting up an integ-
rated steel plant in Kerala. We also 
have not subfifllted any such propo-
sal to the Planning Commission. 
However, an electric furnace unit 
in the joint sector (with the 
Kerala State Industrial Develop-
ment Corporation) under the name 
■of Steel Complex Limited, Kerala, 
was licensed in March, 1972 to 
produce 50,000 tonnes of molten 
steel per annum. This unit is in pro-
duction since August, 1973.

<c) Does not arise.

Mobile Dispensaries for Union Ter-
ritories and States

*250. SARDAR SWARAN SINGH 
SOKHI : Will the Minister of
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether Govenment would in-
troduce mobile dispensaries in Union 
Territories and other States in the 
country; and

(b) whether any aid to the States 
has been provided in this regard?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH), (a) It is proposed that all 
medical colleges and hospitals attach-
ed thereto will be asked to cover 2-3 
Primary Health Centres so as to pro-
vide better health care to thfe rural 
areas.

(b) No special aid hag been pro-
vided to the States in this regard. Tbs 
scheme will be implemented as part 
of their normal activities.

Proposed Conference of Non-Aligned 
Nations in Colombo

*255. SHRI N. K. SANGHI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether a Conference of the 
Non-aligned Nations is being planned 
to be held in Colombo in the month of 
August;

(b) if so, at what level the countries 
will be represented; and

(c) the main points likely to come 
up for discussion?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI YESHWANTRAO 
CHAVAN): (a) Yes, Sir.

(b) This is the Fifth Summit Con-
ference of Head of State/Government 
of Non-aligned countries. It is, there-
fore. expected that all participating 
countries would be represented by 
their Heads of Stale/Government.

(c) The main points likely to come 
up for discussion at the Colombo Sum-
mit are as follows:

(1) General review and appraisal 
of the International political 
situation and the role of non- 
alignment.

(2) Review of the International 
economic situation and prob-
lems development.

(3) Review of measures to 
strengthen economic soli-
darity and cooperation among 
non-aligned countries.

(4) Consideration of measures for 
promoting cooperation and 
coordination among non- 
aligned countries in the field 
of education, culture and 
science and other areas.
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Steel at Competitive Prices
J* '

*236. SHRI ARJUN SETHI: Will the 
Minister of STEEL AND MINES be 
pleased to state the specific steps Gov- 

, eminent have taken to reduce the ope-
rating cost m its steel plants to make 
steel available at competitive prices?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA-
DAV): Within the limitations of esca-
lations in the various cost factors over 
which the steel plants have little con-
trol, a number of steps have been 
taken in various areas to effect reduc-
tion in the cost of production. These 
include* better capacity utilization, im-
provement m consumption norms, 

'higher yield of finished products and 
better cash management and steel dis-
tribution system.

t
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Reduced Production Target of Saleable 
Steel

*258. SHRI D. D. DESAI: Will the 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the production target 
for saleable steel in 1976-77 has been 
reduced in order to clear accumulate** 
steel stock; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STEEI. AND 
MINES (SHRI CIIANDRAJIT YA- 
DAV) (a) No. Sir On the other 
hand, an aggregate production of 6.4S 
million tonnes of saleable steel is ex-
pected Trom the integrated steel plants 
in 1976 77 against an estimated pro-
duction of 5.7 million tonnes in 1975-76.

(b) Does not arise.

Life Saving Aid to Heart Patients

*259. SHRI P. GANGADEB: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether life saving aid for heart 
attack victims is under consideration 
of Government; and

(b) if so, broad features thereof?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
§INGHV. (a) and (b). Equipment and 
.facilities for treatment of heart disea-
ses on emergency basis are available 
in most majpr hospitals in the country.

'  In Delhi a mobile coronary care unit 
is also available.
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I M P a jm t f  of equal wage to Women 
in Tea Garde*#**

*260. SHRI DASARATHA DEB: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether Government are aware
that in tea-gardens in West Bengal,
women workers are being refused 
equal wage for equal work even after 
the promulgation of ordinance in this 
respect; and

(b) if so, what steps Government 
propose to take in the matter?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
#nd (b): The State Government has 
reported that the wages in tea-gardens 
in West Bengal have been fixed by 
tri-partite settlement and discussions 
are going on with the managements 
“for securing implementation of the 
provisions of the Equal Remuneration 
Act, 1976.
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Setting up of Industrial Apex Body 
in Tamil Nadu

1287. SHRIMATI PRAVATHI KR1- 
SI1NAN: Will the Minister of LABOUR 
be pleased to state:

(a) whether Government have 
decided to have an industrial Apex 
Body in Tamil Nadu soon; and

(b) if so. the broad features there-
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA); (a) The Gov- 
Government of Tamil Nadu has set 
up a State Labour Apex Body on 
March 11, 1976;

(b) The Adviser to the Governor of 
Tamil Nadu is the Chairman of this 
Tripartite Body consisting of twelve 
representatives each of the Employees 
and the Employers and three official 
members.
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One trade onion in one industry

1289. PROF. MADHU DANDAVATE. 
WU1 the Minister of LABOUR be 
pleased to state:

(a) whether Government have as-
certained freon the central trade union 
organisations in the country, their 
views on the proposal to establish one 
trade union in one industry by as-
certaining the wishes of the workers 
in the industry concerned, through 
secret ballot; and

(b) if so, whether Government pro-
pose to take necessary steps to imple-
ment this procedure?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) No.

(b) Does not arise.

Steel ingot production to Durgapar

1290. SHRI INDRAJIT GUPTA: Will 
the Minister ol STEEL AND MINES 
be pleased to state:

(a) whether the Durgapur Steel 
Plant has made a remarkable break-
through in the steel ingot production;

(b) if *>, the facts thereof

(«) in view off its capacity feeing 
used almost fully find effectively 
whether Government intend to ex-
pand the Durgapur Steel Plant fur' 
ther; and ”

(d) if so, the broad outlines there*
«r?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and
(b): The production of ingot steel at 
Durgapur steel plant has shown signi-
ficant improvement during the recent 
months. The monthly production of 
ingot steel during the period trom 
April 1975 to February 1976 is given 
below:—

Month Produc-
tion of 
Irgot 

Steel in 
'000 

Tonnes

Produc 
tion as 

% of 
rated ca-
pacity

April 75 70-2 52*6

May 75
1

June 75
64'9 48*6

6i *8 46*3

July 75 m  .
80*0 60

August 75 85-4 64

September 75 83*3 62*4

October 75 . 82*2 6l *6

November 75 87*8 65*8

December 75 103*2 77-4
January 76 . 94*1 70-5
February 76 . 90*1 67*5

(c) and (d): Capacity utilisation in 
Steel plants is generally considered to 
be optimum at level of 90 per cent over 
a period of time. While these is ft 
welcome improvement in production in 
Durgapur Steel Plant, the optimum 
level of operation is yet to be attained. 
Expansion of the plant will be ea&» 
sidered in due course.
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1291. SHRI SKYAM SUNDER 
MOHAPATRA: Will tbe Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether Government are con-
templating employment of private 
doctors, social workers and women 
leaders on honorarium basis to gear 
up family planning movement in the 
country; and

(b) how many family planning edu-
cational Societies are there to educate 
women on family planning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) In the existing pattern 
there is already a provision for invol-
vement of voluntary organizations for 
motivational work and services.

No fresh scheme for the employment 
of private doctors, social workers and 
women leaders on honorarium basis is 
under contemplation.

(b) The Government are not aware 
of any “Family Planning Educational 
Societies”—as such. However a large 
number of voluntary organisations in 
the country are working for the fur-
therance of the Family Planning Pro-
gramme and are engaged in educa-
tional and motivational activities.

Deaths due to Malaria

1292. SHRI NOORUL HUDA: Will 
tiie Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) the number of cases and deaths 
due to malaria in our country during 
the last three years State-wise;

tb) whether Government are adopt-
ing maasurgg to check the rapid in-
crease in mo$quitO«s in our country; 
and

(c) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) A statement contain-
ing the required information is laid on 
the Ttoble of the House. [Pkred in 
Library. See No. LT-10533/761.

(b) and (c): Government are adopt-
ing the following measures to control 
the malaria situation in the country:—

(i) Malaria units are being re-
organised.

(ii) Supervision of the field staff 
has been toned up.

(iii) More quantity of various in, 
secticides and anti-mala rials 
is being supplied to the 
States.

(iv) Alternate insecticides are being
provided to units where the 
vector is resistant to D.D.T.

(v) Anti-larval operations in urban
area are being intensified.

(vi)Special investigations are being 
carried out in the areas where 
persistant transmission is 
taking place.

(vii) Drug resistance studies are 
being carried out to delimit 
the extent of the problem of 
chloroquine resistance in P. 
falciparum and to determine 
the drug regime effective 
against the same To combat 
the situation, quinine tablets/ 
ampoules are being supplied 
to those units where required.

Taking aver of Postal Accounts from 
Audit Department

1293. SHRI VAYALAR RAVI: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Government have de-
cided to take over the Postal Acco-
unts from the Audit Department; and

(b) whether Government will en-
trust this account -yjorl1 with the Post 
Office and Railway Mail Service Ac-
countants/Assistant Accountants?
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THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) Yes, Sir.

(b) No, Sir. The Postal accounts 
-work being taken over from the Indian 
Audit Department will be entrusted to 
the staff coming from the Audit Depart-
ment. The existing staff i.e., the P.O. 
and R.M.S. Accountants/Assistant 
Accountants will continue to do the 
work they are doing at present.

Expert Body to look into Financial 
Position of Industrial Units

1294. SHRI Y. ESWARA REDDY. 
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether the National Industrial 
Bipartite Committee on Textiles for 
private sector has set up an expert 
body to look into the financial posi-
tion of the industrial units;

(b) if so, the salient features thereof;

(c) whether the Committee has 
made its recommendations; and

(d) if so, th° mnin features thereof 
and the actior takr 1 hereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVINDA VERMA); (a) and <b): 
An expert Committee consisting of 
four representatives each of the trade 
unions and mill-owners in textile in-
dustry as well as four official nomi-
nees, one each from the Ministry cf 
Commerce, Department of Banking, 
Department of Revenue and Insurance 
and Reserve Bank of India was an-
nounced on February 26, 1976 to go 
into all problems affecting the health 
in the industry and recomemnd suit-
able remedial measures within one 
month from the date of its appoint- 
ment. its first meeting has been fixed 
for April 6, 1976.

tc) and (d): Do not arise,

Suspension of employees' contrifenttoa 
towards P***He»t Fan* fa National 

Textile Corporation’* Mills

1295. SHRI TRIDIB CHAUDHURI: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether the payment of em-
ployers’ contribution towards, provi-
dent fund has been suspended in the 
National Textile Corporation’s mills 
in West Bengal under Government’s 
orders with effect from Januaiy, 1976;

(b) if so, the reasons therefor; and

(c) whether this has been done 
with prior consultation and concur-
rence of the Regional and National 
Provident Fund Commissioner?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVINDA VERMA): *(a) No.

(b) and (c): Do not aiise.

Adulteration of spices, canned food 
and edible oils

1296. DR RANEN SEN: Will the
Minister of HEALTH AND FAMILY 
PLANNING be pleased to stale

(a) whether large number of adul-
teration cases are going unchecked in 
spices, canned food and edible oils; 
and

(b) if so, the steps taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) There is no evidence 
to show that there is large scale 
adulteration of spices, canned food 
and edible oils and it is going un-
checked.

(b) Sample of these commodities are 
taken regularly by the Food Inspectors 
under the P.FA. Act and action is 
taken wherever adulterated samples 
are found. Canned fruits and vege-
table are liable to further check under 
the Fruit Products Order.
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Irina pasam -Kalamasserr y road work

1297, SHRI C. H. MOHAMED KOYA: 
WiU the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government of Kerala 
have requested his Ministry to take 
up the works of Irimpanam-Kalanjas- 
serry road and to include it under the 
CRF (Special) Reserve Fund to be 
implemented during Fifth Plan 
period; and

(b) if so, action taken by Union 
Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): (a) and (b). Although the 
Kerala Government have not pro-
posed the road for being financed 
from the CRF (Special) Reserve, 
they had propsed its inclusion in the 
programme of “Special Area Deve-
lopment Schemes and Central Minis-
tries requirements" during the Fifth 
Plan. The State Government were 
informed m June 1974 that this pro-
gramme was meant for road projects 
s-ponsored by the Ministries of the 
Government of India and that no 
financial assistance against this pro-
gramme could, therefore, be consi-
dered unless the road project was 
sponsored by a Ministry of the Gov-
ernment of India.

Fourth International Criminal Law 
Conference

1298. SHRI C. K. CHANDRAPPAN: 
SHRI INDRAJIT GUPTA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether Prime Minister has re-
ceived the document whifch was plac-
ed at the Fourth International Crimi-1 
nal Law Conference held at San Juan 
■on 9—14 January, 1976, by the former1 
Chilean Foreign Minister which re-
veals how I.T.1 Vice-President Marian 
and President Nixon weye colluding 
for intervention iij Chile;

(b) if so, the reaction of Govern-
ment on it;

(c) whether in that Conference a 
warning was given to developing 
countries of such moves; and

(d) what are Government’s propo-
sals so as to be vigilant against such 
dangers to our democracy and sove-
reignty?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and (c). 
Yes, Sir. In the context ol the discus-
sions on a draft Convention on Inter-
national Crimes, the Fourth Interna- 
tional I aw Conference made a specific 
reierence to external interference in 
the a flairs of a sovereign State through 
commission of acts of whatever nature, 
for the purpose of destroying the 
economy of that State

(b) and (d). The Government of 
India has consistently opposed any 
interference by any country or organi-
sation in the internal aft airs of another 
country; it is taking all appropriate 
steps to safeguard against any such 
danger or threat to the sovereignty, 
democracy and stability jn the country.

Accidents in Raniganj Jharia Coal belt

1299. SHRI SAROJ MUKHERJEE* 
Will the Minister of LABOUR be 
pleased to state:

(a) how many accidents took place 
in Coal Mines in Raniganj Jharia coal 
belt after Chasnala incident and the 
name of collieries; and

(b) how many deaths occurred ia 
these accidents after Chasnala, col-
liery-wise, and what are the causes of 
these accidents even when so much 
care was taken by the Ministry to 
prevent them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVINDA VERMA); (a) and (b). A 
statement giving the information in ,
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respect of fatal accidents in coal mines 
in Raniganj and Jharia coal fields after 
ffoflKnaia incident is laid on the Table 
at the House [Placed n  Library. See 
No. LT-10534/761.

Accidents in coal mines

1300. SHRI MOHAMMAD ISMAIL: 
Will the Minister of LABOUR be pleas-
ed to state how many accidents occur-
red during production-cum-safety 
fortnight observed in coal mines?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL- 
GOVIND VERMA): Three fatal and 
thirteen serious accidents occurred in 
the coal mines of Bharat Coking Coal 
limited resulting in the death of three 
persons and serious injuries to sixteen 
others during the production-cum-safe - 
ty fortnight observed by them from 
second to fourteenth February, 1976.

Baity 4ak delivery facilities to villages

1S01. PROP. NARAIN CHAND PA- 
BASHAR- Will the Minister of COM-
MUNICATIONS be pleased to state-

(a) the percentage and number of 
villages, Circle*wise (State-wise in 
case of multi-State Circles) which 
have been provided the facility of 
daily dak delivery at present;

(b) the percentage and number of 
villages, Circle-wise (State-wise in 
case of multi-State Circles) which 
receive dak (i) thrice a week (ii) 
twice a week (iii) once a week (iv) 
ence in periods over a week; and

<c) efforts being made to accelerate 
the provision of better dak delivery 
facilities gradually to villages which 
do not have daily delivery?

THE MINISTER OP COMMUNICA-
TIONS (DR. SHANKER DA.YAL 
SHARMA); (a) and (b). The informa-
tion is laid on the Table of the X*ok 
Safcha. [Placed in Library. See No. 
LY-10535/761

(t) A  concerted drive has been, 
undertaken by the Department to- ac-
celerate and improve delivery facili-
ties in the rural areas by converting 
runners lines into mail motor lines 
and by suitable re-adjustment o f de-
livery arrangements etc.

D.T.C. Boses 1b  running «ooditia»

1302. SHRI JAGANNATH MISHRA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the total number of buses with 
the Delhi Transport Corporation as 
on 1st March, 1976; and

(b) the number of buses in perfect 
running condition and the number of 
buses proposed to be added during 
the current Financial Year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH); (a) and (b). As on 1-3-76, 
the DTC had a fleet of 2036 buses, out 
of which 1555 were in perfect running 
condition. The Corporation placed 
orders for 400 buses during 1975-76. 
Against this, 180 buses have already 
been received. The bulk of the re-
maining .220 buses are also expected 
to be received before the close of the 
year.

Mini Steel Plant ha West Bengal

1303. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Government have de-
cided to construct a mini steel plant 
at Burdwan District in West Bengal; 
and

(b) if so, when this mini steel 
plant will start production?

THE DEPUTY MINISTER IN THE 
M in is t r y  q f  s t e e l  a n d  m m s  
ISHRI SUKHDBV m S A J W : <*) 
and (b). A Letter of Intent has been
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recently issued for setting up an elec-
tric lurnace-cum-rolling mill unit a t , 
Bttrflwan In West Bengal to produce 
ingot steel, bars, rods and structurals. 
It will be a joint sector project of the 
Government of West Bengal.

Colliery Accident* during 1975

1304. SHRI SOMNATH CHATTER- 
JEE; Will the Minister of LABOUR 
be pleased to state:

(a) the total number of colliery 
accidents in the country during 1975 
(excluding Chasnala accident);

(b) how many of these accidents 
were of serious nature; and

(c) the total number of deaths as 
a result of these accidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) and (b). 
222 fatal accidents (excluding the 
accident in Chasnala Colliery) and 
2044 (provisional) serious accidents 
occurred in coal mines during 1975. 
Considering the number of casualties 
involved as an index of the gravity 
of the accidents, there were 16 fatal 
accidents m which three or more per-
sons were killed

(c) 289

Visit by Soviet Foreign Minister

1805. SHRI SARJOO PANDEY: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(a) whether the Soviet Foreign 
Minister had visited India recently; 
and

(b) if so, the facts thereof?

TffE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIFINPAL DAS): (a) and (b). 
The Soviet Deputy Foreign Minister, 
Mr. N. P. Firyubin, visited India from 
February 27 to March 5, 1976. Dur-
ing 1% stay in Delhi, he had talks 
with the Ftaeign Secretary and call-
ed on the Prime Minister, Foreign

Minister and Chafemaa « f  the Policy 
Planning Comraitt©e in the Ministry 
of External Affairs.

Mr. Firyubin’s visit to India was 5n 
the friendly tradition of regular con-
tacts and consultations that are perio-
dically held between India and the 
Soviet Union for exchange of views 
on bilateral matters and other ques-
tions of mutual interest.

Employment banned in Coal Mines

1306 SHRI ROBIN SEN; Will the 
Minister of LABOUR be pleased to 
state;

(a) in how many coal mines em-
ployment of persons were banned 
due to possible inundation;

(b) the names of the coal-mines; 
and

(c) the steps taken to provide al-
ternate employment to the affected 
workers?

The DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA); (a) and (b). 
Employment of persons has been 
affected in the following coal mines 
due to orders of Director General of 
Mines Safety issued on account of ap-
prehended danger of inundation:—

(1) New Dugda Colliery
(2) Barora Colliery.
(3) Selected Dhori.
(4) Chora Colliery.
(5) Chandamentta Colliery.
(6) Ambara Colliery.
(7) Mohan Colliery.
(8) Newton Chickli *A’ Colliery.
(9) Sudamdih Incline Mine.

(10) Santoria Colliery.
(11) Central Satgrsm Colliery.

(c) According to the information 
available, none ef the affected per-
sons has been retrenched by the man-
agement.
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Telephone Bxelwfw «f South K lara  
District

1307. SHRI P. R. SHENOY: Will
the Minister of COMMUNICATIONS 
be please<] to state:

(a) the total number of telephone 
exchanges that are operating in South 
Kanara District at present with their 
salient features; and

(b) the exchanges which are pro-
posed to be operied in the near 
future ?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) There were 41 ex-
changes with a total equipped capa-
city of 10,175 lines with 8025 work-
ing connections and 793 applicants on 
waiting list, as on 1-2-1976. Out of 
these exchanges, five a?e manually 
operated and the rest are automatic 
exchanges.

(b) Apart from 2 more exchanges 
opened between 2-2-1976 an<j 153- 
1976, the following exchanges are also 
proposed to be opened in the near 
future:—

(1) Subramanya.
(2) Badaganur.
(3) Adyanadaka.
(4) Kanyana.
(5) Pernje.
(6) Marvanthe.
(7) Mandarthi.

Talks on Diego Garcia developments 
between representatives of Indo-US 

Joint Commission

1308. SHRI S. M. BANERJEE:
SHRI D. K. PANDA.

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government are aware 
of the fact that USA and Britain 
under a new agreement have under-
taken to consult each other on itoiat

activities and policies In the Diego 
Garcia island area in the Indian 
I Ocean:

(b) if so, whether Government 
have pointed it out while participating 
m the Indo-US Joint Commission and 
its Sub-Commissions which are in 
progress; and

(c) the reaction of Us representa-
tive on it’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a) 
Yes, Sir.

(b) The Indo-US Joint Commis-
sions and Sts Sub-Commissions have 
been set up to promote bilateral co-
operation between the two countries 
in the sphere of science, and techno-
logy, education and culture and in 
the economic and commercial fields. 
The question of US bases in Diego 
Garcia does not fall within its pur-
view and this question was not taken 
up at the meeting of the Commission 
or its Sub-Commissions. However 
Government of India’s views on Diego 
Garcia have been conveyed to the 
US on appropriate occasions.

(c) Does not arise.

Alleged anti-labour policies practise# 
by Punjab, Haryana and Delhi Cham-

ber of Commerce

1309. SHRI MADHURYYA HAL- 
DAR; Will the Minister of LABOUR 
be pleased to state;

(a) whether he has received one or 
more letters from the Employees' 
Union of Punjab, Haryana and Delhi 
Chamber of Commerce complaining 
against the anti-labour policies of in-
dustrialists of the said organisation;

(b) what action has been taken so 
far to compel the Chamber to follow 
statutory obligations under Shops & 
Establishments Act, Payment of Wages 
Act, Provident Fund Act and Notifica-
tion of Vacancies Act; and
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t* ) when 1he above-mentioned 
organisation has deposited its Stand' 
ing Orders with Labour Commissio-

ner ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA); (a) No.‘

■ (b) Does not arise.

(c) The Government is not aware.

Bus travel without Tickets

1310. SHRI MOHINDER SINGH 
GILL; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
.state:

(a) whether the Motor Vehicles Act 
and the Road Transport Corporation 
Act are sought to he amended by 
the Centre to prescribe penalties for 
bus travel without tickets;

(b) whether the States are being 
consulted in the matter; and

(c) if so, the reaction of the State 
Governments thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH); (a) and <b). Yes. A sugges-
tion for including a specific provision 
in the Motor Vehicles Act, 1939, to 
provide for more deterrent punish-
ment for the offence of travelling 
without tickets in the buses of State 
Road Transport Undertakings, is pre-
sently being examined in consulta-
tion with the State Governments.

(c) The majority of the twenty 
States, who have replied so far, have 
no objection to the suggestion. A 
few States like Madhya Pradesh, 
Rajasthan, Orissa and West Bengal 
have already enacted independent 
local Acts the purpose.

Allocation of Amount from Central 
R°*d Fund to States daring 1974-75 

and 1975-76

1311. SHRI CHINTAMANI PANI- 
GRAHI; Will the Minister of SHIP-
PING AND TRANSPORT be pleased' 
to state:

(a) the amount allocated to various 
State Governments from Central Road' 
Fund in 1974-75 and 1975-76, State- 
wise; and

(b) what amount will be allocated 
to Orissa from Central Road Fund in- 
1976-77?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR. 
SINGH): (a) The State-wise allot-
ments made to the various State Gov-
ernments during 1974-75 and the 
amount earmarked so far during!
1975-76 are given in the statement 
laid on the Table of the House. 
[Placed in Library. See No. LT-10536! 
76]. The latter amount is subject to- 
such adjustments as might be neces-
sitated in the light of final require-
ments of States to be received upto 
the end of March 1976.

(b) The amount to be allocated to 
Orissa and other States from Central 
Road Fund in 1976-77 can be known 
after the Budget for 1976-77 has been 
voted by the Parliament.

Medical Facilities for Heart Patients-

1312. SHRI BIRENDER SINGH 
RAO- Will the Minister of HEALTH 
AND FAMILY PLANNING be pleas-
ed to state how the heart patient death 
compare in India with some of the 
advanced foreign countries and the 
steps taken by Government to pro-
vide better medical facilities for 
heart patient in towns and rural areas- 
of the country?
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THE DEPUTY MINISTER IN THE 
MINISTRY O r HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
Iff. ISHAQUE): Diseases ot the heart 
are not registerable and, as such, 
there are no authentic figures as to 
the number of deaths due to heart 
•diseases for comparison with some of 
the advanced foreign countries in the 
world. Facilities for treatment of 
heart patients are available in medi-
cal college hospitals, other large hos-
pitals and most of the district hospi-
tals. These facilities are being aug-
mented wherever possible.

Agreement with France ang Canada 
to set up Nuclear Deproeessing Plants 

in Pakistan

1313. SHRI BIRENDER SINGH 
RAO:

SHRI RAM SAHAI PANDEY:
SHRI D. D. DESAI:
SHRI M. RAM GOPAL 

REDDY;

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether Government have 
seen the reports in the press regard-
ing proposed agreements of Pakistan 
with France and Canada for setting 
up nuclear de-processing plants in 
Pakistan;

(b) the reaction of Government in 
this regard; and

(c) the efforts made to meet the 
Pakistani move for endangering peace 
in the sub-continent by production of 
nuclear weapons ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS): (a) 
'Government has seen press reports 
regarding agreement between Pakis-
tan and France for the establish-
ment of a reprocessing plant in 
Pakistan.

(b) and (c). The Government of 
India has consistently stood for the

use of nuclear energy for peaceful 
purposes and ha« opposed its us» ior 
making nuclear weapons Gov**n-
ment has also been striving for and 
supporting steps towards nuclear 
disarmament.
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srFf^STiff % (Fs??f^ tTK

m ?rFfcrn T̂TTcrr ttFjt ^  ^tra-R 

t ) ,  ttF?t F?^5
TPr ^  ^rrtwrf ^r sTtn F?t t  ir̂ rr

JTiTT'TC?T C(T T̂ IT ’HTT | l 
H T^f »T̂ T I ?%IT ?T§TT [LT10537/  
76]



63' Written Answers MARCH 25, 1976 Written Answers 64

Daily Clearance of Mail of Villages

1317. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
COMMUNICATIONS be pleased to 
state:

(a) the percentage and number of 
villages, circle-wise (State-wise in case 
of multi-State circles) which enjoy 
the facility of daily clearance of mail 
through letter boxes in their jurisdic-
tion; and

(b) efforts being made to provide 
better posting/clearance facilities to 
villages which do not have this faci-
lity at present for absence of letter 
boxes within their jurisdiction?

THE MINISTER OP COMMUNI-
CATIONS (DR SHANKER DAYAL 
SHARMA); (a) Letter boxes are 
provided wherever justified accord-
ing to the norms prescribed by the 
Department. The information desired 
is given in the statement lam on the 
Table of the House. [Placed in Lib-
rary... See No. LT-10538/76]

(b> Constant efforts are madp to 
provide more and more facilities for 
clearance of letters from the villages. 
More letter boxes arc being provided 
in the rural areas. With the increase 
in daily delivery of letters in villages, 
the delivery agents who are authoris-
ed to accept letters for posting are 
goinj; so in an inreased number.

Introduction of recorded delivery 
System

1318. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
COMMUNICATIONS be pleased to 
stater

(a) whether the recorded delivery 
system has been introduced in Gov-
ernment offices during the current 
flhaneial year; and

(b) if so, the facilities available to 
the sender under this system and the 
progress made by the system so far*

THE MINISTER OP COMMUNI-
CATIONS (DR. SHANKER DAYAL 
SHARMA); (a) Recorded delivery 
service was introduced on l- ll- lt7 J  
by the post offices for members of the 
public as well as Government offices.

(b) Under this service all postal 
articles are accepted under record 
and delivered to the addressee under 
receipt and if the sender desires to 
obtain information regarding delivery 
an ‘intimation to sender’ is also sent 
bv the delivery post office on payment 
of extia fees. The progress made by 
the service has not yet been assessed.

Fleet Aggregate for Moghul Lines

1319. SHRI HARI SINGH: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the fleet aggregate of the Moghul 
Lines shipping company at the end 
of December, 1975; and

(b) number of ships of the fleet 
being used for cargo and for passen-
gers’

THE MIN1TER OF SHIPPING 
AND TRANSPORT (DR. G. S. 
DHILLON): (a) and (b) The total 
number of vessels owned by the 
Moghul Line Limited as on the 31st 
December, 1**75 was 18. Out of these 
12 are Carpo Vessels and 6 are Passen-
gers Vessels The six passenger 
Vessels are also capable of carrying 
limited quantities of cargo.

Setting up of Experts panels jer 
Textile Industry

1320. SHRI VASANT SATHE: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether Government have 
taken a decision to set up experts 
panels to look into the problems of 
textile industry in public and private 
sectors; and 3 11
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(b ) if so, the broad outlines regard-
ing the composition of panels, terms 
o f reference and period for submis-
sion of reports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI B A L - 
GOVIND V E R M A ): (a) and (b ) . The 
National Industrial Committee on tex-
tile (Private Sector) has set up an 
Expert Committee consisting of four 
representatives each o f trade unions 
and m ill-owners ag w ell as four official 
nominees— one each from  the Ministry 
o f Commerce, Department of Banking, 
Department of Revenue and Insurance 
and Reserve Bank of India, announced 
on February 26, 1976, to go into all pro-
blems affecting the health of the indus-
try and recommend suitable remedial 
measures within one month of its date 
of appointment. Its first meeting has, 
however, been fixed for 6th April, 1976.

Expansion, o f Bhilai Steel Plant

1321. SHRI INDRAJIT GUPTA: WiU 
the Minister of STEEL AND MINES 
be pleased to state:

(a ) whether the Bhilai Steel Plant 
w ould reach the rated capacity o f four 
million tonnes by 1981;

(b ) if so, whether Government 
have taken steps for expansion of 
Bhilai Steel Plant; and

(c) how much Government need 
for the expansion of the Btiilai Steel 
Plant?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKHDEV PRASAD): 
(a) Revised Commissioning Schedule 
for expansion o f Bhilai Steel Plant 
from 2.5 million tonnes to 4.0 million 
tonnes of ingot steel envisages com-
pletion by the end of December, 1981.

(b) Yes, Sir.

(c) The estimated cost o f expansion 
o f Bhilai Steel Plant as reported by the 
Plant Management and the Steel 
Authority of India Limited is Rs. 969 
crores.
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Prescription of foreign company drugs 
by Medical Practitioners

1323. SHRI N. K. SANGHI: Will the 
Minister o f HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether the medical practi-
tioners in the country usually pres-
cribe medicines which are manufac-
tured by foreign companies in India 
because o f their better efficiency as
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(b) whether Government have ins-
tituted an enquiry as to why the 
Indian unite are not able to come up 
to the mark of the foreign companies 
and if so, the findings thereof; and

(c) whether there is any all India 
organisation which checks that the 
medicines manufactured by different 
companies really conform to the 
standard which it advertises and how 
many firms were prosecuted during 
the last tihree years for non-conform-
ing to the standards?

1324. SHRI M. RAM GOPAL REDDY: 
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Hindustan Teleprinter 
Limited have fixed targets for higher 
production during the current finan-
cial year; and

(b) if so, the facts thereof ?

THE MINISTER OP COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SIIARMA): (a) Yes. Sir.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) There is no evidence 
to show that medical practitioners 
usually prescribe medicines manufac-
tured by foreign companies in prefer-
ence to similar drugs produced by other 
manufacturing units.

(b) No such enquiry has been made.

(c) The Drugs Standards Control 
Organisation at the Centre and the 
various State Drugs Control Organisa-
tions exercise checks to see that the 
drugs manufactured conform to the 
prescribed standards.

No separate statistics regarding pro-
secution for sub-standard drugs have 
been maintained. However, the infor-
mation readily available shows that in 
the last three years the following States 
have launched prosecutions for drugs 
not conforming to standards as indi-
cated below:

1. Haryana—One prosecution was
launched.

2. Kerala—Three prosecutions were
launched and one case ended in 
conviction.

S. Madhya Pradesh—Eight prosecu-
tions were launched.

4, Karnataka—Two prosecutions
were launched.

(b) The targets of production fixed 
by Hindustan Teleprinters Limited for 
the main items of production for the 
years 1974-75 and 1975-76 are given 
below:

Items of Production Targets Targets 
for for 

1974-75 *975-76

(i) Teleprinters 
(numbers)

5.500 6fioo

(ii) Teleprinters 
spares (val Je in 
Rs. lakhs)

50 70

(iii) Electric Typewriters 
(numbers)

200 400

Export of Nuclear processing plants 
to Pakistan by France and West 

Germany

1325. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether France and West 
Germany have rejected the request 
of U.S.A. and intend to export nuclear 
processing plants to Pakistan and 
other probable purchaser nations 
despite the fact that these could be 
used to manufacture atomic weapons; 
and

(b) if so, the reaction of Govern-
ment thereto?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Govern-
ment has no information whether the 
United States had made any such re-
quest and whether France and the 
Federal Republic of Germany have 
rejected it. However, it is true that 
France has reached agreement with 
Pakistan and the Federal Republic of 
Germany with Brazil involving the 
construction of reprocessing plants in 
those countries.

(b) The Government of India has 
consistently stood for the use of nu-
clear energy for peaceful purposes and 
has been opposed to its use for making 
nuclear weapons.

Allotment of Money for Improvement 
of National Highway No. 43

1326. SHRI K. PRADHANI: Will the 
Minister of SHIPPING AND TRANS-
PORT he pleased to state;

(a) whether Government have allot-
ted any funds for the improvement of 
National High Way No. 43 in Ghat 
area from Jeypore to Salur;

(b) if so, the amount allotted;

(c) whether any funds allotted pre-
viously is pending utilisation; and

<d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR SIN-
GH): (a) and (b). Yes, Sir. During 
1975.76, a sum of Rs. 15.10 lakhs has 
been allotted.

(c) and (d). Presumably, the Member 
is bavin# in mind unspent balance, if 
any, lying with the State Governments 
concerned out of the allotments made 
for the toad in question from time to 
time. The question of any unspent 
balance lying with the States in the 
case of National Highways however 
does not arise as National Highways

being a Central subject, the entire ex- 
penditure incurred on the development 
and maintenance of National High-
ways is debitable directly against Cen-
tral Cash balances whether it is more 
than the allotment or less than that 
amount. In the latter case, balance, if 
any, left lapses at the close of a finan-
cial year

Expansion of Bhilai Steel Plant

1327. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether the Board of Directors 
of the Steel Authority of India decided 
recently to invest Rs. 115 crores in the 
next Financial Year for expansion of 
the annual capacity of the Bhilai Steel 
Plant to four million tonnes and for 
erection of the Refractories Plant;

(b) if so, what is the built in capa-
city at present of the Steel Plant and 
whether this capacity has been achi-
eved; and

(c) if so, when?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKHDEV PRASAD):
(a) Yes, Sir. Budget outlay of Rs. 117.9ft 
crores was proposed for the year
1976-77 for expansion of Bhilai Steel 
Plant and for erection of Refractories 
Plant.

(b) and (c). The annual rated capa-
city of Bhilai Steel Plant in respect 
of saleable steel is 19,65,000 tonnes 
which is equivalent to 163,700 tonnes 
per month. During the current finan-
cial year, the rated capacity for a 
month has been fulfilled/exceeded dur-
ing August, 1975, September, 1975, 
December, 1975 and January, 1976. The 
likely production of saleable steel dur-
ing the current year is anticipated to 
be 18.20,000 tonnes which would work 
out to 93 per cent of the annual rated 
capacity.
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Production by Manganese Ore India 
Limited

1328 SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Manganese Ore India 
Limited produced 2,28,048 tonnes dur-
ing the last three quarters of 1975 
against the target of 2,21,401 tonnes;

(b) whether due to better dispatches 
for exports and to domestic consumers 
a gross profit of Rs 84 lakhs were 
earned;

(c) whether Bhilai grade ore is in-
ferior to other grade ore available in 
the country; and

(d) whether the demand in the in-
ternational maiket of Bhilai grade ore 
is encouraging ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKHDEV PRASAD):
(a) Yes, Sir.

(b) Accounts have yet to be finalised.

(c) For trading purposes, the Indian 
Manganese ores are termed as high 
grade (46 per ccnt Mn. content or 
above';, Medium grade (38-46 per cent 
Mn. content) and low grade (28 per 
cent— vJ5 per cent Mn. content). Bhilai 
grade ore, which contains 30 to 35 per 
cent Mn. and 0.25 per cent phosphorous 
is generally regarded as low grade ore.

(d) There is some demand for Bhilai 
grade ore also in the export market.

Electro-Flux Process for Ultra-High 
Clean Steel

1329. SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether TISCO has perfected 
the electro-flux refining process for 
production of ultra-high clean steel;

(b) whether to manufacture ultra- 
high clean steel a indigenously deve-
loped commercial-scale plant was set 
up in 1973 to produce 7,000 tonnes per 
annum required for air-craft industry, 
electrical machinery and other defence 
requirements, thereby saving a lot of 
foreign exchange; and

(c) if so, whether any of the steel 
mills in public sector is also in a posi-
tion to produce such high grade steel?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKIIDEV PRASAD):
(a) TISCO have not perfected the 
electro-flux refining proceis (also 
known as eleotio refining -ESR). 
The ESR process wjs, patented m the 
1930s m the U.S A. and subsequently 
developed extensively m the U S S.R., 
U.K., We-f Geinruinv. etc.

(b) Unuer its Research and De\elop- 
ment programme, TISCO set up in 
May, 1974 a pilot pi mt scale unit with 
a capar ity of about 7,000 tonnes per 
annum. A number of tuals have been 
conducted and are still I eing conduct-
ed to stabilise the production of uJtra- 
high clean steel on a commercial scale 
from this unit. While there is a \ery 
limited demand m the country at pre-
sent for such ultiahigh clean quality 
special steels (Required only for speci-
alised applications in certain areas 
such as Aviation, Space and Defence 
Services), the ESR Unit at TISCO can 
only meet a part of this demand.

M/s. Firth India Steel Co. Ltd. is in 
the process of installing an E.S.R. unit 
of similar capacity on the basis of im-
port from U.K.

After the commercial production of 
special steels from these units is 
established, there may be some saving 
in foreign exchange by eliminating 
imports of such special steels.

(c) This type of ultra-high clean 
quality steel at present cannot be prow 
duced in any of the public sector steel
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plants. However, the Research and De-
velopment Organisation of Hindustan 
Steel Limited/Steel Authority of India 
Limited is planning to conduct experi-
ments tor developing the application 
of E.S.R. process for high speed tool 
ateel produced by the Alloy Steel Plant 
Durgapur, and armour plate steel pro-
duced by the Rourkela Steel Plant, 
utilising the facilities available at 
TISCO.

Enhancement of Sickness Benefit by
E.S.I.C.

1330. SHRI S A. MURUGANAN- 
THAM:

SHRI ISHAQUE SAMBHALI-

Will the Minister of LABOUR 
he pleased to state:

(a) whether the Employees* State 
Insurance Corporation has enhanced 
the sickness benefit rates; and

(b) if so, an account thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The 
benefit rates for employees have been 
enhanced under the Employees’ State
Insurance Amendment 
under:

Act, 1975 as

Gr >up of enmloyees 1 
wĤ se average daily 

\vage& ate :
Standard Daily 1 
Benefit Rate in J 

Rupees
Old]

Rate
New
Rate

Bslow Rc. I • *45 I '00

Re. t ani above but 
below Rs. 1.50.

•65 1*00

Rs. 1 • 50 and tkbove but 
below Rs. 2*00.

*90 1*05

Rs. Iz ani above but 
below Rs. 15-00.

5*00 7*oo

Rs. 16 ani above upto 
R*.

8-50 10*00

In addition, the Employees’ State 
Insurance Corporation has approved 
increase in the Extended Sickness 
Benefit rate by 25 per cent with effect 
from 1st April, 1976.

Migration of Indian Doctors to U.S.A.

1331 SHRI M. RAM GOFAL 
REDDY: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) whether Government have made 
any survey about the migration of 
qualified doctors from our country to 
the United States; and

(b) if so, the number of doctors 
migrated during last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. M. 
ISHAQUE). (a) No.

(b) The information is not avail-
able.

Structural Defects in Kidwai Bhavan, 
New Delhi

1332. SHRI RAM GOPAL REDDY.
SHRI MOHINDER SINGH 

GILL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether serious structural de-
fects have been noticed in the only a 
decade-old Kidwai Bhavan on Jan- 
path housing the Communications 
Ministry necessitating extensive re-
pairs; and

(b) if so, what action has Govern-
ment taken against persons responsi-
ble for the said faulty construction?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) and (b). Appearance 
of cracks in some of the columns and 
beams, mostly external, in the Kidwai
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Bhawan building was noticed during 
the year 1974-75. Initial investigation 
has revealed that the cracks seen at 
present do not constitute any hazard to 
the structure of the building.

Remedial action is in progress. 
Action to ascertain the causes and 
lapses, if any, and for determining 
further remedial measures is being 
taken.  ̂ j j j

integrated Programme to Develop and 
Expand Communication System

1383. SHRI VASANT SATHE: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Government have for-
mulated special schemes like Quick 
Mail Service, No Delay Service, Pin- 
Code System and STD as a part of in-
tegrated programme to develop and 
expand the communication system in 
the country;

(b) if so, whether extension of these 
schemes to new areas is proposed dur-
ing 1976-77 and subsequent years of 
the Fifth Five Year Plan period; and

(c) if so, the outlines thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) Yes, Sir. The Quick 
Mail Service and Pm Code System are 
c f  recent origin while the S.T.D. and 
'No Delay’ telephone services have 
been m operation for quite a few 
years.

(b) and (c). The plans for extension 
of these services are as below.—

(i) Pin Code and Quick Mail Service

The development of Q.M.S. and PIN 
system is a continuous process. All 
the headquarters of States and Union 
Territories have been connected in a 
national Q.M.S. network. It is proposed 
to extend the QJM.S. to more towns 
other than District Headquarters and 
State Capitals after tbe service stabi-
lises.

(ii)ATo delay Service and 
Service

Expansion of the S.T3>. and ‘No* 
Delay’ telephone services has been 
proposed during 1976-77 and subse-
quent years of the Filth Plan on the 
following basis:

(i) Connection of State Capitals to 
Delhi.

(II) Connection of all District Head-
quarters within 300 Kms. o f 
Delhi and 200 Kms. of Bombay, 
Calcutta and Madras to their 
respective metropolitan centres; 
and

(III) Connection of District Head-
quarters to the State Capitals.

Wherever S.T.D. is not feasible due 
to non-availability of transmission 
media or switching equipment, 'No 
Delay’ service will be provided. In
1976-77 all the major Stale capitals 
except those ol the North-Eastern 
States in Assam region will be provid-
ed with STD to Delhi. ‘No Delay' 
service will be pro\ided to the remain-
ing State Capitals.

Launching a Satellite with Foreign 
Collaboration

1334 SHRI HARI SINGH: Will the 
Minister of COMMUNICATIONS be 
pleased to state

(a) whether India will soon launch a 
satellite with foreign collaboration to 
cover the tele-communication system, 
of the country;

(b) if so, with which country the* 
collaboration has been sought; and

(c) when the above satellite will ber 
launched?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) to (c). The question- 
of having a domestic satellite for com* 
munication and other allied needs of 
the country is at present under study.
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1335. SHRI HARI SINGH: WiU the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a news 
item dated 26th February, 1076 titled 
as ‘Rs, 10.8 crores steel order lost’ ; and

(b) if so, Government’s reaction 
thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SUKHDEV PRASAD);
(a) Yes, Sir.

(b) The report is incorrect.

Loss to D.T.C.

1336. SHRI R. S. PANDBT: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Delhi Transport Corpo-
ration is still incurring heavy losses 
on its operation^ despite increase in 
fares; and

(b) if so, the reasons therefor and 
the remedial measures proposed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): (a) Yes, though the gap 
between the working expenses and 
income has been bridged to some 
extent after the introduction of the 
two stage fare system.

(b) The main reasons for the losses 
are increase in the wage bill of the 
Corporation as a result of the enhanc-
ed D.A. granted to its employees on 
the recommendations of the Third Pay 
Commission and rise in the price of 
diesel, lubricants and spares. The 
Corporation is making efforts to re-
duce working losses by (i) increasing 
revenues by improved kilometer age 
and plugging leakage of revenue by 
intensifying checking system; and (ii)'

reducing operational costs by improv-
ed maintenance facilities.

As a result of the various measures 
taken by the DTCt the operational effi-
ciency and the rate of earning per 
K.M. has improved.
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Growth of Collective Security Concept 
in Asia

1337. SHRI N. K. SAflGHI: WiU the 
Minister of EXTERNAL AFFAIRS be 
pleased to state.

(a) whether in a publication (Soviet 
Review) brought out by the Soviet 
Embassy in New Delhi recently it has 
been stated that the idea of ensuring 
security on a collective basis is grow-
ing in Asia;

(b) if so, whether any Indo-Soviet 
talks were held on this issue; and

(c) the reaction of other Asian coun-
tries m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Ye&, Sir.

(b) Talks are held from time to 
time between India and the Soviet 
Union in accordance with the tradi-
tion of regular contacts and consulta-
tions. During these talks, questions of 
mutual interest, including those relat-
ing to the promotion of peace and co-
operation in Asia, are discussed.

(c) Government has not discussed 
the idea of ensuring security in Asia 
on a collective basis with other Asian 
countries.

Delhi Hospitals equipped with Pm # 
Makers

1338. SHRI BIRENDRA SINGH 
RAO1 Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) the names of Government 
hospitals in Delhi/New Delhi which 
are equipped with pace makers for
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treatment of patients suffering from 
heart diseases; and

(b) the number of deaths of heart 
patients in each of these hospitals in 
Delhi during the past three years re- 

ting to the age group of 40*50 and 
1-60 and above 60 years ?

THE DEPUTY MINISTER IN 1HE 
INISTRY OF HEALTH AND FAMI- 
r PLANNING (SHRI A. K. M. ISHA- 
0E): (a) G.B. Pant Hospital and All 
dia Institute of Medical Sciences.
(b) Age Group

40-50 50-60 Above 
Yeajs Ycari 60 

Years
G .B . Pant Hospital 88 72 <)6

(1973—75)
All India Institute of 92 85 133

M'jdical Sciences 
(1973—75)

MJcro-wave facilities in South Kanani 
District of Karnataka

1339. SHRI P. R. SHENOY. Will the 
Minister of COMMUNICATIONS be 
pleased to state:

(a) the micro-wave facilities in the 
Id of communication provided and 
oposed to be provided in South 
mara District of Karnataka; and

(b) the time by which the proposed 
:ilities will be provided?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA); (a) Mangalore and Udipi 
are already linked by a UHF system 
since October, 1974. Work is in pro-
gress on Mangalore-Puttur UHF 
Scheme A broad band Micro-wave 
scheme linking Mangalore to Bombay. 
Bangalore, Madras and Trivandrum 
has been sanctioned.

(b) The Mangalore-Puttur UHF link 
is likely to be commissioned by 1977, 
tbe installation works on the Bombay- 
MangaJLore-Bangalor^-Madras/Trivand- 

runj. wideband. Micro-wave link are in 
progress and' it is expected that the

route will be progtesslvely completed 
by December, 1977.

France to sell Plutonium Plant to 
Pakistan

1340. SHRI S. M. BANERJEE: 
SHRIMATI PARVATHI 

KRISHNAN:
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state;
(a) whether France is to sell Pluto-

nium Plant to Pakistan;
(b) if so, the facts thereof;
(c) whether this deal is likely to up-

set the balance of power in South 
Asian region; and

(d) if so, Government’s reaction on
it?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIFINPAL DAS): (a) and (b). 
A Cooperation Agreement was initial-
led by the Governments of France and 
Pakistan on 23-1-1976, which provide® 
for the construction of an irradiated 
fuel processing plant in Pakistan The 
draft Trilateral Agreement between 
Pakistan, France and the International 
Atomic Energy Agency (IAEA) m res-
pect of safeguards was approved by 
the IAEA on 24-2-1976. The target 
date for the operation of the plant is 
1980.

(c) and (d) It is yet premature to 
give an assessment of the nature of 
Pakistan’s nuclear programme.
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Export of Aluminittm
1343. SHRI D. D. DESAI: Will the 

Minister of STEEL AND MINES be 
pleased to state the quantity of alu-
minium exported likely to be exported 
during 1975-76 and 1976-77?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD): About 
twenty thousand tonnes have already 
been cleared for exports for the period 
ending 31-12-1976, and are likely to be 
fully contracted for shortly.

Deposits under Telephone Communi-
cations Scheme

1344. SHRI D. D. DESAI: WiU the 
Minister of COMMUNICATIONS be 
pleased to state:

(a) whether the scheme of deposits 
with application for telephone 
connections has netted more than 
Rs. 50 crores to the Ministry; and

(b) if so, the facts of the deposits 
obtained from each State?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL 
SHARMA): (a) Yes, Sir.

(b) The amounts of deposits collected 
in different Telecom. Circles and Tele-
phone Districts are given in the state-
ment laid on the Table of the House. 
{Placed in Library, See No. LT-10539/ 
76.]

New Agreement between U.K. u A  
U.S.A. on Diego Gareia Base

1345. DR. RANEN SEN; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether recently Britain and 
U.S.A. have signed a new agreement 
on expansion of an aero-naval basat- 
in Diego Garcia island; and'

(b) if so, whether Government of 
India have protested against this to> 
British and American authorities?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir. 
The Government have seen the Agree-
ment signed by the Governments of 
United States and the U.K. on Febru-
ary 25, 1976’ for the expansion of the 
existing facilities at Diego Garcia.

(b) While the views of the Govern-
ment of India on the Diego Garcia base 
are well-known to the international 
community, including the Government* 
of the United States and the United 
Kingdom, the Government of India 
does not look upon Diego Garcia as a 
bilateral problem between the Govern-
ments of India, on one hand, and the 
Government of the United States and 
or the United Kingdom, on the other. 
The Government of India has not, 
therefore, lodged any protest with 
either of the Governments.

Foreign Ports Prefer Contains* 
Vessels

1346. DR. RANEN SEN: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether foreign ports prefer 
container vessels for loading and un-
loading of ships;

(b) whether Indian ships have not 
developed containerisation; and

(c) if so, steps taken to remov* 
this delect of the Indian shiprt
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THE DEPUTY MINISTER In  THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): (a) Foreign ports, particul-
arly of developed countries, are under-
stood to be preferring container ves-
sels.

(b) and (c). Indian lines have not 
yet acquired fully cellulared contained 
ships. However, they have acquired 
some modern vessels which are con-
tainer oriented and are capable of 
carrying on deck and underdeck a 
limited number of containers.

Pronouncements of Indo-Soviet 
Friendship by Soviet Leaden

1347. SHRI C. K. CHANDRAPPAN: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(a) whether Government are aware 
of the pronouncements made by the 
General Secretary on the opening day 
of the 25th Party Congress of CPSU 
regarding the Indo-Soviet friendship, 
co-operation and Asian Security; and

(b) how far Indo-Soviet friendship 
on the basis of mutual understanding 
and Indo-Soviet Treaty have gathered 
strength?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS); (a) Yes, Sir.

(b) Indo-Soviet relations, which are 
characterised by a spirit of warmth, 
friendship and mutual understanding, 
have been steadily and satisfactorily 
developing over the years in all fields 
The conclusion of the Indo-Soviet 
Treaty of Peace, Friendship and Co-
operation has given a further impetus 
to tbe growth of Indo-Soviet coopera-
tion in the political, economic, scienti-
fic, technological, cultural ;»nd other 
fields and a large number of agree-
ments have been signed reflecting this 
expanding cooperation. The third ses-
sion o f the Indo-Soviet Joint Commis-
sion is to be held in Moscow in early 
ApriL A new Trade Agreement for 
the period 1976-60, which provides for

significant growth in two-way trade, is, 
also expected to be signed shortly.

BaUadila Fines/Blue Dost

1348. SHRI C. K. CHANDRAPPAN: 
Will the Minister of STEEL AND 
MINES be pleased to refer to the reply 
given to Unstarred Question No. 1039- 
on 22nd January, 1976 ie?arriing ac-
cumulation of blue dust in Bailadila 
iron ore complex and state:

(a) whether Government have 
taken a decision regarding the 
economic utilisation of Bailadila fines/ 
blue dust through pelletisation; and

(b) if so, the broad outlines 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) and
(b). The proposal for setting up a 
pelletisation plant based on the iron 
ore fines and blue dus.t from the Baila- 
dila mines has been under considera-
tion. The Metallurgical and Engineer-
ing Consultants (India) Ltd., have re-
cently studied the broad parameters of 
the project and recommended further 
studies on the techno-economic feasi-
bility of transportation by slurry pipe-
lines and also a programme of detailed 
testing of the ore. A major constraint 
m realisation of the project at this 
stage is also the non-availability of re-
quisite financial resources for the pur-
pose.

Phasing out of Slow-Moving Vehicle* 
In Delhi

1349. SHRI MOHINDER SINGH 
GILL; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether a decision has been< 
taken to phase out slow-moving 
vehicles on the roads in the Capital; 
and

(b) if so, steps being taken In thi* 
regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): Ca) and (b). While no final 
decision has yet been taken on the 
phasing out of slow-moving vehicles 
in Delhi, a ban has been placed on the 
plying of such vehicles in some select-
ed areas of tha cily, as an experimen-
tal measure.

Visit by Deputy Premier of G.D.R.

1350. SHRIMATI PARVATHI KRI- 
SHNAN: WiU the Minister of EXTER-
NAL AFFAIRS be pleased to state-

(a) whether the G.D.R. Deputy 
Premier had recently visited India 
and had discussions with the Prime 
Minister and the External Affairs 
Minister; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI BIPINPAL DAS): (a) Yes. Sir.

(b) G.D.R. Deputy Premier’s meeting 
■with, the Prime Minister was m the 
nature of a courtesy call. He also 
called on the External Affairs Minis-
ter, when views were exchanged for 
further expansion and diversification 
■of bilateral trade and economic rela-
tions. Discussions also covered possi-
bilities of GDR collaboration in the 
fields of chemicals, pharmaceuticals 
and drugs, petroleum, open cast min-
ing, ship-building, textile machinery, 
agriculture etc.

Closure of Telephone Exchanges in 
Orissa

1351. SHRI SHYAM SUNDER 
MOHAPATRA; Will the Minister of 
COMMUNICATIONS be pleaded to 
state:

(a) the number of telephone ex-
changes which have been closed down 
■during the years 1974 and 1975 in 

Orissa; and
(b) the reasons thereof*

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKE* DAYAL 
SHARMA): (a) No exchange was (dos-
ed during 1974. During 1975, three 
25-line exchanges were converted into 
long distance PCOs.

(b) The demand for telephone con-
nections from these exchanges had be-
come so low that the exchanges were 
neither ju&tified nor viable economi-
cally. The existing subscribers have 
been provided extensions from the 
P.C.Os.

13.00 hrs.

PAPERS LAID ON THE TABLE 

Statem en t re. sh a rin g  o f  w a te r s  as
A RESULT OP BEAS PROJECT AND NOTIFI-

CATION

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI .JAGJIVAN 
RAM): I beg to lay on the Table a
statement (Hindi and English versions) 
regarding sharing of the waters as a 
result of the Beas Project logether wiita 
a copy of Notification No. 17(7)/73-DW 
(N)/JRC-Vol. II dated the 24th March, 
1976, issued under sub-section (1) of 
scction 78 of the Punjab Reorganisa-
tion Act, 1966. {.Placed in Library. 
See No. LT-10522/761.

R eview  &  A n n u a l R ep ort o f  Cochin  
Shipyard L td ., C o ch in  and R ep o rt & 
C ertified  a cco u n ts  or Shipping D eve-
lo p m e n t fu n d  C o m m itte e  f o r  1973-7 It

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH) : On behalf of Shri H* M. 
Trivedi. I beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1 ) of section 619A 
of the Companies Act, 1958: —

(i) Review by the Government on 
the working of the Cochin. 
Shipyard Limited, Cochin, for 
the-year 1974-75.
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(ii) Annual Report of the Cochin 
Shipyard Limited, Cochin, for 
the year 1974-75 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Audiior General thereon. 
[Placed in Library. Sze  No. 
LT-10523/76].

(2) A copy of the Report and Certi-
fied Accounts (Hindi and English ver-
sions) of the Shipping Development 
Fund Committee for the year ir.73-74 
together with the Audit Report there-
on, under sub-section-(6) xjf section 16 
of the M erchant Shipping Act, 1958. 
[Placed in Library. See No. LT-10524/ 

76],

D r u g s  a n d  C o s m e t i c s  ( 3 r d  a m e n d -

m e n t )  R u l e s , 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): I beg to lay on the Table
a copy of the Drugs and Cosmetics 
(Third A m endm ent) Rules, 1976 
(Hindi and English versions) publish-
ed in Notification No, S.O 903 in 
Gazette of India, dat^d 2'<th Feb-
ruary , 1976 under section 33 of the 
Drugs and Cosmetics Act, 1940. [Plac-
ed in Library. See No. L T -10525/76],

N o t i f i c a t i o n s  u n d e r  M i n e s  a n d  M i n e .  

R A L s ( R e g u l a t i o n  a n d  d e v e l o p m e n t '̂  

A c t , 1957 a n d  R e v i e w  &  A n n u a l  R e -
p o r t  OF H i n d u s t a n  C o p p e r  L t d ., C a l -

. c u t t a  FOR 1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
SHRl SUKHDEV PRASAD); I beg 
to lay on the Table—

(1) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 28 of the Mines and M inerals 
(Regulation and Development) Act 
1957: —

(i) S.O. 981 published in Gazette 
of India dated the 6th March, 
1976.

(ii) S.O, 982 published in Gazette 
of India dated the 6th March 
1976. [Placed in Library. See 
No. LT-10526/76].

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
O f the Companies Act, 1956 :

(i) Review by the Government on
the working of the Hindustan 
Copper Limited, Calcutta, for 
the year 1974-75.

(ii) Annual Report of 'h e  Hindus-
tan  Copper Limited, Calcutta, 
for the year 1 9 7 4 - 7 5  along 
w ith the Audited Accounts 
and the comments of the Com-
ptroller and Auditor General 
thereon. [Placed in Library^ 
See No. L T - 1 0 5 2 7 / 7 6 ] .

E m p l o y e e s ’ P r o v i d e n t  F u n d s  ( A m d t . )  

S C H E M E . 1976, a n n u a l  r e p o r t  o f  c o a l  
m i n e s  l a b o u r  w e l f a r e  O r g a n i s a t i o n  

FOR 1974-75, S a l e s  P r o m o t i o n  E?>̂ p- 
LO Y EEs ( C o n d i t i o n s  o f  s e r v i c e )  R u l e s ,  
J976 a n  E q u a l  r e m u n e r a t i o n  R u l e s ,

' 1 9 7 6

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR 'SHRI B i\L- 
GOVIND VERMA); I beg to lay on 
the Table;

(1) A copy of the Employees’ Provi-
dent Funds (Amendment) Scheme, 1975 
(Hindi and English versions) publish-
ed in Notification No. G.S.K. 395 in Ga-
zette of India dated the 13th March. 
1976, under sub-section (2) of section 7 
of the Employees’ Provident Funds 
and Fam ily Pension Fund Act, 1952. 
[Placed in Library. See No. LT-10528/, 
76].

(2) A copy of the Annual Report
. (Hindi and English versions) on th e  - 

activities of the Coal Mines Labour 
Welfare Organisation for the year 1974-
75. [Placed in Library. See No. LT- 
10529/76].



Papers laid MARCH 25, 1076 Leave tf Absence

[Shri Balgovind Verma]

(3) (i) A copy of the Bonded Labour 
'System (Abolition) Rules, 1976 publish-
ed in Notification No. G.S.R. 99(E) in

* Gazette of India dated the 28th Feb-
ruary, 1976, under sub-section (3) of 
section 26 of the Bonded Labour Sys-
tem (Abolition) Act, 1976.

(n) A statement (Hindi and EngLsh 
versions) explaining the reasons for 
not laying simultaneously the Hindi 
version of the Notification mentioned 
*t (3) (i) above. [Placed in Library. 

■See No. LT-10530/76].

(4) (i) A copy of the Sales Promotion 
Employees (Conditions of Service) 
Rules. 1976, published in Noulication 
No. G.S.R. 113(E) in Gazette of India 
dated the 8th March, 1976, under sub-
section (3) of section 12 of the Sales 
Promotion Employees (Conditions of

: Service) Act, 1976.

(ii) A statement (Hindi *md English 
' versions) explaining the reasons for

not laying simultaneously the Hindi 
version of the Notification mentioned 
at (4)(i) above. [Placed in Library. 
tee No. LT-10531/76].

(5) A copy of the Equal Remunera-
tion Rules, 1976 (Hindi and English 
versions) published in Notification No. 
119(E) in Gazette of India dated the 
11th March, 1976, under sub-section (3) 
of section 13 of the Equal Remunera-
tion Act, 1976. [Placed in Library. See 
No. LT-10532/76].

12.01 hta.

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sittings 
of the House in their twenty-fifth Re-
port have recommended that leave of 
absenoe be granted to the following 
fourteen Members for the periods in-
dicated against each:

<i) Shri Mohan Dharia 5th January to 6th February, 1976 (Fifteerth Sessior ) 
ard 8th March to 2rd April, 1976 (Sixteerth Se-
ssion).

«<a) Shri Hukam Chard Kachwai 5th January to 6th Febuary, 1976 (Fifteenth Se-
ssion) and 8th March to 2nd Apnl, 1976 (Sixteenth 
Session).

<3) Shrimati Shakuntala Nayar 5th January to 6th February, 1976 (Fifteenth Se-
ssion).

,<4) Shri Bhagirath Bharwar 6th February, 1976 (Fifteerth Session) ard 8th (March 
to 15th April, 1976 and 26th April to 14th May, 1976 
(Sixteenth Session).

'( 5) Shri Janeshwar Misra . 2ist July to 7th August, 1975 (Fourteenth Session ) 
and 5th January to 6th February, 1976 (Fifteenth 
Session) and 8th March to 15th March, 1976 
(Sixteenth Session).

<6) Shri PuruBhottam Kakodkar 6th January to 2ist January, 1976 (Fifteenth Se-
ssion).

<7) Shri Jjrotinnoy Bosu . 6th February, 1976 (Fifteenth Session) and 8th March 
to ijth Apnl, 1976 and 26th April to 24th Miy.
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(8) Shri Morarji R. Desai 

<9) Shri Ram Dhan .

<xo) ShriNoorulHuda 

<n) Dr. Jivraj Mehta .

<Z2) Shri Mukhtiar Singh Malik

( 13) Dr. Laxminarayan Pandeya

( 14) Shri Phool Chand Verma

CHAITRA 8, 1898 (SAKA)
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6th February, 1976 (Fiftcerth Session) ar4 8th March 
to 15th April ar\d 26th April to 14th May* 197* (Sut“ 
teenth Session).

6th February, 1976 (Fifteerth Session) ard 8th March 
to 15th April and 26th April to 14th May, 1976 
(Sixteenth Session).

5th to 7th August, 1075 (Fourtccrth Sessior) ard 5th 
January to 6th February, 1976 (Fifteerth Stssior).

8th March to 15th April ard 26th April to 15th May, 
1976 (Sixteenth Sessior).

6th February, 1976 (Fifteenth Sessior) ard 8th March 
to 15th April and 26th April to 14th May, 1976 
(Sixteenth Session).

6th February, 1976 (FifUirth Sismoi ) ard 8th March 
to 15th April and 26th April to 14th May, 1976 
(Sixteenth Session).

6th February, 1976 (Fifteenth Sc smo i ) frd 8th March 
to 15th April ard 26th April to 14th May, 1976 
(Sixteenth Session).

Is it the pleasure of the House that 
leave as recommended by the Commit-
tee may be granted?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER- The Members will 
be informed accordingly.

12.02 hrs.

PUBLIC ACCOUNTS COMMITTEE 

Two Hundred th  R ep or t

SHRI H. N. MUKERJEE (Calcutta- 
North-East): I beg to present the Two 
Hundredth Report of the Public Ac-
counts Committee (1075-76) on Action 
Taken by Government on the recom-
mendations contained in their Hundred 
and Sixty-seventh Report (Fifth Lok 
^Jabha) on Foreign Participation or Col-
laboration in ftesoardh Projects In 

India—Department of Health.

12.03 hrs.

STATEMENT RE. PRICE, PROCURE-
MENT AND DISTRIBUTION POLICY

OF RABI CEREALS FOR 1976-77 
MARKETING SEASON

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAHEB P. SHINDE): The recommen-
dations of the Agricultural Prices Com-
mission on tbe price and procurement 
policy for the 1976-77 Rabi Marketing 
Season were discussed with the Chief 
Ministers/Food Ministers of the main 
wheat producing States.

After careful consideration, it has 
been decided to accept the recommen-
dation of the Agricultural Prices 
Commission to maintain the procure-
ment price for wheat at Rs. 105/- per 
quintal for all varieties. The issue 
price of wheat for stocks released from 
the Central Pool for the public dis-
tribution system will also be main-
tained at Rs. 125/- per quintal as at 
present.
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The Government will continue its 
policy of maximising procurement for 
the purpose of building up buffer stock. 
The all-India target of wheat pro-
curement has b-'en fixed at 3 198 mil-
lion tonnes. The Incentives Bonus 
Scheme for supplies of wheat to the 
Central Pool will be continued in order 
to maximise procurement. The 
bonus amounts will be utilised by the 
State Governments for providing fer-
tilisers and o'hiT inputs to the far-
mers.

In the interest of maximising tbe 
procurement, restrictions will bp con-
tinued on the inter Stoto movement of 
Wheat. Each State will be treated as 
a separate zone for nr, Dosct of move-
ment of wheat and wLoi.t pioJu Is 
as during last y ar. The mode of pro-
curement such *»<; pmchasr*- in ngu- 
latnd markets and/o ’ t b r n u a  w«;- 
tem of levy will be derided by the 
State Government. The nvirketm® 
of wheat within th : State will be 
regulated by (he rftsita Governments 
through such adminhuativc/stntutory 
measures as may be considered neces-
sary by them.

Government’s attention has been 
drawn to the falling prices of barley 
and gram and it is apcrehendid that, 
with the arrival of the new rrop, there 
will be steep fall in their oric-es Price 
support operations would Le arran-
ged for purchase of barley and gram 
4s and when it becomes necessary.

Government are anxious to ensure 
that the interests of the .farmers are

J Gujarat''Mdfftf, ' cfr
1976—Genl.
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fully protected and in no case should 
any producer get for foodgraim of lair 
average quality less than the pro-
curement price fixed by ihe Govern-
ment. It is hoped that, with the co-
operation of the State Governments, 
it would be possible to achieve this 
objective as also to reach ihe procure-
ment targets fixed for the Various 
States and bring about an overall im-
provement in the food economy.

12.03 hrs

GUJARAT BUDGET, 15*7*1 -77- - GENE-
RAL DISCUSSION AND DEMANDS* 

FOR GRANTS
MR. SPEAKER: We will now tpke

up items Nos. 9 and 10 together. For 
General Discussion and voting on the 
Demands, for Grants in ri spec', of the 
Biuigel for the State of GuHi-at ?or 
the year 1976-77, the time allotted is 
2 hours. Motion moved;

“Thai the respective sums not ex-
ceeding the amounts on xtevenue Ac-
counts and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of 
Gujarat to defray the .’hafcea that 
will come in course* of payiru ni dur-
ing the year ending the  ̂1st day of 
March, 1977, m respect of 1he heads 
of demands entered in the second 
column thereof against;

Demands Nos 2, 3, 5 to 12, 14 to 
20. 22 to 31. 33 to 00, 62 t0 GO and 71 
to 77.”

Demands far Grants (Gujarat), 1976-77

No.
of
De-

mand
Name of Dtmard

Amourt of Demand for 
Grant submitted to the 

Vote of the House

I 2 3
Revenue Capital

Rs. Rs.
2 Council of Ministers ••

3 Elections . . 1,42,17,000

•Moved with -the recommendations of the President.
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I 2 3

s General Adwiniatratior Depart in e r t .................................. 7447,000

6 Economic Advice and Statistics . . . . . 58,69,000 • •

7 Other Expenditure pertairirg to Gereral AdnJristratJon
30,79,000 10,90,000

8 38,22,000

9 Tax Collection Charges (Firarce Department) 3.99,64,000 ,.

10 Treasury ard Accounts Admiristratian 2,27,10,000

II Persiors ard other Retiremert Berefits . 7.19.00,000 , *
12 Other Experdiure pcrtairirgto Firarce Departmert 51.38,000 26,93,000

14 22,81,000

T5 Admiristratior of Justice . . . . . . . 3588,30,000

16 Other Expenditure pertairirg to Legal Departmert 24,17S0C0 l8,97,oco

17 Food ard Civil Supplies Departmert.................................. 8»75>ooo ..
l 8 23,76,000 ..

19 2,28,46,000 60,is,00,000

20 Other Expenditure pertairirg to Food ard Civil Supplies 
D e p a r t m e n t ............................................................ 9.74)000

22 State L egislature............................................................ 41,22,000 ..

23 Loar sard Advances to Goverrmert Servartsin Gujarat LfgJs 
lature Secretariat...........................................................

-
1,72,000

24 Agriculture, Forests ard Co-operation Depaitmerl 23.55.ooo ..

25 Co-operation ............................................................ 5*55*12*000

26 15.02,51,000 4>*9»33*ooo

27 Miror Irrigation,Soil Corservation ard Area Dtvtlcfinert . 6,66^0,000 35>Z9jOOO
28 Arimal Husbardry ard Dairy Devilopmert 5,64,18,000 15.75.000

29 F i s h e r i e s ..................................................................... 1,70,76,000 6.75.000

30 Forest ................................................................................. 2,79»55>ooo 1,47,14,090

31 Other Experditure pertsirirg to Agriculture, Forces srd 
Co-operation D ep a rtm en t.......................................... 61,81,000

33 Education and Labour De partmir t ................................. 24,82,000 • •
34 State E x c is e .................................................................... 34,66,000

35 Education ............................................................ 1,13 6̂4,53,000 40,00,000

36 Labour ard Employmert.................................................... 2,2340,000

37 Ŝ c'val Security ard W e l f a r e .......................................... 9,90,89,000 28,26,000
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38 OtVr Expenditure prrtairirg to Education ard Labour 
Department.................................................................... 64,00,0x 1 56,67,000

39 Tribal Area Sub-Plan . . . . . . . I2,90,73»000 5,20,57.000

40 10,91*000

4i Tax Collection Charges (Home Department) • 20,96,10,000 • •

4* Police! • • • • • • • • > • 34,t»,s8,ooo

43 Jails • • • • • • • » « • 1, 15,90,000

44 Information, Publicity ard Tourism • • 1,14,09,000 ..

45 Other Expenditure p'rtainirg to Home Department r,45,05,cco 2,of,io3rf<»

46 Industries, Mines and Power Department . 15,80,000

47 Tax Collection Charges (Industries, Mines ard Power De-
partment) . . . . . . . . . 29,04,000

48 Stationery and Printing................................................... 4,58,45,000

49 Industries 2,5 ,̂45,000 2,3 ,̂92,000

50 76,61,000 55,00,000

5* 75,00,000 32,f2,oo,rro

S3 Other Exp ?nditure psrtairirg to Jrdustrics, Mire? ard Prwrr
30,36,000 34,88,000

S3 30/ 2,000

54
55 24,37,41,000

56 Family P la r n ir g ............................................................ 5,7^ 0,000

57 Public Health ..................................................................... 14,82,09,000 4,59,i7,ooo
58 2,61,78,000 50,000

59 Panchayati R a j ............................................................ 3,04,08,000 . .
60 OfheT Expenditure psrtainirg to Panchayats ard Health 

Department. . . . . . . . . 5,16,40,000 1,06,22,000

62 36,56,000

63 10,15,91,000 i ,3i ,05»cco
64 H o u s i r g ..................................................................... 2,20,29,000 1,50,87,000

65 Irrigation a d SoP Co ŝervatK n .................................. 3S,65.52,000 48,85,62,000

66 P o r t s ............................................................................. 5,66,79,000 4,51,76,000
67 Roads ard Bridges............................................................ 12,69,91,000 *,57,12,000
68 G ijarat Capital Construction Scheme . . . . •• 80,00,000
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«9 Ottar Expenditure pertaining to Public Works Depart-
ment ............................................................................. *7,13*000 79,55,000

71 60, 13,000

72 Tax Collection Charges (Revalue Department) . 3,22,27,000

73 ■ 4,80,09,COO

74 5,00,000

75 3,03,17,000 6,74,000

76 89,41,000 20*00,000

77 Other Expenditure p-!rtainirgt5 Revenue Department 75, SO, "00 65,03,000

•SHRI KRISHNA CHANDRA HAL- 
DER' (Ausgram): Mr. Speaker, Sir,
I rise to take part in the discussion 
on the budget for Gujarat presented 
in this House yesterday by the finance 
Minister. It is a great irony that we 
have to discuss this budget in this 
House when it should have been done 
in the assembly. I might remind this 
House that the Janata Front Govern-
ment had presented their budget for 
1076-77 before the State Legislature 

on the 13th February. 1976. It could 
not be passed by that tassembly be-
cause the Congress party had mano- 
euvored to bring about a frill of tbe 
.Tanata Front Government by pur-
chasing the MLAs like cattle. They 
indulged in unethical meihods and the 
Prepidont’s rule was imoossd in Gu-
jarat on t^e 12th ¥arch. 1376 and 
the Assembly was kept in suspended 
animation. Jt is in these circumstan-
ces Sir, lhat we are being forced to 
discuss the budget which as 1 said 
earMer, should have been discussed in 
the State Assembly. The child (Bud-
get) produced by Janata Front was 
snatched away by the Centre (Subra-
maniam) and now placed before Par-
liament. The Budget is thus not Par-
liament’s own child.

Going through the provision$ made 
in the budget I find that the revenue 
receipts during 1976-77 would be of 
an order of Rs. 483.26 crores and the 
year 1976-77 is expected to close with 
a deficit of Rs. 43.08 crores. We 
also find Sir, that in order to cover a 
part of the deficit the Government pro-
pose to undertake additional re-
source mobilisation measures and as a 
result of which this deficit will be re-
duced slightly. The Government pro-
pose to impose new taxes end the 
yield from this source would be Rs. 
17.66 crores. Thus even though the de-

ficit will be reduced yet there will be 
an uncovered gap of Rs. 25.42 crores. 
1 also find. Sir, that the Budget has 
made a provision of Rs 15 crores for 
tribal sub-Plans and this would be sup-
plemented to the tune of Rs. 3 crores 
by special Central assistance.

I would like to say. Sir, that instead 
of taxing the wealthy, the Govern-
ment propose to levy a tax on the 
poor who are not in a position to bear 
the financial burden of the tax. The 
uncovered gap, in the budget would 
induce the Government to take mea-
sures which would ultimately put the

•The original speech was delivered in Bengali.
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common and the poor men of Gujarat 
into financial difficulty and I oppose 
such tax being levied on the poor. You 
are aware of the fact Sir, that during
1974-75, there was a severe famine in 
Gujarat and as a result of this many 
people and thousands of cattle heads 
perished in the State. During 1975-76 
many projects were initiated in order 
to provide irrigation facilities to the 
farmers and also some schemes were 
taken in hand to improve the avail-
ability of drinking water in the drought 
prone and famine affected areas of 
Gujarat. I would like to know from 
the hon. Minister how far these sche-
mes have been implemented. It would 
be good if the house is told the tar-
gets fixed under each of these sche-
mes and the achievements made and 
the steps being taken to fulfil the rest. 
Last year the weather God was pleas-
ed and we had a good monsoon. The 
foodgrain production in the country is 
very good because of the good rein fall 
and even it has surpassed the produc-
tion figures of 1071-72. But we can-
not forget the fact that whenever 
there is a bad monsoon, the State of 
Gujarat Has been subjected to the 
calamities of famfne, drought, cyclone 
etc. Xt is therefore very essential Sir, 
that when we have a good crop we 
Should try to strain all our resources 
in order to procure and consereve the 
foodgrains for the days when mon-
soon may not be as charitable as it 
was last year. We should also try to 
build our buffer stock so that when 
famine comes, the Centre would be in 
a position to rush assistance and food-
grains to this State which is very 
prone to famine and drought. Along 
With this it is also very necessary that 
all efforts should be made to expedite 
the small irrigation projects which 
were undertaken during 1975 in the 
drought affected areas and also speed 
up the plans for rural electrification as 
without this, the interests of the rural 
masses cannot be protected adequate-
ly.

28, 1976 Gujamt Budget, teg
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Sir, as I have already stated, the 

budget makes a provision of Rs. 15 
crores including a Central assistance 
of Rs. 3 crores for the welfare of the 
Scheduled Castes and Scheduled Tri-
bes people in the State. I hardly need 
to emphasise that this funcT should be 
properly utilised and it must be en-
sured that the benefits of the schemes 
undertaken should reach the backward 
people and there is no diversion of 
funds earmarked for this purpose to 
other projects.

Gujarat, as we aU know, is the 
Centre of the textile industry. Un-
fortunately, there is a recession in the 
indusiry and huge stocks of manufac-
tured cloth are lying unsold. As a 
result, thousands of textile workers are 
being laid off and it is quite likely that 
if the situation continues they may 
also be retrenched. Before the situati0 
takes this grave turn, I will request 
the Central Government, who have 
tincl responsibility in this regard, to 
make a proper assessment of the situa-
tion and take suitable measures to see 
that these textile workers are not re-
trenched for no fault of theirs.

By imposing the President’s rule in 
Gujarat, the Central Government have 
assumed all powers to itself to deal 
with the affairs of Gujacpt and there 
is no doubt that this budget will be 
passefl by this House in no time. But 
T cannot help mentioning about the 
wav the party in power in thf» Centre 
is behaving. It has defied alt canons 
of democratic principles, norms and 
even decency. In Gujarat through the 
same of defection the Centre succeeded 
in bringing about the fall of the opposi-
tion Government there. But the As-
sembly was not dissolved nor fresh 
elections were ordered. Instead we 
find that the assembly was only sus-
pended. Why was it done like this? 
Obviouslv the Congress party wants to 
tnke more time to purchase moie 
MLAs to swell their strength and when 
they find themselves in good strength 
with the blessings and support oI tild 
Aya Rams and Gaya Rams they would
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ones again form a Ministry In the 

State.

Now, let us see what happened in 
Tamil Nadu. The DMK was in power. 
The Congress party tried their best to 
break the party and win to their side 
some MLAs through bribes and cor-
ruption but when they finally failed 
to achieve fheir objective they imposed 
the President's rule saying that there 
was a corruption in the State and the 
State machinery could not be run in 
accordance with the provisions of the 
Constitution. But strangely enough 
unlike in Gujarat, the Tamil Nadu 
Assembly was not sujpended but it was 
dissolved. A very strange thing hap-
pened in the State of Uttar Pradesh. 
After the mid-term elections, the Con-
gress was returned~ln majority and 
Shri Bahuguna who enjoyed the con-
fidence of the Prime Minister was sent 
from the Centre to become the Chief 
Minister of the State. But the situa-
tion did not remain stable even ihough 
the Congress had and continues to 
have a safe majority in the Assembly. 
Due to the political games of Shri 
Kamlapati Tripathi, Shri Bahuguna 
could not stay for long. The Assembly 
was suspended and not dissolved and 
once again Shri Tiwari has come to 
occupy the Chief Minister's seat.

The main purpose of citing all the 
above examples is to show how the 
Centre adopts a double standard in 
dealing with the same issue. When-
ever there is a Government formed by 
the opposition party and where tbe 
Centre fails to convert them, they dis-
solve the assembly under some pre-
text or the other but in other cases 
where the Congress feel that they can 
attain a majority even through defec-
tion they do not dissolve the assembly 
but Allow it io remain suspended and 
encourage the Aya Rams and Gaya 
Hams to swell their party ranks. To-
day, the country is under emergency 
and every citizen of the country is 
being advised lo be disciplined buT \he 
ruling party does not seem to he tware 
of the Importance of giving a lead lo 
the nation by following the preachings

Disc. 6  D.G. 
themselves. They have taken away all 
the democratic rights of the people 
but they themselves do not want to 
behave in a democratic manner. The 
anti-defection Bill has been pat in cold 
storage and if is there for the last three 
years. As f  said a couple of days ago, 
the intention of the Government is 
always very clear. They do not want 
to enact a legislation to prevent defec-
tion because they have always gained 
by defections and perhaps they may 
introduce the Bill when they are in 
safe majority in all States. But I 
must remind this House, Sir, that this 
state of affairs will not continue for 
ever. The people will assert for their 
democratic rights and oust this Gov-
ernment which has no regard for demo, 
cracy. It may take some time but it 
can never be ruled out. In the end. I 
must say that the Janta Front Gov-
ernment was dislodged by the Congress 
party through undemocratic methods 
and I strongly oppose the budget

SHRI NATWARLAL PATEL (Meh- 
sana): Mr. Speaker, Sir, I am very
grateful to you for giving me an oppor-
tunity to speak on the Gujarat Bud-
get. I am really very happy to get an 
opportunity to give my thoughts on 
this.

So far as Gujarat is concerned, the 
State is at present under President’s 
rule. Before the promulgation of Pre-
sident's rule, there was a popular Gov. 
emment formed by the Janta Front 
We very well know how the Janta 
Front Government was formed in the 
State of Gujarat. Some hon. Members 
from that side, specially hon. Kumari 
Maniben Patel, had stated yesterday 
that the Janta Front never wanted 
the support of the KMLP MLAs to 
form the Government.

According to me, there cannot be 
any universal untruth to state like 
that that they never wanted support 
from KMLP MLAs, J know and 
everybody knows in this country that 
the ex-chief Minister, Babubhai Jas- 
bhaj Patel having the majority of only



WJ Gujarat Budget, MARCH 25, 1876 Gujarat Budget, tag
197&~~Genl 1976—<Genl
Disc. & D.G.

[Shri Natwarlal Patel]

86 members in the Assembly had 
gone to meet the cx-Chief Minister, 
Shri Chimanbhai Patei who was 
president of the KMLP party for get-
ting support. KMLP Members had 
extended their support only after the 
request was made by the ex-Chief 
Minister Shri Babubhai Jasbhai Patel.

Right from the beginning, we know' 
that this Government was not func-
tioning for the sake of ideals, for the 
sake of doing something for the people, 
but only to enjoy power and that is 
the only reason why they lived for a 
very short time in the State of Gujarat.

1 would like to state something more 
than that. So far as defection pro-
blem is concerned, hon. CPM Member, 
Shri Haider was giving us advice, I 
have got great regards for him as 
an individual and as a friend of mme, 
but he belongs to CPM party and un" 
fortunately, he has to act according to 
the policy of CPM. As a matter of 
fact we very well remember that 
some time back, there was some strug-
gle in the name of Nav Nirman. So 
far as CPM is concerned in this 
country, what role have ihey played 
there? I do not know, what is the 
policy of this party, After coming to 
Delhi, I have studied one thing about 
this party and that is that they always 
add fuel to the tire, and nothing elee 
they know.

So far as Janta Front Government 
was concerned, they were not in a 
position to behave in a better manner, 
because the Chief Minister and all the 
Ministers had to work at the behest of 
Jan Sangh workers and BSS workers. 
While they were talking in the name 
of Mahatma Gandhi, as a matter of 
fact, they never acted according to 
Gandhian philosophy. By heart they 
bad to implement the programmes of 
Jttn Sangh and RSS in the State of 
Gtafcrat There was a great contrast 
fet'Kfeti they were talking and in what

Disc. & D.G. 
they were doing. While they were 
talking in terms on Gandhian philo* 
sophy, in practice, they acted to fulfil 
the wishes of Jan Sangh and RSS 
people.

During the regime of Janta .Front 
Government in Gujarat State, there 
was no development work, they never 
bothered about it, they never wanted 
to do anything; all the development 
work was at a standstill. Not only 
that, according to me, they were more 
concentrating on elections. They 
wanted to exploit the situation as they 
were in power.

I must say that so far as the out-
come of elections is concerned, that is 
never in the hands of the Chief 
Minister, that is never in the hands 
of the Ministers cr ruling party, that 
is always in the hands of people. 
According to me, whosoever is sup» 
ported by people, by Janta, would win 
the elections and this has been proved 
true during Panchayat elections in the 
State of Gujarat. We got a great 
majority in Panchayni; elections even 
though our party was not in power in 
Gujarat. It is absolutely untrue to say 
that so far as ruling Congress in con-
cerned, in Gujarat we have lost our 
ground and that we are away from 
the hearts of people. The recent 
Panchayat elections have proved tnat 
even being not in power, we could win 
the hearts of the people of Gujarat. 
We have got 40 per cent of the votes.

So far as emergency is concerned, 
there was nothing like emergency be-
fore the President’s rule was imposed,. 
After the President’s rule has been 
imposed in the State I am sure things 
will be better.

So far as the 20-point economic 
programme is concerned, our State 
quite away from this 20-point pro-
gramme. Nobody bothered to imple-
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meat it. Not <**ly t îat> very 
responsible leaders of the Janta Front, 
including the Chief Minister, used to 
criticise the 20-point economic pro-
gramme and they used to criticise 
emergency also. Several times we 
have drawn the attention of the 
Centre to this. I do not know why 
they were very lenient to these people. 
Anyway, so far as the government at 
the Centre is concerned, it is a Congress 
Government. We never bother to 
disturb any State Government unless 
and until there is some very important 
problem on the part of that State. 
So far as the Janta Front government 
is concerned, there are so many things 
that I can narrate. But looking to 
the time at my disposal, I do not want 
to speak on it.

So far as Gujarat is concerned, 
during the regime of the Janta Front, 
people suffered a lot. Now, we are 
under President's rule. So far as 
progress of Gujarat is concerned, that 
would depend upon the Centre. Now, 
according to me, so far as Centre is 
concerned, naturally, often it has to 
give certain directives and certain 
guidelines to the State authorities for 
the implementation of the 20-point 
economic programme.

So far as this budget is concerned, 
I would request the hon. Finance Mini, 
ster to provide more financial assist-
ance as they have provided for Tamil 
Nadu, to see that there is adequate 
progress in the State of Guiarat on a 
par with othter States.

In Gujarat, today the situation of 
agriculture is quite wo-se This year 
agriculture produce are going down 
We have a bumper crop and prices of 
every day and prices have fallen to 
a tremendous extent. There is no 
price support from the government of 
the State. At the same time, I am 
sorry td say that there is no price 
support from any central machinery

also. Groundnut oil and groundnut-* 
today is a problem for our agri-
culturists. Groundnut which was 
sold at one time at Rs. 55 for 
20 kg today is sold at Rs. 28. Even 
at this price there its nobody to buy. 
It is a great tragedy for our farmers,. 
Government of India havo taken cer-
tain steps by exporting some ground-
nut oil. According to information 
available to me, this work was handed 
over to the STC and STC purchased 
some oil from Sourashtra but the 
target is round about 50,000 tonnes but 
they purchased and stopped purchas-
ing after buying only 5000 tonnes of 
oil. I do not know why this has 
happened. I understand that it must 
be on account of the Central Govern-
ment’s directive. Anyway, I would 
like to urge upon the Finance Mini-
stry and through the Finance Ministry, 
hon. Prof. Chattopadhyaya who i9 
concerned with this problem that there 
must be export of groundnut oil to 
other countries. When it is surplus we 
should do it. Either you purchase 
and export or allow these people to 
export. There Is no alternative. Other-
wise, it will have very bad repercus-
sions amongst our farmers. Next 
year our farmers w'll not grow more. 
It is not a crime that they have grown 
more. They may not get more price 
but at least they must get a reasonable 
price. It does not matter if there is no 
profit but, at the same time, they 
should not be asked to do the business 
in loss. According to me, this is not 
only a problem with our Gujarat 
farmers but it applies to the whole 
country. That is why at this stage, 
on this valuable occasion, I would 
like to draw the attention of the Fin-
ance Minifiter to give adequate finan-
cial assistance to the State Government 
to purchase groundnuts and groundnut 
oil or direct the FCl to purchase 
groundnut and groundnut oil and 
other agricultural produce in Gujarat.

I will touch one o? two points more. 
So far as the royalty problem is con-
cerned, it is pending since a long
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Hm*> I do not know why it should 
take so much time. Several times we 
have approached the hon. Minister Mr. 
Malaviya who ha? to take a decision 
regarding this. He is always sympa-
thetic to us, but, mere sympathy for 
the people of Gujarat would not solve 
our problems.

We should deride something in 
favour of a deficit State like Gujarat. 
We should get Royalty as per our 
demand. Price of oil has shot up like 
anything in the world. Sc, there is 
justification in our demand and our 
request should be accepted. The hon. 
Minister of Petroleum should finalise 
this matter and give us whatever has 
been demanded.

Sir, Gujarat State is known as 
Gujarat of Mahatma Gandhi. When-
ever you go to any foreign country and 
you say I come from Gujarat, he 
would immediately say. Oh, you come 
from the place of Mahatma Gandhi. 
Everybody knows the place where 
Mahatma Gandhi was born. But re-
cently the dynamite conspiracy took 
place in Baroda. It was a great cons-
piracy and the conspiracy was going 
on during the Janta Front regime in 
Gujarat. Miss Maniben Patel said 
about this. She said the State Police 
investigated into tne matter and they 
could catch them. So far as the State 
police were co-icer.ied, they did this 
very late, I should say. The Gujarat 
Government should have found out 
this sort of conspiracy much earlier 
They never bothered about it. All 
antisocial elements of the country, ail 
anti-national elements of the country, 
were safeguarded in Gujarat.

Two months back I came to Delr, 
and one of my friends met me in the 
Central Hall. He asked me: What is 

going cm in Gujarat7 I told him that
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here is nothing in Gujarat. He told 
me ‘All anti-social elements get shelter 
in Gujarat They are doing everything 
against the country and your Govern-
ment does not bother to look into 
it. At that time I was not prepared 
to believe that gentleman. But now 
this sort of conspiracy has come out. 
So, what that gentleman said has 
come out to be true. It is the duty 
of the Governor to have looked into 
the matter. That Janta Front Govern-
ment has miserably failed in various 
respects.

Before I ait down, I would make 
this request to the hon. Finance Mini-
ster.

Gujarat is a State which is a deficit 
State in many respects. So far as 
Finance is concerned, my only request 
to the hon, Finance Minister is that 
adequate finance should be given to 
them, so that they may implement the 
20-point economic programme and 
other programmes successfully, with-
out any sort of hitch in the way. This 
is my request to the hon. Finance 
Minister and I hope the hon. Finance 
Minister will kindly consider our 
demands

With these words I conclude thank-
ing you for giving me an opportunity 
to speak on the Gujarat Budget.
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SHRI C. K. CHANDRAPPAN (Tel- 
licherry): When we speak about tbe 
Gujarat budget hexe, Sir, I would 
like to bring before this House some 
o f  the major problems for which solu-
tions have to be found out by the 
Central Government who is now run-
ning the affairs of Gujarat. It is a 
well known fact that Gujarat needs 
water and electricity This is a State 
which is drought prone and deficit in 
its food product ion and it is mainly du*> 
to the fact that there is lack of irriga-
tion facilities in that State. When the 
budget is introduced here I would like 
to know from the hon. Minister as to 
what exactly is the Government going 
to do about it. There is a little in-
crease in the amount allocated for 
irrigation and electricity but not much. 
It can be said to be marginal. The 
people of Gujarat wou’d like to know, 
I suppose, what will happen to the 
Narmada project and Navagaon dam 
project. I heard about this project 
■and the delay In commg to an agite- 
xnent with the neighbouring States of 
Gujarat during the days of Nav 
Nirman Samiti agitation. When I 
was in Gujarat many people told me 
that without this project the problems 
o f Gujarat would remain unresolved 
in regard to water. I do not think 
Government is taking any serious step 
in the direction of solving this. There 
are very many ticklish problems in-
volved in this question. One is tb.» 
height of the dam on which the other 
States will have dispute. Now there is 
an advantage since Gujarat is under 
President’s rule and the neighbouring 
State governments are also being run 
by the Congress narty. In this new 
atmosphere the Government can start

negotiating to solve this problem. I 
would say if the Government succeeds 
in ̂ solving this problem of setting up 
this dam and finding solutions for this 
inter-State water dispute then I am 
sure that will be a great achievement 
lor the Centre. So far as the Centre 
is concerned, I do not think, the Gov-
ernment is moving in that direction. 
You got two opportunities in the past. 
After the Nav Nirman Samiti agitation 
there was President’s rule imposed and 
again now there is President's rule. I 
do not think Government has done 
anything in that direction.

Secondly as has also been pointed 
out by Mr. Patel, there is the question 
of small royalty amount which is being 
given as a pittance to a State which is 
financially and economically so back-
ward. I fail to understand the reason 
as to why today the Government can-
not re-consider the question 01 royalty, 
giving a higher royalty to the crude 
which is produced in that State. Today 
the production of crude means a lot 
to this country’s economy. It saves 
foreign exchange and it is an invalu-
able asset to the country. Gujarat is 
producing it. For that, if I remember 
aright, Rs. 18 per tonne was the 
royalty fixe<j long long ago. Today the 
situation in the oil economy has 
changed. So I would urge upon the 
Government very strongly to consider 
this matter sympathetically and I 
would extend my full support to the 
friends from Gujarat in their demand 
for gettmg an increased royalty for 
the oil they are producing.

Another question is that of roads. 
I understand from reports that the 
State has a very bad road system—I 
may be wrong, bPcauae I am not from 
the State. But the amount granted is 
insufficient if the road system is bad. 
There may be g<.od trunk roads. But I 
think the villages are far far from the 
main roads. So th? villages and small 
towns in Gujarat should be connected 
with a very well-organised road
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system. 1 think the amount allotted 
is insufficient.

Another problem on which the Gov-
ernment is silent—and which the gov-
ernment is posing in a different way 
—is about the prices of agricultural 
commodities in Gujarat. The Govern-
ment makes a very tall claim that 
there is a bumper harvest this year. 

It is a good thing, there is bumper 
harvest. But when a bumper harvest 
is there, it will create its own prob-
lems in the economy. I must say here 
that the Janata Front Government 
miserably failed to solve any of those 
problems although they had made a 
commitment to this effect before the 
elections. If I remember correctly, 
the JF Government had said that thev 
would provide a cushion to support 
prices from crashing when Gujarat 
had a good harvest of groundnut. I 
think the procurement price was 
Rs. 150 per quintal. The Government 
miserably failed in fulfilling its pro-
mise. When there was a bumper har-
vest in groundnut^ the peasants who 
produced it were the biggest sufferes 
because they did not get the price they 
should have. Who benefited from it? 
The big moneyed people- for which 
also Gujarat is famous—who cornered 
the bumper harvest, pushing the poor 
peasants who producpd it into misery 
and tears. What is the guarantee 
in this Budget that you are taking 
measures to solve this problem? 
When you are spenkinq of a good har-
vest and good time in future, what 
measures are you taking to solve this 
problem? The problem has also 
affected cotton and other prices. Now 
the Government is only happy that 
the production is good But I would 
tell them that merelv by having a good 
production, you arc not going to en-
sure a better economic condition for 
the poor people in this country unless 
you organise an equitable distribution 
System, and intervene to purchase 
when prices crash. I think Gujarat 
with a higher production is on the

verge of crfesh in the ’prlcej c /  agri-
cultural commodities. I do not think 
the Government is suggesting anything 
in this Budget in this regard. 1 would 
like the hon. Minister to come for-
ward with concrete proposals about 
thesq things.

I have a fear that this Budget will 
have an inflationary impact on the 
economy in the State. They are leav-
ing Rs. 26 crores as an uncovered 
deficit. When the hon. Minister 
replies, I would like to know from 
her in clear terms how they are going 
to meet this situation. If this is left 
as an uncovered gap, it will naturally 
lead to an inflationary impact on the 
economy. Coming back to the problem 
which was referred to by everybody, 
the political situation which necessitat-
ed the introduction of the budget in 
this House, I have a few comments on 
that. Yesterday there was a debate on 
President’s rule in Gujarat. At that 
time I made certain observations 
about which my hon. friends on that 
side, especially Mr. Stephen, took 
strong exception “md Mr. Daga shar-
ed that feeling. T vas sayir.x tV t in 
Gujaiat the Congress Party indulged 
in unholy tactics to keep itself in 
power The split in the Congress party 
based on certain principles took place 
all over the countrv but I thought 
that that process did not take place* 
in Guiarat and because of this unprin-
cipled and opportunistic alliances 
which the Congress tried, certain 
things happened Mr. Stephen said’ 
that I was trying to say that there 
were progressives anrl reactionaries in 
the Congress You can reach any con-
clusion you like . . .  (Interruptions)' 
KIMLOK party which is a menace In 
the politics of Guiarat, the party of 
the big rura] rich in that state, had 
not descended from heaven; its lea-
der was in fact a former Congress 
Chief Minister.. . .  (Interruptions). T 
am not accusing anvbodv; let them not 
misunderstand. When you think of* 
the future of the state, keep that in 
mind and do not indulge in that ktocF
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of opportunistic policies; they will 
not lead you or the country any-
where,

SHRI M. C. DAGA (Pali)- We can 
look after our affairs; why is he 
poking his nose into our party affairs?

SHRI C. K. CHANDRAPPAN: It is 
not a mere party affair, it is the affair 
of the country and because of that 
kind of attitude there is political ins-
tability there and w? are today dis-
cussing the budget of that state. The 
people of that state had to pay a 
heavy price, with their lives, for that 
kind of political situation and those 
who are responsible for it should thmk 
about it.

In regard to the future I should like 
to say that the government should 
implement the twenty-point economic 
programme. It is not as a ritual that 
I say this. Without democratic or 
popular participation, if you rely com-
pletely on bureaucracy for the imple-
mentation of this {gigantic programme 
which will have a great social impact, 
it will not be implemented; it will 
be a failure. Why do I say so? Beca-
use, in respect of Tamilnadu we were 
hearing yesterday the unanimous 
views of hon. Members that there 
was no implementation committee at 
the lower level, at the grass roots 
level. It may be at the state Ie/^1. 
But it is at the crass root level that 
you should form implementation com-
mittees with people ready to cooperate 
with you, with sufficient powers to 
bring the bureaucracy in line with 
the implementation of the programme.
It was a serious matter a«d in the 
case of Gujarat also I am afraid gov-
ernment ha<j not token steps to ensure 
popular involvement in the implemen-
tation of the programme. When I used 
the expression yesterday, ‘like-minded 
parties’, Mr. Stephen did not like that 
expression. I do not mind. But let us 
not think that there is no left and 
right In this country. It is often said 
by some persons that there is no left
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and there is no right and that there i 
only the country. It is not like that. 
In this country there is a section, or-
ganised political parties who are try-
ing to bring about condition? of fas-
cism and they are called reactionaries. 
Those parties and those forces should 
be opposed on fho political plane and 
they have stood firmly in this count-
ry on a sound ccincmis basis which 
was provided by the monopolists, by 
the big landlord interests in this coun-
try They were backed by the im-
perialists Still rome people are say-
ing that there is no left or right in 
this countiy,

MR. SPEAKER: Let us not go too
much into that.

SHRI VASANT SATHE (Akola): 
Sir, the left and the right are like the 
left-hand and the right-hand of the 
same body of a person If that is the 
conception........

SHRI C K. CHANDRAPPAN. What 
I am saying is when you implement 
the 20-point programme in Gujarat, 
you will have to seek the co-operation 
of those people who are ready to sup-
port it, not those oeopie who are ready 
to sabotage it. Th*»t approach should 
be there and without it, if you just 
follow an ostrich policy, I am very sure 
it will not help you, it will not help 
the country, These are the observa-
tions that I wanted to make. I hope 
the Hon’ble Minister will try to clarify 
these points when she replies.

SHRI D P. JAf-FJA (Jamnagar': 
Mr. Speaker, Sir, I am grateful to 
you for giving me this opportunity to 
speak on a very realistic budget pre-
sented in Parliament, I am sure the 
people of Gujarat are going to join 
me in congratulating the Government 
for saving them from a high dose of 
taxation as wai proposed by the pre-
vious Government in the State. Sir, 
I take this opportunity of mentioning 
a few things more which I would not 
probably have bean able to do, as there 
are the State subjects. Before the State
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-Government gave up power—the Cen-
tral Government has of course not 
imposed the President's rule but we 
are under the Governor these days— 
the State’s Budget was presented. Sir,
I do not know whether it has been an 
•oversight by the administration today 
•or whether they have carried on. what 
the previous Government had men-
tioned. I would like to be very spe-
cific here in mentioning about the 
.sales-tax that they have imposed on 
all fish and marine products in Guja-
rat. I do not understand the logic 
fcehind it. As far as Gujarat is con-
cerned, we have bigger coast line than 
any other State in India. Our maritime 
resources have not been exploited 
fully. Our fishery industry has still 
not reached the stage which could be 
compared with even the backward 
States of this country who are also 
maritime States. There are other 
States like Kerala where the fishery 
industry has developed long ago and it 
hps come to the take-off stage where 
from the inshore fishing they have now 
gone to off-shore fishing. Even in 
those States where 50 per cent of 
marine products are exported they do 
not have sales-tax on fishing and 
marine products. They have purchase 
•tax. Purchase tax is only on shrimps. 
"Now, shrimp is an item which is ex-
ported because we cannot afford to 
«eat this kind of fish in our country and 
also because of the price that we are 
getting from the poreign market I 
would not have minded if the State 
Government had imposed tax on 
shrimps but still that would have re-
tarded the growth of the fishing in-
dustry in Gujarat. The Gujarat 
Government expects a revenue of about 
Us. 40.0 lakhs to Bs. 50.0 lakhs by way 
of sales-tax. I nm *>ure that they are 
going to ask you also that these taxes 
-should be imposed on the traders and 
tm the industry and not on the 
fishermen.

We know that whenever such a tax 
is  imposed, it goes down to the fisher-
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ti The fishermen in Gujarat ar» 
poor. We recently had an example of 
the export duty levied on all wool that 
was exported. There too Gujarat was 
affected. The argument given then 
was that this export duty was expect, 
ed to be paid by the exporter and not 
by the shepherd. But after a year, 
the result is that the export duty is 
being charged by the exporter from 
the shepherd and the shepherd gets 
lesser mcome today while the trader 
has kept his own margin of profit in-
tact. The same thing will happen with 
the fishing industry also. The consu-
mer of the marine product is not going 
to pay more, the trader is not going 
to reduce his profit margin. It is final-
ly going to come down to the small 
fishermen. £ plead that this growing 
industry in Gujarat should be released 
from taxation. On the contrary, they 
should have given more encouragement 
and incentives to this vital industry. 
Gujarat does not get fish only from 
the sea. It is probably the only State 
where inland fisheries h*ve developed. 
The districts where inland fisheries are 
operating are the backward districts 
like Banaskantha, Sabarkanthi, Pan- 
chmahal, etc. The fish from these re-
gions goes to Haryana, Rajasthan, M.P. 
and even Assam. We have to compete 
with fishermen from other maritime 
States of India and there is a very 
small profit margin left. Do you mean 
to say that the trader is now going to 
reduce his profit margin and allow the 
poor fishermen, who are mostly «<fiva- 
sis. to carry on their profession? I do 
not know why this has been brought 
in. I only wish the Government would 
take this more seriously and at the 
first stroke abolish the sales tax on 
fish and marine products from the 
State. You can consider it later on. I 
wish public opinion there was ascer-
tained, the fishermen contacted and 
then this tax invnosfd. Why must 
Gujarat take the lead in imposing a 
tax which has not been imposed any-
where in the country, while thiy in-
dustry is still undeveloped there?

There is another important factor 
about which also I would not be able
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to fay much here because it happens 
to be related tp the GuJf of Kutch, 
where there are coral islands which are 
unique in nature. In the Arabln Sea, 
north of Lakshadweep Islands, if there 
are any coral islands, they are in the 
Gulf of Kutch. They are now being 
destroyed because certain industries 
have been given licences to extract 
sand from the sea. Instead of sand, 
they are extracting lime from the 
coral reef and in the process they are 
destroying nature. I am sure they 
could have carried on their extraction 
of sand somewhere else where there 
are no coral reefs. Here it Is easy 
because nobody is there to check and 
they have been extracting coral, there-
by destroying a national property.

13.0o hrs.

I would only request the Government 
to investigate as to whether they have 
got permission to remove the natural 
beauty from this coral island. I may 
mention m this connection, one Island 
which is called as Parotan. It is in the 
gulf of Kutch. It is a uniQUe island 
where certain spices of marine life are 
there, which you will not find any-
where in the world. Researchers from 
foreign countries come to stady these 
fish and worms that are living there. 
This Island is being destroyed. I would 
request the Government to see that 
thin industry which is exploiting the 
natural wealth of this country should 
be stopped and an inquiry is made

There are a few other points which 
1 would like to mention. One is about 
development of tourism in Gujarat. 
Unfortunately tourism and fisheries 
are two subjects which have always 
been neglected by the Government of 
Gujarat. For almost a year, we do not 
even have a Director of Tourism. Not 
only that, if you look into the Budget 
you will find that they have included 
tourism with publicity and information 
and have given it a very small budget. 
Gujarat has the potential of becoming 
a major tourist attraction centre in the 
country, If our State Government
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could take more interest in develop-
ing our beach resources, our wild life 
centres and historical monumental 
areas, I am eyre, the tourist elsewhere 
in the country will be flowing more 
towards Gujarat. Though I know that 
this is not the right place to mention 
about tourism, the State Government 
may not consider this at all. I would 
only like this to be brought on record 
that tourism should be given equal 
importance in the activities of the 
State of Gujarat and our tourist poten-
tialities should be fully exploited.

One more point which the previous- 
Government forgot, and which prob-
ably the present Budget is slso missing, 
out. I come from a far flung district 
of Saurashtra. In this district, we 
have an airforce base in Jamnagar. 
The Civil Aerodrome and the Air 
Force Aerodrome happen to be at the 
same place. There is no approach 
road for the civilians of the city going 
to the airport. There was a compro- 
mies among the State Government, the 
Ministry of Defence and the Ministry 
of Civil Aviation and Tourism. A pal-
try sum of Rs 60,000 is required for 
this purpose which they have not been 
able to provide in this Budget. I hope 
they will be able to find the money 
from somewhere for this important 
road which links the city with the air-
port.

About this far flung district which 
happens to be a neglected district of 
Saurashtra, I am sure. Dr. Mehta will 
also agree with me that his and my 
areas are the two drought stricken- 
areas of the State. Of course, we have 
other districts also but these are the- 
chronic districts. Every year Govern-
ment has to pump in lakhs and lakhs 
of rupees for giving relief to the peo-
ple of these drought stricken districts.
I have been asking for the past 11 
years that why cannot you find out 
ways and means of bringing in perma-
nent measures, measure? whereby 
money is not required to be doled out 
l‘ke that but measures like starting of 
minor irrigation schemes. And be that
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you will not only oe giving relief to 
this drought-stricken are*, but you 

"will also be adding to the national m- 
‘-come, whereby agriculture will also 
prosper 1 would not like to take more 
time on the subject with which I had 
started off first, but l feel it my duty 
to mention something alxiut the fishe-
ries again Gujarat, which tins a 
coast-line of 1600 kms, has got only 
-two fisheries harbours, approved by 
the Centre Two fisheries harbours 
have been approved for every maritime 

*State in the country, even Karnataka 
has got 2, Goa has got 2 and Orissa 
has also got 2 The harbours ha\ e 
been approved irrespective of the 
length and the size o* the coast-line 
I do not say that bec.uiie we hivt get
16,000 Kms of coast1 iT.e we should 
have more than two The world team 
had come to the two ports which were 
just mentioned and which were locate 
■ed only 2 miles apait Both of tnem 
were approved From these ports they 
were taken back to AnmeJabad and 
were flown out of the i j  in t State 
Is it commonsense that wien \ou dre 
going to develop a fi ‘un^ harbour tor 
ceep-sea fishing, you 1 ust have <be 
two ports just 25 miles ar crt’  We 
have a coastline of jfiOOu K>is why 
"then not consider ha /mg lht> ether 
T«art in other areas like )<imnngar 01 
Hutch7 To-day, he*' 1 1̂ -3 there is no 
'ufra-structure and because there are 
fio facilities for the hihei men to cpe 
•rate from Kulch they have to b't-.e 
themselves either n Ve'a 'al or ir Por- 
bunder and from th«*»o go up to Kutch 
The result is that the Indian fishermen 
1 rt unable to catch fish th^re bi t the 
Pakistani boats are <or»ing then* ard 
catching fish our waters (Interrup-
tions) I do not thmk we have got evf n 
the resources to catch them or even 
to control these water** This «ubject 
Vvhich has really be»n neglected needs* 
to be encouraged ar.i I onl-\ hope 1hat 
the State Governm< it  will take rnor»’ 
interest; and I would request the hon 
FepUty Finance Minister to give more 
scridus thought to the Questnn of 
la x  which has definitely affected the

small man, the small hshenfcan may 
not be able to survive this tut be-
cause it is he who s affected mor®, an<t 
not the trader.

SHRI H M PATEL (DhunlhUk.O 
Mr Deputy Speaker Sir, this budget 
is a very satisfac4 > y budget It was 
prepared by this late Janata Front 
Government, and the-efor<» 1 dp hot 
see why I should Opoose It Indeed, 
what grounds are there for my oppos-
ing it * I am glad, and 1 would con-
gratulate both tie  Gov*'■nor and 
the Government of India tor coming 
forward with the same budget with* 
out any modification

Right at the outset 1 would refer to 
one matter Government savs hare

“ The State Plan outlay for next 
jear has been Axed at Bs 1J3 25 
crores

It also says

‘Rs 129 43 cro-( s amounting to 
two-thirds of the P’an outlay has 
been allocated for schemes co-
vered under the 20 point econo-
mic programme ’

It u. ould see n thr)A the Janta Front 
covernment was not quite as negligent 
a*, has been suggested ai out the 20— 
point economic programme That is 
what thev had provided for and the 
Covernment of India considers that 
that was adenuate and theretore, 
they have rome forward with the same 
amount I would like to sav that 
similarly tV  pro«r<sijn for power 
generation during 1976-77 is also satis-
factory But I would like <0 tell the 
Government of India m particular, 
that they should take care to ensure 
that thev approval is given in good 
time to *e\eral project* which have 
been submitted to them that is Gov-
ernment of India for their aooroval 
and for allotment of funds I* +hey 
are not sanctioned i i  time there would 
be difficulty in later years In regard 
to the power suoly in the State
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But, what It even more serious is, 

though there are schemes which may 
•ensure that the power requirements 
are met adequately during the Filth 
•Plan period, there is really no scheme 
whatsoever, which has even been con-
sidered and to which approval has 
been given, so far as the power re-
quirements for tbe Sixth Plan are con-
cerned. Having regard to the fact 
that it takes a certain number of 
-years to generate power, it would be a 
'good thing if during this period, when 
-politics will not interfere with the 
consideration of projects, they take 
’Such steps as would advance, as would 
make it possible, for plans to be ap-
proved for the generationn cf power 
during the Sixth Plan.

This mean for one thing earlv and 
speedy consideration of the nuclear 
T>ow»ar station to he established in the 
State. A great deal of time has been 
wasted in the selection of the site etc. 
Since it will take something like ten 
vears from the date that you take a 
decision for such a power station to 
be completed, the sooner you take a 
decision the better it will be from the 
point nt view of power supnly.

In the same way, I would like to 
refer to irriawi’on. I am slad, my 
hon. friend, £V i C^-indrapp^n, drew 
attention to the Narm&da r-oiect. and 
the importance which it has for Guj-
arat. It is one of the States which is 
drought-prone to n v°i’y large extent. 
Unless a decision is taken in regard to 
the Narmada project at an early date, 
it would not be possible for much 
propress to be achieved in a large of 
the Slate I realise that nothing can 
be done in regard to the Narmada pro- 
iect until the tribunal gives a decision 
But, once the decision is Riven, the 
Govenment of India m1«ht begin to 
apply its mind to see that the awarH 
of the tribunal is implemented with 
the utmost speed.

Coming to Bajajsagar Project, I 
think more funds would be necessary 
to be allotted. When the Government 
of India is itself responsible for the

progress of tbe State, I bcpe it will 
deal with this problem With the same 
seriousness with which the Govt, of 
Gujarat dealt with the relief funds 
during the period of scarcity last year 
and the flood relief when there were 
floods. I hope it will make available 
to the State increased funds.

Then I would say that the K ad ana 
project should be completed before tbe 
date that was originally fixed. World 
Bank, which is specially interested in 
it, would also appreciate the comple-
tion of this project at the earliest 
possible date. In this regard, 1 hope 
that the Central Government will 
assist the Government of Gujarat in 
seeing to it that so far as the land 
that has to be acquired within Rajas-
than State is concerned, acquisition 
proceedings are completed expeditious-
ly and in a manner which is satisfac-
tory to both the State.

I would like to emphasaize the poiut 
that was made by Mr. Chandrappan 
in regard to royally on crude oil. The 
ease for the enhancement of royalty 
to be given to the State is extremely 
strong. In fact, it is unanswerable. 
Nevertheless for some reason or other, 
the Central Govement has been delay-
ing a decision on it. Now it might 
take favaurable and fair decision and 
take the credit that might go with it 
and see to it that the enhancement is 
adequate.

I would like to refer to the price 
support policy which the Janata Front 
Government initiated in regard to 
groundnut growers. I hope that that 
policy will be pursued with the same 
vigour by the Centre and, equally in 
regard to other foodgrains where action 
has to be taken by the Food Corpora-
tion. I hope the Government of 
India, because it has itself now be-
come responsible, will see to it that 
the Food Corporation functions more 
efficiently by purchasing in such a way 
that the prices are supported and 
maintained.

The former State Government had 
chalked out a very good plan for ettsu-
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ring supply of drinking water to thou-
sands of villages in respect of which 
water scarcity was felt in ah acute 
form in 1974-75. I hop£ the Govern-
ment of India will follow it up with 
vigour, and, if possible, add more 
funds to the programme so that more 
villages are freed from the peril of 
Shortage of drinking water.

There are certain very important 
problems relating to education with 
which the State was faced. It has de-
cided to introduce from the next aca-
demic year new scheme of education, 
the IO4 .2+3  scheme, without pxoviding 
the necessary funds for the purpose. 
There were practically no funds avail-
able. Nevertheless, to comply with the 
wishes of Government of India, the 
State had it has gone forwaid with 
that scheme. This can only result m 
the scheme being a failure rather than 
a success. Therefore, I would urge 
the Government to make a special allo-
cation of funds to see that that scheme 
does not fail. It is of very vital im-
portance not only to the State but to 
the country that this new scheme of 
education succeeds. It is a valuable 
scheme, but if it fails just for want of 
funds, then I think it will have disast-
rous consequences because it will be 
very difficult to put things right after-
wards.

SHRI D. D. DESAI (Kaira)- This 
year's budget is being presented in the 
House. The State Government was 
under severe criticism for stagnation, 
for high taxes. Our party was the 
one who had felt so. Adopting the 
same budget is, therefore, not justified, 
and I would request the hon. Minister 
to give a few concessions.

The plan expenditure for 1975-70 
was Rs. 218 66 crores The plan ex-
penditure for 1976-77 is Rs. 196.25 
crores. In other words, whereas the 
entire country has gone up in plan 
expenditure by over 31.5 per cent, we 
have retrograde activities. This is un-
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fortunate particularly when <my on$ 
would go through the record of the 
performance of any input, whether it 
is in a financial form or in physical 
form. The State has not only some 
potential but also a record of perform-
ance which is unequal led despile 
adverse circumstances.

The recent report of the National 
Agricultural Commission has shown, 
that in several respects, the State with 
all its handicaps, has come out No. 1 
in most of the agricultural commodi-
ties. so far growth rate was concerned. 
This was so in a decade which was not 
easy for any agricultural operation. 
Now, if we are not to take care of the 
State when the responsibility has come' 
to us, then we would not be justified 
in claiming the performance, which 
would ultimately be poor at the end of 
the period when the time has run out 
Therefore, I strongly urge the Finance 
Ministry not to discriminate in regard 
to Gujarat as against Tamil Nadu, be-
cause Tamil Nadu has been given 
Rs 24 crores as extra money. The 
other day, the Finance Minister wasr 
generous enough to give extra money 
to Tamil Nadu for development plans 
which are considered to have fallen 
back to see that those plans were not 
left out.

The State has spent over Rs. 60 
crores during the last two years out 
of its own limited resources for meet-
ing natural calamities. The people of 
the State, for no fault of their own, 
have passed through difficulties which 
it is quite impossible to described 
here; it had to be seen to be believed. 
These were droughts; and floods- This 
cycle of droughts and floods was cmite 
an unusual feature, but still the State 
administration and its people put their
shoulders together to come out o f them 
successfully Thev have come out 
from a reasonnblv hM situation to a 
reasonably stood situation and we 
in a position to make a  take-off. The 
intrinsic capability of the people of the 
State of Guiarat should be utilised tor 
tfcp National purpose.



129 . Gujarat Budget, CHAITRA, 5, 1898 (SAKa ) 
1978—Genl 
Disc. & D.G.

If you pot seeds in one place, the 
sew}* sprout You show me a single 
State ip the country where public in-
vestment has borne more results than 
in the State of Gujarat. On the one 
hand, we have FCI and on the other, 
we have the Gujarat State Fertilizers. 
The share of Gujarat State Fertilizers 
forth Rs 100 is fetching Rs. 500 to 600 
in the market. The Fertilizers Corpo-
ration oi India, on the other hand, i-> 
not'making both ends meet and the 
high cost of the overhead of that insti-
tution is unnecessarily hurting pgricul- 
tural production and raising o.ir inputs 
for which we have again and as?ain to 
come before thp House for raising the 
prices. This is not fair, because the 
poor farmers do not know whr»re the 
cost has been incurred and the resul* 
i*? that the cost nf inefficiercv of that 
huge establishment is borne by the 
farmers of India. The simp holds 
good in respect of other features, whe-
ther it is education or whether it is 
industry

We have the Koyali refinery: jus*
scje the balance-sheets, the Koyali re-
finery versus any other refinery in 
India and you will come to the defi-
nite conclusion that there is no com-
parison in productivity. In other 
words, the gain to the country can-
not come by investing money alone- 
it can only come by a better utilisa-
tion of the resources

Last year, when I was talking to 
the Minij-tor for Energy in this House, 
I asked him the pointed question in 
which Plate the investment in power 
has borne the maximum result and 
where was the best utilisation of 
v'hatever investment had been made 
H nower. With some difficulty he 
s:n‘d that it was in Gujarat. So, this 
i* another area where investment has 
riven the optimum result, namely 
i” vestment in power, though we have 
no surplus power and we have no 
siiipljus installed capacity. It is true 
that the limited installations we have 
Pot were substantially inherited from 
the earlier periods and the few that
14 L,S.—r5
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we have installed during this period 
have been thermal. The State of 
Gujarat is not gifted with natural re- 
source5 like hydro—as Mysore and 
Kerala where the entire hundred per 
cent is hydro; in Gujarat it is 100 per 
cent therma', In other wrrds, the de-
pendability of the thermal power 
station* which is essentially related 
to a complex operation in the State 
of Gujarat would be the least and, in 
Spite of that, if you take the coun-
try’s census, you will find that Guja-
rat has been a gifter.

So, the investment we are making 
in the Plan, of Rs. 196 crores, is to-
tally inadequate and it should be 
raised. I would like to make it clear 
that it is totally inadequate and we 
should raise it, and the Finance Mi-
nister is strongly urged to provide 
the money. Forget about the Janta 
Government or whatever it is. We 
wore complaining against them and 
v -p still feel that what they were 
; '’ out to do bv way of high taxes and 
Uvr-.r rates of Plan investment were 
going against the interests of the peo-
ple of Grjarat. That is why I make 
this request to the Finance Minister. 
Of course, hr h from our own Partv 
and I support the budget but. stiil, it 
is my duty to point out this factor.

Th*>n. th» Finance Minister made 
two statement* before presenting the 
budcfot On*» of them was that he 
would like to economic: and this is 
a point on which I would lend my 
strongest support Now. on the whole 
the cost of collection in the State «  
Rs 3 99 crores rhtc R« 20.56 croros: 
That means that abo Fs 25 crores 
are 1 squired fn cV le '' Rs. 25(? crores, 
and that is nearly ’ 0 p?r cent of the 
amount. Eliminate it, where the col-
lection cost is high and the receipt is 
low—whether it should be ‘X ’ item or 
‘Y* item can h2 left to discretion, to 
be worked out in detail. But why 
should we mal-e rM investment or in-
cur expenditure where the return on 
collection is not much? Moreover, 
if the same amount of money is al-
lowed to be left with the people, the
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person who has to pay the amount 
has the meant) to produce and, there-
fore, with these very means, he can 
generate much more capital which, 
in any case, is going to come into the 
coffers of the Government some day 
or the other—besides the Government 
Itself has the objective of developing 
the State.

So, this is one more feature where 
I would strongly urge upon the Fin-
ance Minister and also the officials to 
take care.

Repeated droughts and floods have 
been the unfortunate unpredictables 
in regard to agriculture. Gujarat has 
excellent possibilities for irrigation. 
Whatever little irrigation is available 
has given the optimum result and 
that, once again, is another feature. 
Can you show me one State where 
an acre ft. of water has produced 
more foodgrains or more crops than 
the State of Gujarat? I am making 
a flat statement which nobody can 
challenge—to show me, if it is pos-
sible for anybody to do so. Whether 
it ig animal-husbandry or whether it 
is agriculture, investment has given 
the highest productivity there. There-
fore, when we are talking about in-
vestment in irrigation, we must see 
that whatever irrigation proiects are 
outstanding are allowed to be com-
pleted and funds are made available 
to the State at the earliest date and 
whatever provision we have made in 
the budget should be enhanced t® the 
extent necessity exists to complete 
these projects.

On the front of agricultural produ-
cers, our misfortune is that we have 
produced too much; the prices of 
groundnuts and of other foodgrains 
have dropped. The other day I re-
quested the Agriculture Minister to 
make open market purchases and he 
hag agreed to make purchases. If you 
do not make purchases now and if the 
farmers are to sell at the present rate
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which is below their cost of produc-
tion, It is quite obvious that, in the 
next year, he willt not have the money 
to produce foodgrains or other crops 
which would then upset our total 
economic operation. Therefore, what, 
ever is to be done has to be done 
quickly. because time is of the 
essence. . . .

MR. DEPUTY-SPEAKER; Please 
try to conclude.

SHRI D. D. DESAI; You are not 
giving me time. Sir. I have many 
things to say. The question of oil 
royalty is there. There are so many 
items of importance wherein we can 
do substantial things___

MR DEPUTY-SPEAKER; You may 
make them in a very useful manner 
to the Minister.

SHRI D D. DESAI; I would re-
quest the hon. Minister to take care 
of the interests of Gujarat. In bank-
ing alone, whereas we deposit Rs. 750 
crores in nationalised banks, the 
loans that are given to the State are 
hardly Rs. 400 crores; Rs 300 crores 
aie just funnelled out. Is it the way 
how the State can be made to pros-
per? We do not say bad things, but 
what we want is that the State shou’d 
be provided with whatever resources 
are necessary to develop the State 
Thc problem of unemployment is 
there. You are not giving me time, 
Sir

MR. DEPUTY-SPEAKER; I have 
given you almost 15 minutes.

SHRI D. D. DESAI; Thank you, 
Sir. On the whole, I support the 
Budget. Whatever little I have said 
is by way of suggestions. It has 
nothing to do with criticism. It is 
upto the Finance Minister to see that 
Gujarat gets its due and a fair treat-
ment now that the Centre if in 
charge.
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SHRI BHALJIBHAI PARMAR 
<Dohad): Mr. Deputy-Speaker, Sir, it 
is mentioned in the Budget speech of 
the Finance Minister:

“The large negative balance of 
the State of the close of the current 
year is primarily due to the expen-
diture incurred on drought relief 
during 1974-75 and 1975-76.”

It means that the State is running in 
deficit. The Central Government is. 
therefore, requested to give more help 
to this State. Now it is under Presi-
dent’s rule. Therefore, it is the direct 
responsibility of the Central Govern-
ment and I hope that the Finance 
'Minister will do the needful and see 
that this deficit is made good. So 
much of deficit will remain after the 
close of the financial year.

The Finance Minister has mention-
ed in his Budget speech:

“It is estimated that the food- 
grain croduction in the State dur-
ing 1975-76 will be about 4715 
lakh tonnes surpassing the previous 
best of 44 lakh tones in 1970-71. It 
is estimated that the production of 
groundnut during the year will be 
18.60 lakh tonnes, and of cotton. 
18 lakh bales. As a result of tbf* 
increase in foodprain production 
and the '^measures taken to contain 
inflation, the prices of agricultural 
produce have shown a welcome 
downward trend, bringing consi-
derate relief to the poor and mid-
dle class people.”

In this connection I would request 
the hon. Minister to give support fa-
cilities for agriculturists because they 
are producing foodgrains. They do 
not get credit facilities. In order to 
help them, supoort facilities must 
be given for production of foodgrains 
like maize, etc.

Now I come to the budget proper. 
This budget % being discussed in this 
House because there is President’s 
Tuie in Gujarat. We know that the

President’s rule was imposed earlier 
also following the Chimanbhai Minis-
try. Thereafter, this again has hap-
pened. This is because there is no 
stability in the situation and people 
are tempted to defect from one party 
to the other. I would, therefore, sug-
gest that the Defection Bill which has 
been pending for a long time should 
be passed by this august House, as 
early as possible. Till then, the situa-
tion in the country will remain fluid 
and thig will not help us and our 
democracy will not be on sound foot-
ing. In order to make our democra-
cy sound, we must pass the Defection 
Bill at an early date. It has been 
pending for a long time.

Now, I come to gome aspects of the 
Guiarat State. In his address to the 
Gujarat Assembly, the Governor of 
the State expressed his satisfaction 
by saying that “New Government has 
made a significant headway in the 
direction of fulfilling the aspirations 
of the people." He has said in his 
st/eech that financial resources of the 
State had to be strengthened and 
efficiently managed. He praised the 
Government by stating that the Gov-
ernment adopted several measures to 
effect economy in administrative ex-
penditure and gear up administrative 
machinery for recovering Government 
dues. Ordinances were also promul-
gated to increase stamp duties on 
documents, entertainment duty and 
tax on motor vehicles. Several ex-
emptions from sales tax were also 
withdrawn and electricity tariff was 
raised. Although there has been 
satisfactory improvement in the fin-
ancial situation as a result of these 
steps, financial stringency continues 
because of past burden.

In the State, what happened during 
Panchavat elections. The elections 
were held in a peaceful and orderly 
manner. The law •and order position 
in the State was on the whole satis* 
factory. There was nothing abnor-
mal. The Gujarat Government also
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took prompt and effective steps for 
the implementation of the 20-Point 
Economic Programme. The outgoing 
Ministry of Shri Babubhai Patel not 
only carried out this programme, it 
also took concrete steps to give effect 
to 6i!-Point programme adopted by 
the Gujarat Government. This Gov-
ernment was going on very well, but 
due to some difficulties in the politi-
cal situation and pulling of legs, the 
situation developed the way, we have 
seen. In the circumstances it will be 
better if we dissolve the Assembly 
and have fresh elections so that new 
Government can be formed, other-
wise there will again be defections 
and that is not desirable for our 
democracy.

Anti-social evils like hoarding and 
profiteering were a cause of grave 
concern to the Government. The Gov-
ernment took a series of serious steps 
to bring down the prices of food-
grains and other essential commo-
dities. The price trends in respect of 
essential commodities were being re-
viewed from time to time. There is 
»  well-organised public distribution 
system a<; there are 8,942 fair price 
shops. In the current year, produc-
tion of foodgrains has increased and 
cooperative distribution of essential 
dommodities has been encouraged.

In the matter of land reforms, the 
State of Gujarat has done note-
worthy work. Thirty land reform 
laws have been implemented. Inter-
mediary tenures have been abolished 
and Zamindnri has become a thing of 
the past. As a result of this, 10,42,992 
land holders have become occupants 
in respect of 47,63,563 hectares of 
land

The Governor, in his Address to 
the Assembly, well clarified the satis-
factory position in this respect. In 
all 2.48 lakhs applications have been 
sanctioned for providing house sites,

Dise. & D.G. 
out Of which 2.12 lakhs appKcante. 
are provided with house sites.

The outgoing government has taken* 
proper steps to give relief to the ru-
ral debtors Minimum wages for the 
farm labour is fixed at Rs. 5.50 per 
day which comes to Rs. 2000 per an-
num without discrimination of male 
or female.

It is a matter of satisfaction that 
the Ground Water Resources Deve-
lopment Corporation has started 
working

I come to the welfare of Scheduled 
Castes and Scheduled Tribes. It is 
encouraging to note that the 
Government has decided to provide 
for the reservation of posts in favour 
of Scheduled Castes and Scheduled 
Tribes in the service*? of the State at 
the stages of promotion also. A Hari- 
jnti Development Corporation was 
sot up in 1975 in order to give effec-
tive representation for the Scheduled 
Castes

The tiibal population of the State 
i . .ibo*it 37 lakh It «  10 per cent 
of the total tribal population of the 
country and 14 per cent of the total 
population of the State Thus, there 
is a very high PToportion of tribal 
population in comparison with both 
its own population and the popula-
tion of the country. It 5s noticed that 
two decades of planning have 
brought little benefit to the tribal 
population Now, the tribal popula-
tion Deve’opment Plan which has 
been prepared covers 32 taluks and
15 contiguous poekets having tribal 
concentration. I here would suggest 
that the Bhils of the Saurashtra re-
gion must bp given all privileges o f 
Scheduled Tribes, as they are exclud-
ed till now due to some mistake, o f 
the government.

There must be proper representa-
tion of Scheduled Tribes in the Rajya 
Sabha. At least there should be tw*
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Scheduled Tribe Members. Great in-
justice has been done to them till 
now by the State Government.

The amount of Rs. 15 ciores pro-
vided in the Plan Outlay should be 
spent judiciously. Considering our 
needs this is not adequate. More 
iunds should be provided by the 
Government to improve the lot of the 
•Scheduled Tribes.

DR. MAHIFATRAY MEHTA 
<Kutc h ): I thank you very much.

Last time, while speaking on the 
General Budget, 1 was speaking about 
the Plan outlay 3nd its distribution. 
It is right that the Plan outlay every 
year js being increased, bui the most 
important thing is its distribution. 
While I was speaking, I had drawn 
the attention of the Government at 
that time also. Here is a concrete case 
whuie the Plan outlay is increased 
but its utilisation is not done proper-
ly. Today, Gujarat, unfortunately is 
not provided with the increase of 31 
per cent. I do not know why. May be 
we are unfortunate to hnve to come 
here for budget every year and every 
now and then, when we really want 
the disparity to be removed; and
Gujarat is an area where you find this 
disparity most completely pronounced. 
There are two extremes. This is the 
State most misunderstood. Gujarat is 
considered to be one of the richest 
States, but if you go into detail, it is 
only 200 miles long stretch from 
Ahmedabad to Surat and only 2H 
miles wide that is being developed or 
where the rich people live but the 
rest of the whole of Gujarat is some-
thing of the extreme. You will be 
wonder-struck to know that there are 
■21 per cent Scheduled Castes and
Scheduled Tribes in Gujarat.

Sir, regarding the 20-pnint pre-
gramme, my hon. friend is right when 
he says that it is not being imple-
mented. I would like t« mention this 
point There are labourers. We have

figures of about 2.5 million labourer*. 
These 25 lakhs of people, out of 
crores of population of Gujarat, are 
the landless labourers. The Morcha 
Government which was there last 
time did not execute the provision of 
minimum wages whk’h has been fix-
ed at Rs. 5. Nobody is giving that 
minimum wage. There is not a single 
instance where this amount of Rs, 5 
minimum wage is paid to the labour-
ers. Government has not taken any 
slep against the people breaking the 
law, especially in South Gujarat, 
which is a most-developed part. They 
never pay such minimum wages to 
the people there. I do not know why 
this unfortunate situat.on should be 
there in Gujarat. No action is being 
taken against the rich people who 
defy the law.

Sir, instability in Gujarat should 
be ended. Instability started right 
from the moment Sarvochha, my 
worthy Morarjibhai Desat, started the 
signature campaign against Dr. Jiva- 
ruj Mehta and his Cabinet. All these 
sorts of things started from that very 
day. Unfortunately, instability is one 
of the greatest ills of this State. A 
Government in Gujarnt at present 
requires stability. Government should 
not be formed with the help of defec-
tors. Political stability must be 
there and this is a very necessary for 
us Those who were instrumental in 
breaking the democratic Govor iment 
in Gujarat by undemocratic methods 
have now come to their senses. Now 
only the Baroda conspiracy has come 
to light. This has not come about just 
now, but it had been there already 
and this conspiracy was being laid 
when elections were going on. There 
was Dr. Gautam who used to corne 
to Gujarat. I would like to know from 
the Government as to why they keep 
all these things a secret. Why cannot 
they tell the people who is this 
Dr. Gautam who used to <;ome 
to Gujarat. Sir, he is connected with 

, this dynamite affair and other things. 
I do npt know at, all why .you .should 
keep .this a- secret. You should tejl us
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who this Dr. Gautam is. Sir, the 
foundation for this conspiracy was 
laid even earlier. When the hon. 
Prime Minister was going to come 
there, this conspiracy was hatched. 
Fortunately it did not take place at 
that time. As you know, the whole 
atmosphere was surcharged with vio-
lence. So, the foundation was laid 
already. Now they go on experi-
menting in U.P., in Varanasi and 
other places.

Sir, I regret very much that what-
ever the deficit finance may be, it is 
also due partly to the apathy of the 
Central Government. Sir, while 
Gujarat State was passing through 
the distress of famine and flood, I am 
told hy all the people, the Cen-
tral Government struck to their guns, 
to the report of the Sixth Finance 
Commission and they did not go to 
the rescue o f these famine and flood- 
stricken people of the State of Guja-
rat.

If the Central Government had 
come to their aid the condition would 
have been much better. Gujarat has 
not only given the best output of 
your Plan outlay but let me tell you 
that Gujarat—even before—had al-
ready gone ahead with the 20-point 
programme. On the contrary in the 
recent days the progressive steps are 
not being taken. I come from the 
most backward district and there is 
20-point programme district commit-
tee which has not even been called. 
It fs really these days that the pro-
gressive steps are not being imple-
mented but on the contrary these 
steps were being opposed from the 
Government side. There is not even 
S trial to implement them.

As I told you if there were demo-
cratic Government in Gujarat we 
would not have come before you and 
now if I do not speak about my con-
stituency, as to whether this consti-
tuency is being looked after well or 
aofa I will mjss my duty. I come from 
thf most backward district of Ktttch. 
It is a border district. The Gujarat
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Government put up a committee to  
prepare the master plan for the dis-
trict of Kutch. I .vill quote from that:

“Still the fact remains that Kutch- 
is one of the 10 backward districts 
of the State. However, even 
amongst its backward districts,. 
Kutch is still 30 economically and 
industrially backward that it comes 
well below the least developed o f 
the other nine backward districts 
and, therefore, considerable efforts 
and investment will have to be 
made to bring it UDto the least level 
of the average backward districts” .

These are not my words. This is 
what Gujarat Government has writ-
ten. I havt| always talked and em-
phasised about it, that is, to narrow 
down the gulf between the rich and 
the poor. I do not know whether It 
is only done on political strength that 
prevails and all the decisions are 
taken on that scoito.

Sir, if you go into the} history o f  
Indian democracy when Kutch was 
a Part ‘C’ State, it was Pandit Jawahar 
Lai Nehru and Sardar Patel who 
never went into the parochial outlook 
of language got this are? put under 
the Centre for the sake of develop-
ment. They said: This being a border 
district it should be developed. But 
unfortunately we were pushcid an* 
kicked likfe, football inspite of our 
protests to Bigger Bombay and their 
again in 1980 to Gujarat as a district. 
There are three units each in the 
three* States of Andhra, Maharashtra 
and Gujarat. In Andhra we have 
Rayalaseema, Telangana and rest o f 
Andhra. In Maharashtra it is Marath- 
wada, Vidharba and rest of Maha-
rashtra. In Gujarat they are Kutch, 
Saurashtra and the rest rf Gujarat. 
That is why it is envisaged under the 
Constitution and the Joint Selcfct 
Committee of both the Houses and the 
Boundary Commission wanted that if 
the development of this part of the 
people has to be brought about there 
should bcl development boards. I am 
happy in Andhra w*ea there was a
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fight each unit was given a develop-
ment board.

The Maharashtra Government have 
amicably settled it themselves. There* 
the Chief Ministership goes by rota-
tion. But here is a State where be-
cause we arc1 the smallest unit—1 
mean in population, because we ire 
less than 1 million, nearly 8 lakh, 
though in area we arc one-fourth of 
th» whole of the Gujarat State—no 
body hears us That is why a Dtfcre- 
lopment Board has b°en denied to us, 
in strife of our asking for it. We are 
denied even our Plan. Let me tell 
you that our First Plan was Rs. S 
crores. The Second Plan was Rs. 8 
crores. given by the Central Govern-
ment When >t fame to the Third 
Plan, it became Rs 4 crores It was 
a district Plan But all the Rs. 4 
crores were spent only on establish-
ment

If we go through I he development 
schfhies, we find that gradually thev 
have been reduced, In irrigation. in 
dams, in roads etc T must say that 
thanks to Yahya Khnn we got sorre 
rnqds because if PiKst'm had not 
attacks us, we would not have got 
tbos« roads People in Delhi think 
of Kutch as the ‘Rann of Ki *ch*. Thfto 
do not know that Kutch is a beautiful 
area, a delta area. We have been 
bn vine repeated famines and drousht 
Tim -v îr, there w^re four continuous 
droughts

Let me give you some figures which 
will «how what is our <*rmtnoution to 
the national wealth. In life insurance, 
since the last five yenrs we are aM 
Tnd?a first in the matter of premium 
feivep bv insured Tjeople One orga 
nisrf- has been a iwti since the 
last five years. What is our eontribu - 
tion in small savings’ —We do not 
want this menev. let mo make thie 
p*vnt. But we stood first in the whole 
of Gujarat, As regards fixed drno- 
sijs. there is one village W’th onlv
8.000 population It has stood all

India first in this regard. II has ac-
tually givtln Rs, l crore. As I told 
you, we do not wanf this money our-
selves. We want only infrastructure. 
But whenever we ask for tWs, we are 
denied thesfe things. It »  nrt just for 
Kutch that I am speaking, because, if 
Kutch is developed, a part of India is 
developed, and India also develops in 
the process. We are people who have 
gone all over the world. We know 
what to do, when to do and how to 
do it.

We want only water and electricity. 
But both these things arc denied to 
us. As was rightly said by Shri 
Chandrappan, the only solution is the 
Narbada project Thpi*e j* no other 
alternative. If Narbada project does 
not come, you can write off that area. 
You can ask the people to vacate it 
and make it a ground ( ->c experiment-
ing with nuclear bombs, instead of 
doing something else.

It i<s not only that. But therci are 
potentialities also.

MR DEPUTY-SPEAKER: You
have pleaded your case se well that 
I am suite it has melted the heart of 
the Deputy Minister,

DR. MAHIPATRAY MEHTA: One 
more point. I am talking about the 
surrounding States also, not only 
about my State, I mean the States of 
Rajasthan, Madhya Pradesh and 
Maharashtra Ther* is the question 
of afforestation. They required fuel 
in these western are* This is the 
only part of Gujarat where lignite is 
found. If only cakes could be made 
out of it. it coul(* be a pood substitute 
for other fuel. So. far as forest Is 
concerned, it will be there if rain3 
come regularly. People have no al-
ternative but to cut down the trees. 
I am not talking just for the sake of 
Gujarat alone, I am talk5ng for all the 
four State!?. There was a P̂ an pre-
pared by Government They had also 
agreed that if bricks could be made 
from the lignite, they would be better
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than Neyvelli lignite. The Fuel Rtt- 
search Institute at Dhanbad has given 
a beautiful report. V. ith this you 
can even start a theim;il station there. 
I have bein to Hungary and I have, 
seen the advantage of location of 
bauxite and lignite at one place. Here 
is a place where you have bauxite and 
lignite. But there is apathy on both 
sides, on the, part of the Gujarat Gov-
ernment and on the part of the Cent-
ral Government. NobrJy cares tor 
this remote area a.id nobody wants 
to utilise its resources.

That is why throu/ih you I would 
request the Finance Minister to take 
care of these potent5aht es in the rifn  
outlay. I thank you ior giving roe 
this opportunity.

feHRI K. MAYATHEV \R (Dmdi- 
gul): I convey n'y thanks to you
for giving me this onpoit unity to 
participate in this discussion.

I support the Gujcuct Budgci. I 
welcome Presidents rule m Guiaiat 
which had become inevitable and un-
avoidable to deri'ocracy jn
India and piut«rt ‘ masse? of Guja- 
rat State.

The Government o! India is reques-
ted to refresh its memory and remem-
ber that Gujarat is one of the drought- 
affected States. Therefore alhough * 
come from Tamil Nac7ii and have plea-
ded tor more grants for Tamil Nadu,
I plead for much more for Gujnrat.

14.06 hrs

Sometimes to argiu* for Gujarat 
State, they compared fhe grant given 
to Tamil Nadu by the Central Govern-
ment. I want thrt more and more 
should be given to Gujarat since it is 
affected more by drought th**n even 

Tflm il Nadu. So, I welcome and suo- 
Dqrt thc| budget---- (Interruptions)
3ocd things should be- supported and
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bad things should be opposed. H* is 
in the interest of 6.5 crores of peddle 
to implement the 20-point prograirme 
of the Pr/me Minister, not for tne 
people of China or the United States 
or some other country. We support 
the national cause as Indians.

My suggestion *o the Central Gov-
ernment is this Why not the Oential 
government, the ruling paity, form 
mass committees, 1 _f,ional parties, 
political parties, n.ass parties, mass 
committees for tho effective imple-
mentation of the ?0 point programme 
in the nrck and corner of every State. 
The State Government of Gujarat also 
'•hould take steps tc form mass com-
mittees for effective implementation.
Tn Guiarat what are we doing? In 
Tamil Nadu we have formed district 
committees, taluk committee®, village 
level committees and State level com-
mittees under the leadership of 
^nna DMK with tht. s-uppott of TPI 
£«nd Cmgiess. The same tl»« «g mav 
b.' done here Ce.'ca n per->>ns aie 
confusing issues between Gujarat, 
Tamil Nadu and Kerala. The Govern-
ment of Tamil Nadu was dismissed be-
cause of corruption, mismanagement 
and becru'.e of mi>app'’cpruit;on of 
crores of iupees hy th > fistwUle 
Ministers of Tamil Nadu. That is ^ot 

ô m Guiarat; Gujarat wap defeated 
by itself; it became a minority and so 
that p a ity  resigned. Certain antina-
tional fcucs are saving that 1ht> Gov-
ernment of India is toppling opposi-
tion regimes in States. That is not 
the case. Within one cr two hours 
we are going to pass a Bill rjxtending 
the life of the Ketala Govtrnmcnt. 
What does it mean? The Central 
Governmf«*nt is not against opposi-
tion regimes The Kerala Govern-
ment is for the policy of implementa-
tion of certain principles. That is 
why we are extending ii$ life. That 
is not done in Gujarat and Tamil 
Nadu.

MR. DEPUTY-SPEAKER; As flat as 
the Gujarat budget is contented, 1 I 
think you have finis“hed your speech?
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.SHRI K. MAYATHEVAR: I am
told that groundnut and foodgrains 
are produced in Gujarat. The poor
and marginal farmers are badly 
affected. They ohoulj examine the 
cost of inputs and pioduction coslf.
I am not talking for the big landlords;
I am talking of marginal farmers 
with one, two, or tivc or six acres for 
whom we must give guaranteed prices. 
Tf>p government must lix a proper 
price taking into account the produc-
tion costs. I read in the newspapers 
that the Government is going to fix 
the price for wheat procurement. Whv 
not do so /or groundnut and food-
grains in Gujarat and al^o lor paddy 
jn Tamilnadu? Therefore, you must 
safeguard the interests of the farmers 
}« Gujarat. They a*i* th  ̂ back-bone 
of the rural economy. You must sup- 
poit them.

There is one mors point. There is 
no drinking water in Guji>rat, I have 
seen in the documentary films in ie- 
nard to water famine vhicb were 
screened in Tamil Nadu Even the 
entile wwe not getting drinking 
water. Mord funds should be alloca-
ted for the provision of drinking water 
to the rural p’aonlc. The welfare of 
t^e farmers is most important, "With 
ihese word®, I conclude my speech.

THE DEPUTY MI-VISTER IN THE 
MINISTRY OF FINANCE VSHRI- 
MATI SUSHILA ROHATOI); Mr. 
Deputy Speaker. Si1", I would like to 
thank each and every Hon’ble Mem- 
bn of this House for his useful parti-
cipation in the discussion. By and 
large, the debate has been of a vciy 
high order, and not; 01%  have ^on. 
Members given their unstinted sup-
port with the lonely exception of the 
CPI CM) Member, but also they have 
given a very patient hearing to the 
speeches. I think with the exception 
of the Congress (O) Member here, 
each and every Member gave instin-
ted support. They threw up their 
very valuable suggestions which will 
be taken into consideration.

At the vtery outset, I do not know 
why the CPI(M) Member, who is

such a nice person otherwise, should 
always start with fears and doubts 
and suspicion. 1 think this is a very 
simple and innocuous budget. There-
fore I would beg of him to see certain 
things not through the same repeated 
jaundiced view, ( Interruptions).

SHRI SOMNATII CHATTEJUEE 
(Burdwan); Can anybody give a 

rational explanation cl1 the io n is e  
of powers under Article 356 of the 
Constitution? Can you give* it? 
Therefore, don’t say that this is jaun-
diced view. You h jv ’ utilised that 
Article of the Constitution for %our 
party purposes. Yo«i admit that. You 
are a small wht,ei in the chain. 
(snterruptions).

SHR1MATI SUSHILA ROHATGI:
I did not refer to you. I only rt tor- 
red to your senior colleague. Pro-
bably I have not used those words so 
far as your speecn was cunctined.
( Interruptions). Now, I tomci to the 
budget. I will con'ina myself lu the 
budget only. Sir, T would like to 
thank them all and I do, by and large, 
share the great concern which has 
been expressed by most of them. But 
there is one statement with which the 
initial speaker started and I think I 
would like to refer to that. It said 
that the budget k  a child which has 
been carried away or snatched from 
the State Government by the Central 
Government. Sir, I do net think this 
has been carried away or snatched 
away. I would like to go to thrrf ex-
tent of saying that because this thild 
could not be nurtured in those condi-
tions, that has been adopted for some-
time by the Centre. They will see 
that this child is very well looked 
after in a healthy condition and would 
also see that it is restored to the law-
ful guardians. The ulher point which 
has been raised by some Members is 
about the outlay. T think they have 
been more or l?s? from our Party 
sitting here find &lso the Opposition 
party. They have said that the out-
lay is not enough and it should he 
increased by and large. In fact, there
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has been recently e letter also from 
the Governor to that effect, it is 
too early to act on that and therefore 
we will not now be able to give to it 
due consideration. But certainly I 
would like to tell the House that this 
matter would be brought before us 
in due course of time and considera-
tion will be given to that. But it has 
been shown that there is an increase 
of 13 per cent on th» current outlay. 
That also I would like to place on re-
cord. Now, Mr. Patel was sure of his 
happiness over the satisfactory bud-
get because this budget was prepared 
by the Janata Morcha. Well, I think, 
it was prepared by the Janata Morcha 
in consultation with the Planning 
Commission and actually it is the 
Planning Commission which has fina-
lised it, given top priority to all the 
matters which required priority and 
hence we find that it is the very same 
budget which has *>een finalised hy 
the Planning Commissioi on the Pth 
Jannuary and presented to the State 
Assembly on the 13th February.

Therefore, how much credit one 
should take is entirely upto one’s 
judgment. But about two-thirds of 
the outlay is for the implementation 
of the 20-point programme. Power 
and irrigation get top priority, with 
which I hope no one can quarrel.

Some basic problems were refer**rd 
to by hon, member about food and 
distribution. We do ngrea that it is 
not only food production that matters 
but there should be a proper distribu-
tion machinery also. We think pro-
per steps will be taken and the| public 
distribution system will be stream-
lined to soe that the people do not 
suffer.

Some hon. members raised doubts 
about the support price. The ground-
nut production during the current 
year is estimated at 18.60 lakh tonnes. 
With a view to providing price sup 
port, the Government has decided to 
purchase groundnut and has fixed a 
statutory price of fei. IflU p*e quintal
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of groundnut in shells. Government
has decided to purchase wheat at a 
support price of Rs. 105 per quintal 
if the rate falls below that.

In almost all the basic and impor-
tant items like land reforms, power, 
handloom, etc., the provision this 
year is higher than last year. The 
increase is marginal in some cases and 
more in other cases.

Every hon. member has mentioned 
about the Narmada nroject. Naturally 
it is a matter of vital concern, and 
speed is of the utmost importance. I 
do agree that as soon as the tribunal 
gives the judgmem, no time should 
be lost in going ahead with it, because 
it is of great importance not only to 
Gujarat but to the country as a whale.

For tribal sub-plans, a total of Rs. 
18 crores has been provided within 
the approved outlay. Along with the 
special Central assistance, the total 
comes to Rs. 18 crore*. We do hope 
this will somqwhat ameliorate the 
difficulties and meet the requirements 
of the tribal people.

Shortage of water supply has bees 
mentioned by some hon. members. 
We find that priority has been given 
to the rural waters supply scheme. 
The target is to cover 2000 such vil-
lages during the fifth plan. Every 
qndeavour will be made to see that 
before the end of the fifth plan every 
viHaee of Gujarat is likely to have 
facilities for~ potable water in some 
form or the other.

The Government 0f Gujarat has de-
cided to introduce the new pattern of 
education from June 1976. We shall 
see how far it is being implemented 
and what are the difficulties coming 
in the way, so that the new system 
can be succcftsful.

Royalty on oil has been mentioned-, 
by a number of hon. members. The 
Ministry of Petroleiuh is already in 
touch with the Governments of Guja- 
Mt and AssaM. This matter is under
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.consideration and we do hope that 
this will not take much time.

Mr. Jadeja spoke about the marine 
Wealth. I think the concerned minis-
try will look into it from all aspects 
including the sales-ta* and building 
up of the tourist industry in the fas-
cinating islands.

Dr. Mehta made an appeal for 
greater outlay. Wa will see if that is 
possible. With these words, I thank 
thfir hon. members and I am sure thoy 
will give their unstinted support.

MR. DEPUTY-SPEAKER: Now. I
will put the Demands to the vote of 
the House. The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of 
Gujarat to defray the charges that 
will come in course of payment dur-
ing the year ending the 31st day of 
March, 1977, in respect of the heads 
of demands entered in the second 
column thereof against:

Demands Nos. 2, 3, 5 to 12, 14 to 
20, 22 to 31, 33 to 60, 62 to 69 and 
71 to 77.”

The motion was adopted.

14.16 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OP THE COMPTROL-
LER AND AUDITOR-GENERAL’S 
(DUTIES, POWERS AND CONDI-
TIONS OP SERVICE) AMEND-
MENT ORDINANCE. 1976 AND 
COMPTROLLER AND AUDITOR- 
GHSNERAL’S (DUTIES, POWERS 
AND CONDITIONS OF SERVICE) 
AMENDMENT BILL—Contd.

MR. DEPUTY-SPEAKER: Now, we 
shall take up the next item, Statutory 
itesolutlon of Shri Dlnen Bhattacharya

seeking to disapprove the Comptroller 
and Auditor-General’s (Duties, Powers 
and Conditions of Service) Amend-
ment Ordinance, 1976 (Ordinance No.
1 of 1976). promulgated by the Presi-
dent on the 1st March, 1976, as also 
the Bill moved by Shrimati Sushiia 
Rohatgi. Prof. Hiren Mukerjee will 
continue his speech. I would remind 
him that he has taken 23 minutes yes-
terday. He may kindly bear that in 
mind.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): Mr. Deputy-Speaker, Sir,
I am reminded that I have taken some-
what more time than usual but I plead 
with you that this is a subject which is 
almost unknown to the House and 
the whole matter has come up in a 
manner that some little relaxation in 
so far as time allotted is concerned, 
is, perhaps, called for. Besides, the 
time saved from other items may be 
given to this item.

MR. DEPUTY-SPEAKER: I am in 
the hands of the House.

SHRI H. N. MUKERJEE: Last night 
I objected to what I consider the bull-
dozing of a complicated measure 
through Parliament. I pointed out 
that very many complex questions are 
involved in this subject. I pointed out 
my feeling that the Financial Memo-
randum is not telling the whole story 
because it says that no expenditure 
is involved. I cannot just believe it, 
unless we are going into variations of 
the game of musical chairs, even that 
would mean some expenditure. From 
1st April, thousands of Accountants 
would be moving from the Comptroller 
and Auditor General's control to the 
various Departments of Government. 
If it means nothing more than a re-
distribution of chairs in certain offices, 
it is an expensive variation of the 
parallel game, but I do not think it is 
there. On the contrary, I would like 
to know very specifically, how is it 
that Government avoids expenditure? 
Government strengthens both the sides 
and if the division is made, it is not
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an easy subject. This cannot be done 
by way of saying that it is a matter 
of arithmetical chair to bo in Delhi or 
in Dibrugarh. So, I express my sus-
picion in regard to what I consider, a 
(ompletely unfounded statement in the 
Financial Memorandum that no ex-
penditure is involved. I may remind 
the House that this suhject is hanging 
fire for many decades, before the time 
ot Independence. And every time, the 
implementation has been found to be 
the most difficult problem to solve. In 
theory, this matter has born, from time 
to time, accented. But the implemen-
tation has always been found to be so 
difficult and expensive that it was not 
considered worthwhile. Even before 
Independence, I find that as earlv. as 
1931, the then Auditor-General, a fore-
igner. Sir Ernest Baldwin had said 
this. I am quoting his words:

“On the basis of my experience, I 
can say confidently that the separa-
tion of audit and accounts in the 
United Provinces.. . . "

The predecessor of the present day 
Uttar Pradesh, which was among the
0 provinces of those (‘'ays. did have a 
separation between audit and ac-
counts—

“has not left any clear mark of 
improvement or .greater efficiency 
either as regards audit or as regards 
accounts and financial administra-
tion, in generaL”

lie had said very clearly that

“it is of negligible value, dispro-
portionate to the cost and complica-
tion and the machinery involved."

Now this was a view expressed by a 
■foreigner in the old davs. You can 
say: it is no good at all. But after in-
dependence, there was a natural pre-
dilection in favour of the separation of 
audit and accounts, because we thought 
audit can function more independently 
if it had nothing fo do with govem- 
-ment organisations at all; but it was

in a very different category. But in 
spite of this, the Public Accounts 
Committee accepted fhe idea in princi-
ple; but it discovered that there were 
difficulties which could not be wished 
away. And, therefore, the PAC, in 
its recommendation contained in the 
First Report 1951-52 had said that

“Steps should be taken to intro-
duce the changes gradually but- 
efiectively”

and also that
“Considering the administrative 

fnd other difficulties, this reform will 
have to be phased over a period, in 
tonsultation with the States and the 
Comptroller and Auditor GeneraL”

This was as long ago j s  1951-52. I 
lemember that this matter of separa-
tion came up m the First Parliament; 
and the Finance Minister ot those 
days, Mr. D’eshmukh spoke in the 
House of the People, this very House, 
in April 1353, and he said:

“Government, for their rart, are 
inclined to accept this in principle 
and arc only deterred by the actual 
administrative and other difficulties 
of carrying out the somewhat fiigan- 
1 xc task.’’

Those are Mr. Deshmukh’s words, 
“borm?what gigantic task.” And, there-
fore, the difficulties deterred us from 
putting it in practice. We, as laymen, 
do not know what is what in regard 
to the technique of auditing and ac-
counting; and this gigantic task’ is be-
ing steam-rollered through Parlia-
ment; and we are told to approve of 
something which would be implement-
ed by these people from the 1st April: 
and that they cannot wait. I can 
understand people in government say-
ing that they cannot wait, because they 
are too busy hataoing garibi; but 1 
cannot understand this business; I 
just cannot understand and you can-
not take the House for a ride. You 
cannot just say on behalf of the Gov-
ernment, “ these are the things that you 
have to do; take it or leave it.” Be-
cause they have a majority, they say
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they can steam-roller everything. That 
is ifhy 1 am asking for your indulg-
ence, Sir, in giving us a little more 
time, for us to find out what is what 
about this particular business. I want 
to repeat it, because it is important.
I am very sorry thal the Finance Mini- 
stry cannot* be represented by any-
body else, other than the very charm 
ing Minister who is present here, be-
cause it is very difficult for us; not 
only we cannot launch our attack the 
way we wish to do. Besides, this House 
deserves a great deal more respect: 
and I do not know why even the lead-
er of the cjovomment should not be 
here, because this is an operation 
which is terribly important and of a 
flVst-class significance in regard to the 
whole administration. And we hear 
stories aliout big bugs in the adminis-
tration being so keen on it thal they 
want it to get through at once. Par-
liament is being always disregarded 
in this fashion; and this is a port of 
thing which we cannot countenance.

T H E  D E P U T Y  M IN IST E R  IN  TH E  
M IN IS T R Y  O F F IN A N C E  (S H R IM A T I  
S U S H IL A  R O H A T G I) : The Finance
M inister would be coming here. H e is 
finishing hi* speech in the R ajya  
Sabha; ant' he would be coming here.

S H R I H . N . M U K E R J E E ; I am  
glad.

Rut, that apart, it is not merely re-
lative to the Finance Minister; it is a 
matter relative to the higher echelons 
of the administration, to the highest 
representativos of the administration. 
And Parliament does deserve more 
respect th'in this sort of thing that we 
are accustomed to these days. We 
must be accustomed to that sort of 
thing, but some of us still continue to 
be very allergic to this kind of treat-
ment of Parliament.

Yesterday also I tried to point out 
that successive Auditor-General of our 
.country have expressed themselves in 
a particular fashion. Mr. Narhari Rao, 
the first C&AG after independence, 
preferred the British system, and very

rightly, for there are very good reasons 
for it. But the British system has 
certain overtones and undertones, 
which we are going to adapt to our 
conditions. We have to understand 
that Britain is a t-mall country, not our 
kind of State with a federal structure 
which has to face all softs of difficul-
ties, So, if we have to adopt the Bri-
tish system, where the Auditor General 
is completely independent of Govern-
ment which, even though theoretically 
he is, he cannot be, because he has to- 
be under the thumb of the Finance 
Minister in certain respects, m certain 
parts of his work, I would prefer the 
complete independence of the C&AG, 
if that can be worked out properly. 
But let us know how exactly it is go-
ing to be worked. But that not being 
possible*, Mr De^hmukh had to put it 
in that sort of way. He was succeed-
ed by, I think, Mr. A.K. Chanda, who  ̂
has written a book, Indian Adminis-
tration and, as elsewhere I said yes-
terday, he has given clear and cogent 
reasons why we should not have, in 
the conditions of ou; country at to® 
present moment, the separation o f 
audit and pccoiats I cannot 50 Help-
er into th;.t. because you would not 
give me time.

Then. Mr. Ranganathan. who follow-
ed. and who is a Member of tho Rajya. 
Sabhr.—I do not know, if he is avail-
able in the other Horse: I do not know 
if his hea.th is all right these days— 
he can tell vou his views, because ne 
has told other commissions and com-
mittees and that sort of thing “no, it 
is not possible; it need not be done; 
theoretically it may be expounded 
but it need not be done.”

Then, we have the present Auditor- 
General. I do not know what his 
views are bccause, naturally, he does 
not vouchsafe to me what his views 
are, but I am told bv the Minister . . .  
(Interruptions') I do not know any-
thing more, apart from the statement 
of the Finance Minister that he has 
been consulted. I would like to know 
what his views are in some detail, be-
cause these difficulties have been faced
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by his predecessors. I am not sure if 
he is really going to preside over the 
liquidation of the role of his office. II 
lie is going to do so, let us have the 
advantage of his views in a better 
form than before.

1 find also that the Administrative 
Reforms Commission which, afte? all, 
was given a job of some importance, 
went into this matter, and they had 
a task force, which was composed of 
people, highly efficient, and they re> 
•commended—“of course, we have to 
get a new orientation of audit; audit 
should not be looked upon, looked 
askance, by the Government depart-
ments as something of a nu'since; and 
between audit and account® there 
should be a closer and more cordial 
relationship, and audit should he 
permitted to look beyond expenditure, 
"to the wisdom, faithfulness and econo-
my of expenditure.” They have made 
certain other observations also. I have 
no time to refer to them in detail. On 
the basis of the findings of th-s Study 
Team, the Administrative Reforms 
'Commission made a recornmerJati n, 
and that is Recommendation No. 17, 
in so far as this particular subject of 
audit and accounts was concerned. 
Under the heading "Finance, Ac-
counts and Audit” in Recommenda-
tion No. 17, it said:

“We recommend that, as a matter 
of general uolicv the responsibility  
for the compilation of Central 
accounts may continue to vest with  
the Auditor-General, except in the 
case of the departments for which 
separate accounts offices have al-
ready been established.”

*Che ARC Report was in 1968. In so 
far as DefencP and Railways are con-
cerned, separate accounts sections 
have been established. I can tell you, 
and I am sure many Members would 
support me in that statement, that in 
so far as the accounting processes in 
the Defence and Railways Ministries 
*re concerned, we have not found any 
improvement, and this is why X am

very doubtful about the plea now put 
forward that “on account of manage-
ment criteria, it is necessary to separ* 
rate audit from accounts’*. Before 
the ARC made thia recommendation, 
they argued this point, and I would 
like your indulgence again for 
quoting from it. I am quoting;

“We generally agree with the 
analysis of the Study Teem”

—which I could not quote in extenso—

“that the transfer of responsibi-
lity for the compilation of accounts 
from the Audit Department to the 
administrative Ministries and De-
partments is not feasible as a mat-
ter of general policy. We nre in 
agreement with the Study Team on 
Accounts and Audit that there is 
no inherent conflict or disadvan-
tage in the combination of the 
functions of compilation of recounts 
with that of audit.”

Then, after a little while, they say:

“The present system i<; flexible 
enough to permit a variation where 
the advantages of a change can be 
demonstrated to outweigh the 
disadvantages of higher cost.”

So, they are envisaging higher 
costs, but nothing of that evaluation 
has been made, and the financial me-
morandum is a fnke, a complete fake, 
and I make the statement with abso-
lute confidence. The ARC savs that 
for the Departments of Supply, Food 
and Rehabilitation, the Lok Sabha 
and the Rajya Sabha, separate 
accounts offices have been establish-
ed. To a certain extent, therefore, the 
experimentation is going on. Defence 
and Railways were separated a long 
time ago. Then in regard to these 
other departments, the division was 
made. Therefore, tha attempt is made, 
but we have never been able to bave 
an evaluation of the process.

You have presided over so matiy 
committees and you are the Deputy
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Speaker of our House. You know 
very well that this is a matter in 
v-feich the Public Accounts Commit- 

I tee is particularly interested, and 
tbe Public Accounts Committee, even 
though theoretically it had lent its 
support to the idea as long f.go as 
1951-12, has never been taken into 
confidence since lhat time. The Esti-
mates Committee also supported the 
idea, but said that there were prac-
tical difficulties, that we should try 
to work them out, but Government 
never took any of these Parliamen-
tary Committees into confidence, and 
Government today comes and says, 
“Go ahead with it, accept it, or re-
ject it, I challenge you.” What is all 
this?

This is a proposition which we 
cannot accept, and this is because, 
after all, the role of the Comptroller 
and Auditor-General is important, 
which I need not dilate upon, but 
from a reading of some 01 the litera-
ture on the subject I can say that 
the ComDtroller and Auditor-Gene- 
ral’s scrutiny has to be made from 
four different angles: audit from the 
point of view of accountancy, audit
from the point of view of classifica-
tion. audit from the point of view of 
authority as to whether genuine
authorisation for expenditure has
been there, and audit frf*n the point 
of view of propriety because the
Comptroller and Auditor-General,
being in the position that he is, can 
make some observation^ in zegard to 
the propriety of the expenditure, 
apart from the legality of it or apart 
from any lacuna found by way of 
unauthorised expenditure.

This four-fold examination the 
Auditor-General now makes because 
h» has his control all over, and the 
States are also within hi* ambit. We 
do not look into the report1? of the 
Auditor-General in regard to the 
States, the State Assemblies do it. 
But here is a centralised authority, 
which, with all the expertise it has 
collected, does this job. Maybe this

job can be done better, I do not 
know, by separating audit from ac-
counts, but how do we know that the 
result would be satisfactory when, on 
account of complications, this whole 
matter has been held up for so long? 
And therefore, I would say agaiq 
with confidence that the criterion 
which they are trying to put up, that 
management will be better, is a very 
specious argument altogether. Can 
Government tell us that they are 
functioning in such a way that if 
there is complete ministerial control 
over the accounting process, they 
would derive from it accounting poli-
cy directives so that they can utilise 
its experience of accounting in order 
to formulate policy differently? Do 
tb-iv have the aoDaratu?, have they 
got the expertise? How are they going 
to compartmentalise these things, if 
some people are to be put in accounts 
and some in audit-*

The other Bill, which may not be 
discussed because nobody has any 
patience, refers to compartmentalisa- 
tk>n. who will go where. Thousands 
of accounts and audit people are wor-
ried as to where they would go, where 
they would be placed, whether they 
would be fitted into it or not, they 
ere worried about their prospects in 
reeard to promotion and God knows 
what else concern the salaried people. 
But thev are worried over this sort of 
thing. Have we got any blueprint 
about it. I say again that the financial 
memorandum is a fake, because this 
thing has to be worked out And if we 
have no intention. If the Government 
has no intention of strengthening qudit, 
then whal business have they got to 
come before us? Audit has got to be 
strengthened. But we get no indication 
of it. But I repeat that if the Comptrol-
ler and Auditor-General has give^ 
his views, let them be known to Par-
liament; they nepri not be made nubile 
to all the world. But at least, let Par-
liament know it That is why, since 
you are ringing the bell and 1 do not 
wish to disobey your direction, I hM
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gone so far to try to get a late eleventh 
hour motion, amending motion, and 
by the generosity o f the Chair I got 
an amendment accepted and notifiea 
in relation to the next Bill, but they 
are injer-related, and I only wanted 
that this Select Committee could look 
into the matter for a fortnight at the 
outside and report back. I know that 
this is a follow -up  action after an 
ordinance, and, therefore, Government 
is in some hurry. I cannot stop G ov-
ernment ordinance-hunting the v/ay 
they are doing; but they are in a hur-
ry. But I discovered that the ordi-
nance was promulgated by tlie Presi-
dent on the first of March, Therefore, 
they had time till tho fast of Septem-
ber. I do not know, I do not invoke 
God, but God willing, Parliament 
might be meeting betw’een now and 
September, and ihis ordinance can also 
be put onto the statute-book If 
some delay takes place, would the 
heavens fall? I f this matter goes to a 
Select Committee o f this House to re-
port in fifteen days' time, would the 
heavens fall? You cannot give more 
abrupt instructions than that.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAM ENTARY 
AFFAIRS (SHRI K. RAGHTT RA- 
M IA H ): If you would a 'low  me, may I 
clarify it? It has to be enacted by 
Parliament within six weeks of the 
date o f the summonin.^» of Parliament. 
That is my subinissi.cn.

AN HON. MEMBER; 
House has met.

A fter the

SHRI H. N. MUKERJEE: 
weeks? Not six months?

Six

SHRI K. RAGHU RAM AIAH ; After 
the ordinance has been promulgated.

SHRI H. N. MUKERJEE; An ordi-
nance is valid for six months.

SHRI K. RAGHU RAM AIAH; The 
House has to approve it v/ithin six 
weeks.

SHRI H. N. MUKERJEE; After 
it is placed on the Table of the House?

SHRI G. VISW ANATHAN (W andi- 
wash); That is the basic question.

SHRI H. N. MUKERJEE: Why is
there this hurry? If they are in such 
a hurry, let them go ahead. I had said 
once before this House and I wish to 
repeat, that revolution is the only his-
torical right that a people have got 
and revolution is the most important 
auhoritarian thing in the world. I am. 
ready to stomach any authoritarian 
activity if it is accompanied by genui-
nely revolutionary performance. What 
have they got to show for it? If they 
can show us somethint', I would have 
understood it. But w hy are they in 
such a hurry? Why should Parliament 
continue to be bypassed? Why do you 
have this side-show of a parliamentary 
apparatus, if you do not want to 
show it respect ? If ofTicitddom to 
dominate and whisper things into t:;e 
ears of Ministers in power and gets 
them through without reference to , 
Parliament why fhc devil don’t .you 
say that ‘We are now follow ing this 
policy' I do net understand it. I ap-
peal to the good sense of the Congress 
members. This is a serious matter 
about which nobody know;j anything, 
and they cannot take Parliament for 
granted. They cannot. I do not know 
much about it, I am ready to learn,
I have tried to read up a few  books. I 
mentioned one or two yesterday. I 
want to know. Parliament should like 
to know. Should they not? Or are we 
here only on sufferance merely to have 
the luxury of sayin.=» ‘No’ when they 
ask for something? I do not want it.
I vsrant the countr\f to know it. Our 
policies are w ell-know ;i to everybody 
in the country the Government 
particularly. I want them gndspeed 
and that sort of thing, I wish them 
'v r ’ l. But what is all this? I do not 
understand. A fter all, there are somo 
limits. If something goes against the 
grain, ever human decenjy, let alone
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political power, I do not understood. 
What |g the reason for this particular 
hurry? I could understand if they 
are going to do something about land 
reforms, they are going to do some-
thing by the 30th Of June. I do not 
mind my being put in tentacles in 
order that the 30th June target 
is reached, but I am not going to 
accept the argument that this kind of 
thing has to be rushed only in order 
to satisfy certain officials who seem 
to have the ear of authority with a 
big A, only because certain officials 
who are afraid of the investigation by 
the Auditor-General and also by the 
Public Accounts Committee, which 
reports to Parliament for whatever 
action might ensue, shake in their 
shoes, if certain things are divulged; 
they are trying to take shelter behind 
an arrangement where the CAG's 
power and his ambit would be 
restricted. I again repeat thar if ihe 
CAG of his own volition has agreed 
to preside over the liquidation 0f his 
role in this connection, he is welcome.
T am not going to condemn him off-
hand, and I shouli not. I phould 
know from Government what the 
farts are. Government should make 
some kind of a statement to satisfy 
Parliament and explain why this 
absolutely unconscionable speed is 
required for this particular footling 
little occasion.

SHRI O. V ALAGESAN (Tirut- 
tani): Mr Deputy Speaker, Sir, the 
subject of the Bill before us certainly 
poses a dilemma. As the Minister of 
Parliamentary Affairs says, it is com-
plicated not so much in its structure 
as in its concept. As Prof. Mukerjee 
was so eloquently pointing out, this 
subject has been before the public, 
before the Administration and before 
Parliament for a long number of 
years, dating back to the pre-British 
davs, and it has agitated us several 
times. So, the concept itself is not 
new; it has been there. Even so, I 
have some sympathy with Prof. 
Mukerjee. When the mater is sought 
to be brought to fruition, there is a 
14 LS—6.

certain feeling that it is being sought 
to be done urgently and it is being 
sought to be done without any cogita-
tion.

I would like to say that this mattet 
has had a chequered history; not so 
much in implementation as in the 
very concept of it. Sonne people 
accepted it and some people did not 
accept it. Some people accepted it 
but, on second thoughts, they did not 
accept it. For instance, the list two 
Comptroller and Auditor-Generals of 
India Shri Narahari Rao and later 
on Shri Chanda accepted this in prin-
ciple but then, on second thoughts, 
they could not accept it—and I will 
not say they were less mature when 
they accepted it. Again, the Economy 
Committee accept it in the year 
1949. Then the PAC—over which 
my distinguished friend Shri Muker-
jee now presides—has, as he himself 
admitted on the Floor of the House 
during his speech, accepted the prin-
ciple. The Estimates Committee also 
accepted it in the year 1953-54. So, 
all these views, from on a extreme to 
the other, were there ana this is a 
matter in which a clear-cut decision 
has so far been rather difficult to take 
or impossible to take.

Again, when my friend quoted the 
Administrative Reforms Commission, 
he relevantly quoted its recommen-
dation No 17. I too had the occasion 
to go through it. That recommenda-
tion does not stand by itself; it gets 
immediately qualified by the subse-
quent recommendation of the same 
ARC. The ARC was very solicitious 
that modern techniques of Manage-
ment Accounting and Cost Accounting 
should be introduced in the function-
ing of Government Departments and 
thaf Internal Audit should be streng-
thened (that is the following recom-
mendation) and that several other 
steps should be taken. The ARC had 
based its conclusions on the recom-
mendation of the Study Team headed 
by Mr. Ratnam.
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Again, Sir, as Pro|. l\tuk#rjee has 

pointed out, this has not been a new 
thing even in the field of implemen-
tation. It ig obtaining now in the 
Ministries of Railways and Defence. 
Again there are two opinions on this 
whether, because of this arrangement 
Ghat the accounting part has been left 
to the Ministries of Railways and 
Defence, the audit side has been able 
to do full justice, whether they have 
been able to be effective. Why I am 
giving this background is because 
this is a very difficult matter to decide. 
With equal force, opinions can be ex-
pressed on both sides. When Prof. 
Mukerjee speaks, it is a flood of elo-
quence, and he submerges the whole 
House in his eloquence; he is so effec-
tive; I would not say that he is vitu-
perative, but he is very eloquent.

This experiment was tried in UP. 
way back in the year 1926 and cer-
tain results of the experiment have 
been noted down by one Mr Rama 
Iyer in his very authoritative book— 
when the system was combined, both 
audit and accounts, and when it was 
separated: when it was combined, the 
staff requirement was 553 and when 
it was separated, it rose to 749; that 
means, there was PJus 196 persons; 
coming to the cost part of it, when it 
was combined, that is, audit and ac-
counts, it was Rs. 9 60 lakhs—we are 
talking of the year 1926; had it been 
today we will be talking in terms of 
crores—and when it was separated, 
the eost rose to Rs. 12.76 lakhs; that 
means, there was a plus of Rs 3 16 
lakhs....

MR. DEPUTY-SPEAKER; You are 
supporting Prof. Mukerjee.

SHRI O. V. ALAGESAN: I started 
by saying that it is a very difficult 
matter; one has to go this way and 
that way.

MR. DEPUTY-SPEAKER: I think, 
his most grievous charge against the 
Government is that the Financial

MemOrsrndum doeg not fiftoAttit 
ffoe pieta*.

(MntX O. V. ALAGBSAN; t  aril 
coming to the point, Sir. This was 
the result of a v&y limited experi-
ment carried out on a very small 
scale in one State. Even this discloa- 
ed this result. Though I will not catt 
the Financial Memorandum a fake, 1 
believe, it is not a very carefully- 
prepared statement.

He asks, why should this not be 
delayed a little. We passed an Act 
in 1971. What does that Act say? 
That Act actually authorises the 
President, in consultation with the 
Comptroller & Auditor General, to 
relieve him from the responsibility of 
compiling the accounts of any parti-
cular service or department of the 
Union or State as the case may be. 
In 1971 itself this House has author-
ised ihe President* if he so desires, 
he can relieve the CAG of his res-
ponsibility of compiling the accounts 
of any particular service or depart-
ment of any Ministry of the Union! 
Government. Even so, what do we 
find’  Nothing has been done. Ex-
cept in the Defence Ministry and the 
Railway Ministry, this has not been 
sought to be experimented with in 
any other Ministry What I feel is 
that if, after the passing of this Act 
in 1971—five years have passed now— 
the separation of accounts and audit 
had been introduced in at least one 
or two Ministries and in one or two 
States, then, by now, we would have 
had a case study about the cost and 
benefit of such a separation.

So, we do not have the benefit of 
an experiment even It was an idea; 
it was accepted by Parliament but it 
was not put into effect. Barring the 
Railway^ and Defence Ministries, it 
was not put into effect. We are still 
in the dark, as to how it will work, 
whether it will work to the overall 
benefit of the administration, or it 
would work otherwise. We are at ft 
disadvantage from the paint of view
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<A the fact that though powers were 
trfete by t t a m a iM t  Hi the year 
19ft, thSy Aid not tflldfee this exjieri- 
■rirtftt 1ft trtiy bt thefco^irftfnent De-
partments. tl %  riow sought to be 
introduced in thi>6e Ministries on 1st 
April, As I  said earlier, I may agree 
with this step which the Government 
wants to take. Now what I say is: 
lei them introduce it in one, two or 
three Ministries, let them find out the 
results, how it works. After a 
thorough study of the results has been 
made and if it 1s found that it is to 
the benefit of more efficient adminis-
tration, less leakage and more effi-
cient use of the Government funds, 
certainly it can be extended, but now 
the decision seems to be that this 
will be introduced in three Ministries 
on 1st April, 1970 and the rest will 
follow on 1st October, 1976 The 
programme of Government seems to 
be that the entire union Government 
will be subject to this new scheme in 
one year. What 1 would beg of the 
hon. Minister is: let them introduce 
this In three Ministries After all, 
it has been there in two Ministries, 
Defence and Railways. Prof Muker-
jee was saying that Heavens would 
not fall if it is delayed. Heavens 
have not fallen with these Ministries. 
Similarly, by extending it to three 
ohter Ministries, no harm will be 
done: on the other hand, Govern-
ment will have fresh opportunity to 
weigh the pros and cons of this 
scheme and instead of being in a 
hurry and introducing it fn wholesale 
in all the Ministries, this may be done 
after a careful study of the pros and 
cons of the step has been made.

What i5 the basic objective of this 
Bill? The basic objective is the 
management accounting. That is, the 
Secretaries in the Department should 
know, how much has been spent on 
various programmes, schemes etc. and 
they should be fed with this informa-
tion, there has to be a constant flow 
of information as to what funds have 
cone and what results have been

achieved, and whether they are com-* 
mensurate. One cannot quarrel. With 
the basic objective. This, hi view, 
is an indirect tribute to the private 
sector. That 1s exactly what has been 
happening in the private iector, the 
Management accounting. The Manag-
ing Director gets a report, as to hti# 
money is spent and whether the re-
sults are commensurate with the 
spending that has taken place. A 
similar principle is sought to be in-
troduced here. So, this is an indirecf 
tribute to the practice of the private 
sector,

But again, I would like to utter a 
word of warning, the two are not so 
similar. For instance, we are concern-
ed with the various social welfare 
activities How the Education Mims* 
try will be able to exactly relate the 
outgo of funds and results that have 
been achieved, and whether they are 
commensurate or otherwise. This 
may not stand on all fours with what 
is being done in the private sector.

I would hke to know what 
are the various proposals for 
effecting, this change As was pointed 
out, thousands of people will 
leave C. & A. G and get transferred to 
various government offices, at least the 
offices of the three Ministries. Here, 
as to the cost aspect of it, I am told 
that the government has appointed 
four task forces and we would like to 
know what are their findings with 
reference to these three Ministries It 
may be favourable or it may not be so 
favourable or it might have indicated 
the costs to which we are committing 
ourselves, whether it is going to be an 
increased cost or whether it is going 
to be more or less at the present level 
The Finance Ministry should take tine 
House into confidence and tell us with 
reference to the Ministries in which 
this new system is sought to be intro-
duced, what these task forces have said, 
and what are their findings. In fairness. 
Parliament should be told about it so 
that we take a step with our eye# 
open that we are not just led in ft dubi-
ous way but that when we are asked
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to  put out seal on a particular thing, 
we do it with our eyes open.

Then there is an advisory committee 
that is going to be constituted. What 
will be its composition, who are the 
people that will sit on it, whether the 
C. it A. G. will have effective represen-
tation on that committee so that the 
C. & A. G. who has to take care of these 
people can see that during the courae 
o f  transfer the people who are getting 
transferred do not get adversely affect- 
ed. This committee which is proposed 
to be set up, we should know the 
nature of it, whether there will be 
effective representation for C.&A.G. 
eo that he can proed the interests of 
tbe transferees.

I would like to help the Finance 
Minister in seeing that this Bill itself 
does not suffer from loopholes. In the 
amendment to Section 11 of the 1971 
Act two provisos are added. One pro- 
viso is given in very thick type and 
that reads as follows:

“Provided that the President may, 
after consultation with the Comptrol-
ler and Auditor-General, by order, 
relieve him from the responsibility 
for the preparation and submission 
of the accounts relating to annual re-
ceipts and disbursements for the 
purpose of the Union or a Union 
Territory having a Legislative As-
sembly."

It is given in thick type. In this 
matter, here preparation and submis-
sion is mentioned but if you look at the 
section that is sought to be amended, 
there is compilation and ..nnual sub-
mission of the accounts. When the 
C. & A. G. is relieved of these functions, 
there should not be a vacuum, there 
should not be any gap. Who is going 
to perform the functions of compila-
tion? Has it been taken sufficient 
care of or is the government proposing 
to appoint officers who will compile 
accounts of various Ministries and give 
them in the form in which they are at 
present given? Now, the C. ft A, G.

performs all those functions, tbe ap~ 
pripriation accounts and the finalised 
accounts of various Departments. All 
that he does. Now, when this change 
comes over, the proviso is silent on the 
question compilation.

ISM  fers.

I would like to request the hon. 
Finance Minister to look into this 
particular proviso. If there is any 
lacuna, let him bring an amendment 
and the lacuna. These finance ac-
counts will have to be placed before 
the Parliament. Now the C.A.G. is 
doing it. Are you now thinking of any 
different officer, Controller o f Ac-
counts, or somebody else? Somebody 
has to do this job.

I would like to submit finally that it 
is important that both the Accounts 
side and Audit side are healthy and 
strong. We are making separate 
arrangement for Accounting. That 
does not mean that Audit can be neg-
lected. Audit has to be effec-
tive If it is possible, it has to be 
more effective under the new arrange-
ment than it is under the present 
arrangement. So, we have to see to it 
that the Audit part of it is not allowed 
to suffer.

Comptroller and Auditor General 
should not be turned into an anaemic 
personality who will not be able to do 
justice to his task or if at all he does 
anything, it may be too late and may 
not see the light of the day or come to 
the notice of Parliament. While effect-
ing this Division between Audit and 
Accounts, we have to see that the Com-
ptroller and Auditor General does not 
suffer in any manner.

There is some idea that judiciary is 
standing in the way of our socio-econo-
mic programme. There is a feeling 
when we take certain steps judiciary 
comes in the way. So, Parliament has 
come to feel that judiciary is a sort of 
road block. It is true that the C. Sr
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A. O. and lit* officer* an there by vIn  
tu» of certain Article* in the Constitu-
tion aa the Judiciary is. But the two 
Should not he equated. The Comptrol. 
ler and Auditor General cannot be 
equated to the judiciary. Though it 
tias not been said in ao many words in 
the Constitution, the Comptroller and 
Auditor General is there to serve the 
Parliament. He may not be a servant 
but is a friend of the Parliament. So, 
the functions of the Comptroller and 
Auditor General do not put him by any 
Stretch of imagination in any position 
Which is contradictory to that of Far* 
liament. He Ts there to serve us. He 
is there to serve the country. He does 
so through the President. So, there 
should not be any idea 4hat Comptrol-
ler and Auditor General is an institu-
tion which will come at any time in 
the way of any progressive measures 
that this House can think of.

SHRI SOMNATH CHATTERJEE 
<Burdwan): Mr. Deputy Speaker, this 
is a measure which we think is being 
rushed through the House in an atmos-
phere Shroded in mysrerv because 
what is the real object of this legisla-
tion is very difficult to ascertain. 
Even an hon. member like Prof. H. N. 
Mukerjee who has been associated with 
the Public Accounts Committee for 
such a long time and who is now the 
Present Chairman of the PAC nas put 
forward his views very eloquently to 
tell us how this is a matter of great 
complexity and is sought to be rushed 
through without proper details being 
made available to the members and 
Parliament. Why is this hush hush 
attitude being taken by the Govern-
ment? Suddenly, after so many years. 
Government feels one night that they 
must have Audit separated from 
Accounts and promulgate an Ordi-
nance. This legislation by ordinance 
has become almost the order of the 
day.

This discloses an attitude of taking 
the Parliament for granted in very 
vital matters. Of course, this is an 
important Bill which need not be

opposed from political point of view 
and it is an important piece of legisla-
tion but this is sought to be placed be-
fore the House us a matter of fait ac-
compli. They think they can pan 
through any legislation they like so 
long as the present composition conti-
nues, and they need not take Parlia-
ment into confidence. This is our 
basic charge. We are being asked to 
give our imprimatur to a piece of lagia. 
lation which requires very thorough 
study. The Minister may be happy 
with the bureaucratic advice he re* 
ceives. They do not realise what its 
full implications are. They are quite 
satisfied with the bureaucratic advice 
they get. We want to know the real 
basis which prompted this Government 
to suddenly think of separating audit 
from accounts or accounts from audit 
and come out with an ordinance and 
come up to the House with something 
which has been accomplished as it were 
and then say, you please give your 
formal assent to it, and so on. Sir, 
we object to it on principle. Rushing 
through measures such as these is not 
a correct thing to do. There have 
been sustained attempts going on to 
bring down all edifices in the national 
life of our country, even in the Gov-
ernmental functioning of the country 
and Prof. Hiren Mukerjee said that it 
is an attempt at bulldozing. We are 
objecting to this on principle. This is 
a matter which should have been con-
ceived on proper, mature, considera-
tions. Parliament should have been 
taken into confidence in much greater 
detail about its full implications. Of 
course, this is a technical matter and 
I do not feet much competent to speak 
on the implications of it or how it will 
ultimately affect us, because what we 
find is, even much more competent 
people of the category of C & A G eta 
have not been able to be unanimous 
on this point. There have been so 
many views offered. There was re-
ference made to the recommendations 
of the P.A.C. So many riders were 
there. The Estimates Committee had 
given certain recommendations. There 
are the recommendations of the A.R.& 
The recommendations are subject to so
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many riders, go many conditions. All 
these things should have gone into in 
depth and it they had not made up 
their minds so far, what suddenly hap-
pened just now? Why should they 
pass an ordinance on the 29th of Feb-
ruary? Why cannot they wait for 7 
days for the House to re-assemble. 
They just come to this House with the 
attitude, you must take it.

In the Statement of Objects and 
Reasons they have stated the circum-
stances necessitating legislation by 
ordinance. It appears that they have 
made up their mind to do it with 
effect from 1st April in the Ministries 
of Communications, Tourism and Civil 
Aviation, Ministries of Industrial De-
velopment and Supplies. They want 
to complete the exercise before that 
date. Without taking the view of the 
legislature, the executive has come to 
a decision and they have started, as it 
were, implementing the decision. To 
start with they want to do it m con-
nection with three Ministries.

Sir, the Statement of Objects and Rea-
sons says that:

“The present accounting system 
applicable to most Ministries and 
Departments is essentially external 
to financial management functions m 
that payments are made by the 
treasuries and accounts are compiled 
by the Audit and Accounts Otfices 
under the control of the Comptroller 
and Auditor-General on the basis of 
initial and subsidiary accounts re-
ceived by them from the treasuries. 
This system worked fairly Wall when 
Governmental business was limited. 
With the increase in the volume and 
variety of Governmental outlays, the 
system has proved inadequate to the 
administration’s tasks and separation 
of accounts from audit had to be 
thought of.”

I would like to know when was this 
first thought of? Is the thinking going 
on from *ijft dawn o£ independence?

Then, suddenly what boppevpd op 
1st ot March? Or the tiMkinf ftarted 
after {be flew emergency. When did 
the thinking start? Or when did tfye 
thinking process come to an end?. They 
suddenly saw the light and they mugt 
have it by an ordinance. Not at aU. 
These are doubts in our minds which 
have been very ably, if I may say so, 
expressed by Prof. Mukerjee who has 
studied the matter in greater details. 
Therefore, we submit that this is nqt 
a matter which should be hurried 
through. As the hon. speaker on the 
other side, Shri Alagesan, said just 
now, we are still in the dark and we 
are trying to make a study of the 
matter. He says, may be, the manage-
ment control will be good. But, we 
musi know about the Task Forces who 
were appointed and whose reports are 
not available to us. I think that their 
reports don’t strengthen any such view 
which the Government has taken now 
or do not establish such a view. Then 
how did the government suddenly find 
out9 Is it merely because the objec-
tive is of course somehow to take
this away, from the control of the 
C & A. G. who is a constitutional 
authority in this country? He will of 
cour&e, be answerable to Parliament. 
His security of tenure is assured under 
the Constitution unless the intention is 
to make it difficult—.hg accounting 
control of th'e C. & A C. If that is the 
only object, I submit, then the object 
cannot be such which this House should 
approve of Unless the Government
shows and establishes by facts and 
figures, by the result that has been 
achieved in relation to the ministries 
where this has been done in the past 
and unless it shows that this will 
enure to the benefit of either the 
management control or the auditing 
control or whatever it is called, the 
Bill will lose its credibility. The 
whole object loses its credibility. 
That is why I say that the whole thing 
seems to be mysterious. Everybody is 
complaining of lack of knowledge, lack 
of data, lack of materials—not only 
on this side but also on the other side 
of the House. You will kindly scan 
through the statement of Objects and
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Reasons or the other statement or tae 
Firiafiee IfinlJriter'tt speech which lie 
ftad* yesterday while nipvlng this BUL
We do not get the real reason. There- 

fore, it depends on a mere ipsi dixit 
of some high officer at some place. Or 
does it depend on the reasons which 
must be backed up by wellthought out 
or wellconsidered materials in depth? 
If so, they should be placed before us. 
Sir, I request the hon. Minister to 
please take the House into confidence 
and tell us what has been the net gain 
or solid gain which they have supposed-
ly achieved, while this has been in 
force in some of the ministries or de-
partments, what is standing in the way 
of the C. & A. G’s doing the function 
which he has been doing so long? How 
do you think that if it is done by 1st 
of April, it will be done by three minis-
tries and by October by other minis-
tries, you will achieve some miracle? 
So, that is our suspicion. That is not 
removed. There must be something 
else.

I do not wish to take the time of the 
House. But I would request him to 
kindly consider whether this is not a 
measure which should be considered 
m depth as Prof. Mukerjee suggested. 
Yes, You can fix a very short time-
limit It is not that we want for the 
sake of Opposition that the Odrinance 
should lapse. If some better results 
can be achieved by a Select Committee 
going through it for a short time then 
why should the Government stand in 
the way. They ha/e time of îx weeks 
more. Then why are they rushing 
through. This is not something which 
should be passed with a spirit of bull-
dozer. I would like to request the 
Minister that after having done one 
wrong thing by passing on Ordinance 
let him not perpetuate the same by 
rushing through with a measure like 
this.

SHRI S. R. DAMANI (Sholapur): Mr 
Deputy Speaker, Sir, I have very atten-
tively listened to the views expressed 
by Prof. Mukherjee and Mr. Chatter- 
jee. They have charged that the Gov-
ernment is rushing through with tills

Bill I  do not Agree with them. 11 
they had only taken a little more 
trouble and gone through the Bill and 
examined its aims and objects they 
would have found that Government is 
not rushing through with this measure. 
A  similar Bill was introduced in 1971 
and it had gone through the Joint 
Select Committee also.

MR. DEPUTY SPEAKER: Is there 
any reference about it in the statement 
of objects and reasons?

SHRI S. R. DAMANI: There is no 
reference.

MR. DEPUTY SPEAKER; Why 
should they omit such a material 
factor?

SHRI S. R. DAMANI. Sir, I am com-
ing to it.

SHRI SOMNATH CHATTERJEE: If 
it is already in the Act then why this 
amendment? Probably, Sir, Mr. 
Damani is speaking on the second Bill-

MR DEPUTY-SPEAKER: You kind-
ly go through the papers more care-
fully.

SHRI S. R, DAMANI: I have gone 
through the papers carefully. Only 
after that, I express my views. You 
know my nature. I speak only on 
matters which I have studied carefully.
I am coming to my point. If you will 
give me a little time I will make my 
point.

MR. DEPUTY-SPEAKER. I will 
allow you time.

SHRI S. R. DAMANI: I feel Govern-
ment is not rushing through the Bill. 
But Government will have to act ac-
cording to the times and circumstances. 
Professor Mukherjee quoted what a 
British officer had said in 1931. Then 
he mentioned about the views of an 
ex-Finance Minister, Shri C. D. Desh- 
mukh, in 1951, May 1 ask whet vem 
Me condition* in 1931 and what axe
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they today? Are they the same today? 
Is there no change in th« conditions 
which were prevailing 45 years ago 
and now? At that time, there wert 
Just 500 people working. How much 
has that staff expanded?

MR. DEPUTY-SPEAKER: Mr.
Mukherjee’s main point was that at 
that time when this was being experi-
mented with in UK, there was a big 
increase in the number of staff and 
there was a big increase in expendi-
ture. He says that the Financial Me> 
morandum to this Bill does not give a 
true picture. Incidentally, it has also 
been supported by Shri Alagesan.

SHRI S. R. DAMANI; I am saying 
that a quotation of 45 years ago can-
not be applicable to conditions at pre-
sent. Conditions today are quite diffe-
rent from what they were 45 years ago, 
or even 25 years ago.

The fear of Shri Somnath Chatterjee 
and Prof. Mukherjee is that the powers 
of the Auditor General will be taken 
away. I do not think it can bv any 
stretch of imagination be thought that 
the powers of the Auditor General will 
be taken away. The simple thing is 
that accounts are being separated from 
the Auditor General who was compil-
ing the accounts before. Under the 
new system, there will be separation 
of accounts But the accounts will be 
audited with full authority and there 
will be no relaxation in that.

Therefore, the intention of the Bill 
is to bring about more efficiency, im-
proved efficiency. Our friends are al-
ways complaining that people are not 
getting their pension even a long time 
after retirement and sometimes some 
of them get it when they are no more 
in the world

SHRI S. M BANERJEE (Kanpur): 
We are not getting any pension.

SHRI S. R. DAMANI: You are com-
plaining about it. In order to avoid

that, in order to improve efficiency %  
every Ministry, this Bill has been ia- 
troduoed and Ibis action has been 
taken. If they would try to under-
stand it in this way, they would see 
that it would be very easy and con-
venient for the public and the country, 
because it will bring more efficiency 
and there will be speedier implemen-
tation of projects. They have not seen 
the Bill in this light. They have only 
seen how it is going to affect the pow-
ers of the Auditor General. I want 
to know in what way the powers of 
the Auditor General are going to be 
affected, where his powers have been 
taken away. Only the compilation of 
accounts had been separated; that is 
the only difference that i$ there. It is
done after taking full care. The inten-
tion is to bring efficiency in the work-
ing of the ministries. This is not a 
new thing. What is happinging in the 
public sector? Is the Auditor-General 
doing that? The accounts of the public 
sector undertakings are maintained. 
But they are audited by the Auditor- 
General and then brought before Par-
liament. Certainly if there are irre-
gularities, the Auditor-General makes 
his remarks that these are anomalies 
which have taken place. It is not 
therefore a new thing that is being 
done, it is the old practice. We must 
adapt ourselves to the needs of time; 
we should not stick to practices which 
were there 25 years ago or 45 years 
ago, the times were quite different; we 
have to go with the time. I support 
the Bill, this is a desirable and neces-
sary Bill and it will remove the ano-
malies The government employees 
will benefit by efficient working At 
present all the TA, DA bills and other 
bllls are held up for years and years. 
I can give you an instance. In 1974 I 
came to attend meeting o£ some 
committee. My bill was moving from 
one place to another and in 1976 it was 
finally approved, after two years. You 
can imagine the condition, if you con-
tinue to leave accounts and completion 
of the accounts and the auditing with 
the CAG, what will happen. We are 
spending Rs. 10,000 crores every year.
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It the account* arc not properly main-
tained and efficiently handles, how 
could ttdngs improve. So, it is not 
correct to say that the Bill is going to 
affect us adversely. 1 think it will 
bring in efficiency and improvement; 
this is a right measure at the right 
time and so I support it.

SHRI G. VISWANATHAN (Wandi- 
wash): I am very much pained to see 
the way in which this important mea-
sure is being hustled through, rather 
in indecent haste. I wonder what was 
the need tor the Ordinance to be issued 
■on this subject. The statement of ob-
jects and reasons attached to the Bill 
says that the present system has 
proved to be inadequate. I want the 
Government to convince the House how 
the present system is bad and inade-
quate, how the Bill is going to improve 
the system and make it more efficient, 
after the separation of accounts and 
audit.

15.29 hrs.

[ S h r i  C. M. S te p h e n  in the Chair]
It has already been pointed out that 

this matter has been pending for de-
cades in our country and so many emi-
nent persons have expressed views for 
and against separation of audit from 
accounts. I want to quote only one 
para from what Mr. S. Ranganathan, 
the previous CAG said, giving evidence 
before the Joint Committee on CAG 
(powers and conditions >,f service) 
Bill, 1971:

“On merits my view is that there 
is no virtue in separation. The popu-
lar impression is that the combina-
tion of accounting and audit func-
tion somehow impairs the independ-
ence of audit and therefore detracts 
from its value. I think this is a 
misconception, because what the 
Accountants General do is only final 
compilation and they are not main-
taining the initial accounts... My 
experience here confirms my previ-
ous view that if you do this com-
pilation of accounts, you are in a

better position to know the area in 
mistakes are likely to occur and it 
and it acts as an aid to audit rather 
than otherwise."

Sir, he says that under this system 
they are not in a position to point out 
the mistakes committed by the Execu-
tive bureaucracy. I would like to 
know from the Government how this 
system Is going to be improved by 
taking away the power of the Auditor 
General and by watering down the 
authority of the Comptroller and Audi-
tor General. How are you going to 
improve the system of auditing? What 
will happen now? The entire staff, 
almost 80 per cent of the staff, of the 
Comptroller and Auditor General's 
Office will be transferred to various 
Ministries of the Central Government. 
Then what will happen in the States? 
The entire A.G.’s office will be empty 
The A.G. will be left with a skeleton 
staff. The staff will be transferred to 
various departments. Sir, our Finance 
Minister has a vast knowledge on this 
subject. Unfortunately we have a 
bitter experience at least in one of the 
States in India where funds were 
totally misused. It was pointed out 
on more than one occasion that the 
amounts allotted by the Centre to the 
States for drought relief was totally 
misused. Under a system where the 
accounting as well as audit is under 
one authority rather than a federal 
authority, this mistake could be check-
ed. What will happen if the States are 
entrusted with the accounts? How 
can a goat look after a garden? I do 
not know how the Finance Minister is 
a party to this measure. I do not know 
why this Government wants to hustle 
this measure and pass this bill in one 
or two days even suspending the rules 
of Lok Sabha. What does this Bill say 
in the Financial Memorandum? I will 
read out the relevant portion:

"When orders are issued relieving 
the Comptroller and Auditor-General 
of the said responsibilities additional 
posts will be required in the various 
Ministries, Departments, etc. of the 
Government for assuming the said



*?9 &  3 M  "e. QMA.GX * •' M A S O N S , l i f t * . AM&tlQHt &»«*{ *  j**>

fjBtni G. Viswanathan]

responsibilities. These additional 
posts are proposed to be filled up 
only by persons transferred from 
the Indian Audit and Accounts De-
partment. Accordingly, no addition-
al expenditure from the Consolidated 
Fund of India will be involved on 
this account merely as a result of 
the transfer of the accounting func-
tions from the Comptroller and 
Auditor-General to the Ministries, 
Departments, etc.

Mostly, the existing office accom-
modation including furniture will be 
utilised for the persons so transfer-
red. However, it may be necessary 
to provide some additional ac-
commodation in some places as 
a result of departmentalisation 
of accounts. For this purpose, 
it is estimated that an expenditure 
of not more than Rs. 15.0 lakhs per 
annum is likely to be incurred. To 
meet some urgent requirements of 
additional furniture, typewriters and 
other office equipment, a non-recur-
ring expenditure of Fs. 5 lakhs is 
anticipated.”

So, they anticipate only Rs. 20.0 lakhs 
(Rs. 15.0 lakhs plus Rs. 5.0 lakhs). 
What has been our experience so far? 
It will be interesting to note that on 
the point of costing also Mr. Rangana- 
than has gone on record. It says like 
this:

“The cost factor is there, and it is 
bound to be more expensive. Whe-
ther it is three or four times, one 
cannot say, but there is bound to be 
considerably more expenditure if 
you separate the accounts from 
audit.”

But what is our practical knowledge? 
Here I would like to point out an inst-
ance. P. and T. Board have appointed 
a Working Group to go into the ex-
penditure aspect of this scheme and 
they have submitted a report. I want 
the Minister to place that on the Table 
of the House for the consideration of 
the Members. Sir, I understand that 
according to the Working Group, the

cost for one year (1D72-78) oft scceuot 
ctf reparation of accounts ntoxty mask* 
ed out to Rs. 09.0 lakhs* I  would say 
that this expenditure is certainly an 
Additional expenditure on the staff. 
These addtional posts need not have 
been created. What was our experi-
ence in the P & T? Where there was 
olny one Deputy Director before, addi-
tional posts of Deputy Directors-Geoe- 
ral and Chief Accountant were created. 
A number of lower posts were also 
created. In place of one senior ac* 
countant, 5 posts were created along 
with a number of lower posts. So, 
expenditure is doing to increase by 
200 or 300 or even 400 per cent. It is 
for the minister to convince us how 
efficiency is going to increase. On all 
counts we are losing. On the count o f 
efficiency, we will lose. On the count 
of federal authority, we will lose. Tt 
will water down the powers of the 
C.&A.G. It is a verv sorry state oI 
a flairs that is prevailing in P&T and 
the railways. We know that the audit 
of the accounts in railways and defence 
is meagre and insufficient. Are we 
going to allow the same thing to happen 
in other departments just to help some 
of the top brasses in the secretariat?

I want that the House should go 
into this Bill in a detailed manner so 
that we can give our considered opini-
ons. That is why along with Prof. 
Hiren Mukherjee I have also asked 
that this Bill should be referred tc a 
select committee. If it is not passed 
within six weeks, heavens are not 
going to fall. This is not such an ur-
gent measure. Even if there is some 
delay in passing it. sufficient safe-
guards should be provided. The opini-
ons of other luminaries in this field 
should be sought. If the present 
C.&A.G. is convinced, he should come 
and tell this House or the select com-
mittee that he ig convinced that the 
government should take over the ac-
counts portion of his responsibilities. 
Therefore, I plead with the minister 
that this Bill should not be rushed 
through and it should be referred to 
a select committee. Only after that, 
it should fee placed before this House.
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$HIU B. V. NAXK (Kanara); J5&. 
«d%*d»» to Mm vtry. atntar
member Frot afukMeet, I  SUb?nM; 
that titia BUl> Him got to be vftwid in 
ite projaer perspective, I will cftroe. to
*  tfooclusiGn at the end of it Yester-
day I had to interrupt Mr. Dinen 
StMttaeJuuyya th*t it wa* opposition 
lor opposition’s sake. Though I might 
have some counter-thoughts now, the 
basic question remain* the same. 
Though I have known a bit of audit, 
the entire j»amut of the working of the 
Presidential Officer—the C.&A.G.—is 
so complicated that it will take a life 
time of discipline and order to under** 
stand its intricacies. We have no pre-
tensions that we know everything 
about it nor can we be expected to 
know everything Hon. members of 
the opposition often clamour for a 
change in substance and content in the 
style and functioning of the bureau-
cracy. In spite of being the Auditor 
General, the C.&A.G. is one of the top 
bureaucrats of this country He is a 
Presidential Officer and according to 
the Constitution, he can be removed 
only through the same process appli-
cable to the removal of a Supreme 
Court Judge And beyond this big 
umbrella is the entire service of the 
Indian Audit and Accounts Depart-
ment They get protection because 
this official, the Comptroller and Audi-
tor General, is completely protected 
under the Constitution like many other 
protected posts In these circumstan-
ces. at one stage to say that we should 
get out of the civil service rut and at 
the other stage to say that whenever 
a measure i$ brought forward, we 
should not accept it, is not understand-
able. I completely agree with Prof 
Mukherjee that we should be able to 
debate it, if necessary, within the time 
available—six weeks time—in a select 
committee. But one humble point I 
would like to ask from the learned 
Member, as he himself quoted and we 
wpre not aware of that—a matter 
which has been engaging the attention 
of the politicians, experts, accountants 
and civil servants over a period of 
approximately 45 years frqan, 1931, pre- 
Independence era—does Prof. Mukher-

jee leel that we will be able to, as- 
laymen in the field, mt'a,in <9 period 
of two or three weeks, come to a most 
correct, jtaecise and exact canelusien? 
Because of my limited estperience, 
here I would submit iq all humility 
that it would be erring on too optimis-
tic a side. By suspending certain rules 
or issuing one more Ordinance or 
bringing in a legislation, if time limit 
for sonsideration can be conceded to 
be at least three months, then I think 
the point of Prof Mukherjee is very 
well made. I will not labour on that 
point further.

Audit is a part of our style of 
working. Now all changes budget 
resistance. I think, Prof. Mukerjee 
as well as our other friends like Mr. 
Chatterjee, Mr. Bhattacharya and so 
algo Mr. Alagesan who was for a 
pragmatic approach, were saying that 
that was a sort of a tribute that the 
State or the Government was paying 
to the private sector. With due apo-
logy, I would say that the ultimate 
motto of the private sector is to get 
profit | As long as private sector is 
in their hands, hanks are in their 
hands and commerce is in their hands, 
making of profit is not going to be a 
difficult thing. But the principal ob-
jective of any Government, more so 
of a Government of this country and 
of the States is to implement the 
Directive Principles of State Policy 
That is the main mission of thig House* 
of this Government and everybody in 
this country. That is the responsibi-
lity that is cast on you In this con-
text. I would like to read a very im-
portant recommendation made by our 
senior colleague, Shri Hanumanthaiya 
who was the Chairman. In his report 
which he has submitted on 31st Jan-
uary, he says in a forwarding note to 
the Prime Minister;

“The present budgetary system 
serves well the twin purposes of 
parliamentary accountability and 
control of expenditure. But it is 
deficient as an instrument of man-
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agement and evaluation of perfor-
mance."

S o t  example, I am going through this 
Budget at a glance. The Hon. Fin-
ance Minister with all hl» wisdom, 
Jbag provided tor capital disburse-
ment a sum o f Rs. 12,970 crores. 

‘There are certain limitations of 
*uman imagination. 1  cannot under-
stand in ter mg of million light years.

I just cannot conceptualize Rs. 
12.970 crores *•*•, as to how much and 
what it means. I can understand 
Rs. 500 or Rs- 1,000; and all the elec-
tion expenses I can understand. But 
what does this mean? If I am told 
-in termg of * hundred miles of as-
phalted road, I can still conceptualize 
it. We are hearing frequently about 
these ‘light years’ which we don’t 
understand. Under the circumstan-
ces, I have to say this with due defe-
rence, and giving my respects to our 
senior Member, Shri Hanumanthaiya 
who has brought out a wonderful 
document on the subject of finance 
and accounts—There are other more 
-valuable attempts; but since there is 
a shortage of time, I will not quote 
them—His principal theme, though 
he has not touched on this vexed 
question of separation of audit from 
accounts, Ms principal theme and the 
theme-song of his whole report is* 
“You make the entire system of audit 
and accounting m such a way as to 
show to the people, to show to the 
Parliament and to show to the coun-
try that you have spent an ‘X ’ 
amount of money; and that you have 
built so many roads, taught so many 
children and provided so much of 
medical relief etc” In this way, 
what would be the essence, leaving 
aside the operational details of it? 
Instead of an officer of the AG's sit-
ting in the cloistered precincts of the 
office of the CAG, or of the Auditor- 
General, far away from the adminis-
trative offices, he would now be sit-
ting, let ug say, next to an executive 

engineer. The executive engineer

gives a cheque for the construct*** of 
ten miles of road. At the time af  his 
presenting the account* to the AO, 
the latter would ftlll have Dm  para* 
mount control o f audit ie., to ate 
whether the former has paid more «r 
hag paid less; whether there is some-
thing which Is not desirable In the 
transaction; whether the Quotations 
were called for properly or not, eta 
When the accounts are submitted, 
he will see that Re. 10 lakhs have 
been spent and that ten miles of road , 
have been built. Under the circum-
stances, he will be having a closer 
touch, a closer watch in order to 
evaluate what hag been done. The ‘ 
only thing, i.e, protection of the 
umbrella under the Presidential offi-
cer, will be missing. He will be ad- 
minitratively accountable to his new 
bosses, in whichever Ministry he may 
be. We have, in this country, accept-
ed the principle of dissecting the 
magistracy from the district adminis-
tration Formerly, there was a lot of 
hue-and-cry that unless the district 
magistrate and the district collector 
were the same, they would not be 
able to function We have now done
it There is a division of treasuries 
We hope we have got to understand 
the historical forces which have been 
in operation Regarding our friend 
Mr Viswanathan’s fear that there 
will be a repetition of the historv of 
Tamil Nadu and that there will be a 
repetition of the history of the Presi-
dent’s rule, we can take care of them 
under the Constitution We are not 
worried But in course of time, be-
coming wiser and sadder, I think that 
more responsible representatives will > 
come to the helm of affairs We want 
a change There is no doubt about it.
Tt is a tie and a choice between im-
provisation and modernization It is 
possible that the existing system can 
be improvised, in the present set-up.
It would improvise a better A G , a 
better staff and a better recruitment; 
but it would not modernize We 
want modernization Definitely, as 
yet, our preparation's are not equal 
to meet a revolution.
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HHtfor th«s» ctrcumstaaces, we have 
get to Understand the force* at work 
to tiie second quarter of a century 
«#ter Independence, and that is why 

WftMt a change, For the lint time, 
the politician administrator in this 
country weuld naturally like to grab 
the power structure and be an effec-
tive Minister, or whatever it is, and 
he l« trying to assert, because the 
people are putting pressures on the 
Finance Ministry and other adminis-
trative Ministries in this country. 
Under these circumstances, with due 
regard to the very very strong points 
and strong arguments advanced 
against this Bill, I support it.
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“Provided that the President in 
respect of the accounts of the Union 
and the Governor of a State in res-
pect of the accounts of that State, 
may, after consultation with the
Auditor-General, by order relieve
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THE MINISTER OF FINANCE 
<SHRI C. SUSBAM^NLIcM); I am 
sorry 1 w ii not here when’ Mr. tifiren 
Mukerjee Bpolsfe. 1 i k  sifrfe He *©did 
have done justice to hit point of view 
by hi* usual eloquence.

I am glad to find that Members have 
taken a gbod deal oI interest in this 
Bill. Particularly I was gratified to 
find Mr. Alagesan coining out of his 
abell and very actively participating. 
Now almost every day he has been 
participating in the proceedings of 
this House. It is a very welcome sign. 
I  hope he would maintain it.

All the opposition to this Bill arises 
out of a suspicion that there is some-
thing behind this which they are not 
able to find out and therefore they 
want some time so that they might 
find out what the ghost is, when the 
ghost does not exist at all

What are We doing? As a matter 
o f fact, I am glad that the hon. Mem-
ber who spoke last pointed out the 
position in the 1971 Act itself. Before 
that, I would like to take hon. Mem-
bers to the constitutional provision. 
Article 149 lays down the duties and 
powers of the Comptroller and Audi- 
ior-General It says:

“The Comptroller and Auditor- 
General shall perform such duties 
and exercise such powers in rela-
tion to the accounts of the Union 
and of the States and of any other 
authority or body as may be pres-
cribed by or under any law made 
by Parliament and, until provision 
in that behalf is so made, shall 
perform such duties and exercise 
such powers in relation to the ac-
counts of the Union and of the 
States as were conferred on or 
exercisable by the Auditor-General 
of India immediately before the 
Commencement of this Constitution 
in relation to the accounts of the 
Dominion of India and of the Pro-
vinces respectively.”

Therefore, we would continuing the 
pactic# *f ft*  f f f tn *

«a4  gave all tea power* to the 
tor-Gener»l e f ImjU& It % only i»  
l t t l  that we passed it*  Comptroller 
and Auditor-General tfXtffes. F ow «* 
and Conditions of sendee) AcH* 
wherein w# have laid dawn in section 
10( 1):

"The Conii&oiier and Attdttfr- 
General shall be responsible—

(a) for compiling thfe aecounti 
of the Union and at dich State 
from the initial and stfbsSdfatr  ̂
accounts rendered to the audit 
and accounts offices under his con* 
troi by treasuries, offices or depart-
ments responsible for the keeping 
of such accounts; and

(b) for keeping such accounts 
in relation to any of the matters 
specified in clause (a) as may be 
necessary:

“Provided that the President as 
respects the accounts of the 
Union, and the Governor of a 
State as respects the accourfts of 
that State, may, after consulta-
tion with the Comptroller and 
Auditor-General, by order, relieve 
him from the responsibility for 
compiling the accounts of any 
particular service or department 
of the Union or of a State, as the 
case may b e ”

As a matter of fact, for making 
this change which is only in two or 
three departments, we need not have 
come before Parliament at all We 
could have done it by an order, but 
since we are making a departure in 
principle, we thought it was better to 
bring it to the notice of Parliament 
Not that this provision was not al-
ready there. It has been discussed 
and provided that the President could 
by an order separate the accounts. 
So far as the principle is concerned, 
apart from what the Administrative 
Reforms Commission or the Public 
Accounts Committee or the Estimates
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Committee te l «*id, MMftnMA M i  
IMI this a#e«t and provid-
ed feet w l«m v tf tt li court!are# 
n«ees«ar?, eotouatlfig can be eaptttft 
«d.

I6.M *W.

This aspect will baVe to be kept in 
View. Therefore, we are not editing 
for some power which the Parliament 
denied earlier and they were net pre-
pared fo give; we are not asking lor 
something new. Therefore, when we 
are taking a decision on principle to 
separate it entirely not in a few things, 
I fhought and we thought that we 
should bring It to the notice o f Parlia-
ment. It is only in that respect that 
It comes before Parliament. Otherwise, 
in the case of three Ministries and 
Departments, I could have just done 
by passing an order under the proviso 
here.

What would happen to the account? 
Hon. Members want to know whether 
the Auditor General will have no say 
with regard to the account. Ihere is 
another arlicTe 150. The accounts of 
the Union and the Slate shall be kept 
in such form as the Auditor General 
of India may, with the approval of the 
President, prescribe. Therefore, In 
what form the account should be com-
piled and how it should be kept is not 
iust left to the will and the pleasure 
of the Ministry concerned. On the other 
hand, the Auditor General has got 
authority to prescribe the form in which 
it will have to be kept. Iherefore it 
is not in a vacum that we are going 
to function in as far as the jus? i Oration 
for the separation of account and audit 
is concerned. Why are we In a hurry? 
In article 149, we said that what was 
pervailing before the grant of Indepen-
dence would continue. In the past, 
what was the function of the Govern-
ment’  It was mainly a law and order 
function. But, during the course of the 
"ear, all the economic activities ot the 
Government had considerably increas-
ed. As a matter of fact, today the 
economic activities dominate over the 
merely law and order function and we

take the responsibility for the pvvppse 
of Government functioning fnr econo-
mic development also to bringing about 
various improvements and changes jp 
the economic field. And therefore* 
when we function as an economic 
development unit, we should also use 
all the methods of modern management 
system, management accounting system 
and management audit system so that 
this function can be discharged1 
effectively and efficiently.

I have functioned for ten years as 
Finance Minister in a State and now 1 
have submitted the second Budget for 
the consideration of the august House. 
But what has happened with regard to 
the compilation of account and how far 
the Ministry of Finance or the Finance 
Minister is fed with the information 
for the purpose of formulation of the 
Budget? I am not letting out any 
secret. I have to formulate the Budget 
by December and January. That 
means I start the process from October 
and November and by that time what 
is available to me is the information 
which is six months old, that is, perhaps 
at the best of May-June. On that basis, 
I should be a super-human-being to 
have a rational method of formulating 
the Budget. That is what we have 
been doing almost instinctly, all right, 
which is likely io be the figure? To-
day, what we are giving even in the 
revised estimate as deficit does not 
ultimately co-incide with the actual. 
It is mainly because the information is 
quite out of date. Therefore, if you 
want any meaningful budget formula-
tion, taking into account what is 
happening during the current year, 
what has been the trend of expendi-
ture in regard to various things, then 
we have to do it this way. Therefore, 
on the basis of the trend how much 
more money we should provide in the 
coming year, we are all going on mere-
ly on an estimated basis and that is 
why we And in some cases that we 
have to come with supplementary 
demand for grants to a large extent: 
in some cases, there are surrenders. 
These sorts of thing comes about be-
cause our information system is not
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Adequate to feed the Budget-making 
Ministry adequately with upto-date in* 
formation. And as long as the present 
system continues, this will be the state 
of affairs. Therefore, this is one aspect.

The second aspect is not merely 
keeping of the amount which is impor-
tant, merely information alone is not 
Important, today, the management ac-
counting is a tool in our hands particu-
larly in matters of economic develop- 
ment, and if this financial management 
has to be effectively done, certainly it 
cannot be done on the basis of out-of 
date figures and accounts being made 
available.

Therefore, this month’s expenditure 
should be available at least within 
the next month—in fifteen days or at 
least in three weeks. It is quite pos-
sible and it has been demonstrated that 
it is possible. It is possible to keep 
a check on the absorption of monies 
granted by this House. Otherwise, 
they grant the monies, and whether it 
is being utilised or not can be known 
only after the end of the year, at the 
po6t-mortem examination. What do we 
do in the PAC? We do only a post-
mortem examination; we try to fix 
blame for various things on various 
people. But the intention should be 
that if there are distortions, those dis-
tortions should be corrected immediate-
ly. By the time the PAC takes into 
account the various distortions, the 
Minister may not be there, the Secre-
taries may not be there and those res 
ponsible for all those things might have 
retired or gone away somewhere else. 
Therefore, the PAC may be satisfied 
that they are doing a very good job, 
but do they add to the efficiency of the 
current Management or to economy? 
I have had an experience of about ten 
years of PAC’s functioning oecause in 
fhe States, the Minister also participates 
In the PAC, and I have had the ex- 
perience that what happens in the PAC 
is a post-mortem examination. It is 
aH right to fix blame on people or find

fault with people, but you certainty 
cannot prevent those faults from being 
repeated. That can happen only when 
you are aware of the current affairs 
going on. Nobody is aware of what 
happened during the last four or five 
months. If you should ask me any-
thing with regard to any of the project* 
sanctioned here, perhaps I would not 
be able to answer immediately and 1 
vmll have to ask for information, and 
they wilt again say that they huve not 
received it from the Auditor-General— 
and it will lake another six months to 
provide me with the answer. There-
fore, if you want to have real financial 
management, this will have to be done 
and, therefore, it is not a question of 
giving up empires. We are all very, 
very particular about keeping our 
empires; take for instance, the Finance 
Minister. The Finance Minister is sn 
empire by himself. As a matter of fact, 
if you should ask any Ministry, they 
will say the Finance Ministry has 
blocked it and they have not given 
sanction. So, perhaps mine is an im-
portant empire and I may say that I 
have been enjoying this empire for ages 
together, so why should I change it. But 
we have changed this now. What we 
are doing now is to introduce in the 
Ministry what we call an ‘integrated 
Financial Adviser system*. The Fi-
nance Ministry comes only at the stage 
of formulating the budget and getting 
the budget passed by Parliament. After 
that, the management of the budgeted 
amount of each Ministry should he 
done by the Ministry concerned, with 
a proper, integrated Financial Adviser— 
and internal Financial Advisor located 
in the Ministry itself, instead of their 
having to come back to the Finance 
Ministry for every small sanction, even 
after the budget. And perhaps there 
are some officials who want to show 
themselves to be intelligent and 
therefore find fault with something or 
other and ask for furthen information. 
This goes on endlessly, and there fo 
a lot of delay due to thfs.

Therefore, if, according to Mr. Hires 
Mukherjee’s distum, it is a question of
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fhe C&AG being prepared to liquidate 
fefe empire, t can alto look at it from 
Hie point ot view of whether tbe 
Finance Minister should liquidate bis 
empire and power and band it over to 
the various Departments or Ministries, 
when he can strick on to his power. 
But the momentum of the administra-
tion should be kept up. Therefore, 
this is not something in isolation which 
is coming about. We are trying to 
improve our financial management and 
our information systems and monitor-
ing systems so that we can track v'hat it 
happening with regard to each project 
sanctioned and with regard to each 
grant made, as to how it is being spent 
for that purpose. In all humility, I 
would submit to the Hon. Members that 
there is absolutely no quesiion of any 
ghost which is hidden here. The hon. 
Members say that, given time, 1hey can 
bring out the ghost, but no ghost can ue 
brought out.

A submission has been made that it 
should be referred to n Srlf*''t Commit-
tee. This is a very simple Bill. It has 
already been provided in the Act of 
1971 that it could be separated, and 
this is only for fhe purpose of putting 
it concretely with reference to the 
whole system that we have brought this 
Bill. This was what the hon. Member 
was trying to emphasize by saying that 
this had gone to a Joint Select Commit-
tee and lhe Joint Select Committee had 
considered and said 'Yes; if necessary, 
the separation of accounts can be made* 
But, unfortunately, because of the 
interruption, he got confused and he 
was side-tracked. This is the difficul-
ty if there are unnecessary interrup-
tions. The point he was making was 
thal this principle had been accepted 
in the original Bill by the Joini Select 
Committee and also by the Parliament.

The only change we are making is 
this—the point which hon. Member, 
Shri Vishwanathan, made, namely, 
whether we could give this power, with-
out any control, to the State Govern-
ments also—that we are providing in 
the amending Bill that President s

14 L S .—7.

consent should be received before tbe 
States separate their accounts, because 
we should exercise some control Thai 
is one improvement which we are mak-
ing. Now that we are separating the 
accounts, concurrently, every State Gov» 
eroment should* not start doing this be-
fore we gain experience in this.

Then there was a good deal of criti-
cism with regard to the Financial 
Memorandum, because we have said 
that there is not likely to be miuh of 
an extra expenditure—there is likely 
to be an expenditure of Rs. 15 lakhs 
per annum and a non-recurring ex-
penditure of Rs. 5 lakhs. To Satisfy 
the hon. Members, if we had said that 
Rs. 150 lakhs would be the extra ex-
penditure, perhaps, they might have 
said that it was realistic. Hon. Mem-
bers should realise that this function 
is already being discharged by the ex-
isting organization. The accounts are 
being compiled by thi* Ai'chtor- 
Genreal’s establishment. There are 
specific group that are doing the job of 
compiling the accounts and these 
groups will be transferred lo the \ arious 
Ministries and Departments for the pur-
pose of compilation. I do agree that, 
whenever we bifurcate, marginal in-
creases are likely to take place. This 
is where we will have lo be strict. Tbe 
Auditor-General should not take the 
stand, “Let me retain as many persons 
as possible and release only as few as 
possible” . We shall have to make a 
judicial arrangement by which thi» 
bifurcation takes place, so that, in this 
process, we do not go in for any addi-
tional thing; even if anything additional 
is required, as far as the establishment 
for compilation of accounts is concern-
ed, it Is going to be only marginal. But 
we are going to make the other changes 
also, that is, with regard to treasury 
payments where it gets delayed. That 
Is completely different. But as far as 
compilation of accounts as such is con-
cerned, there is not going to be much 
of an additional expenditure, and that 
is why we have indicated, particularly 
for these three Ministeries or Depart-
ments, that it would be only a mar* 
ginal thing. It is on this basis that the
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Financial Memorandum has been 
given. Therefore, I really do not see 
what is the new objection that has 
cropped up, particularly when Parlia-
ment itself, after full * consideration, 
after fully going through the Bill, has 
specifically provided for separation of 
accounts from audit. Therefore, this 
is not a new principle which I am 
bringing before Parliament for accep-
tance. So. from that point t>f view,
I would respectfully submit, there is 
no need for the Bill to go before a 
Selcti Committee or a Joint Select 
Comijiiltcc.

Thtn. the usual objection is why was 
this <.one by an Ordinance. As a 
matter of fact, in my view, we could 
have gone through these things even 
Witho.it this Amendment, but we want-
ed to bring it because we had to bring 
in thf other Bill with regard to trans-
fer of personnel. In the last minute, 
we wore told, any single individual 
could go to the court of law and block 
the whole thing and, therefore statutory 
backing for the transfer of individuals 
would have to be given. Therefore, 
that Bill was necessary, and vhen we 
were bringing that Bill, 1 thought that 
we could bring this Bill also to bring 
to the notice of Parliament ihat this 
is what is happening. I could have 
brought the other Bill only and st.id 
thal this was only consequential. But 
instiad of doing that, I have brought 
the whole thing before the House. 
There is absolutely nothing to hide as 
far as we are concerned. We wj<nt to 
make Government’s functioning a lit-
tle more efficient, a little more effective 
and modern instead of our having an 
outmoded colonial administration which 
we have been having, in the financial 
administration, for such a long tim'e; 
we want to get away from the colonial 
traditions. I thought, Prof. Mukeijee 
should be the last person to obiect to 
changes. He seems to say that this has 
existed for centuries and he asks why 
should we change it now. Then, we 
cannot make any change at all. We 
would become an outmoded society. I

thought, he would plead lor a change 
particularly when this step U to the 
right direction and it has already been 
accepted by the Parliament. I would 
respectfully submit that these is no 
case for suspicion in this case; there 
is no case lo go before the Select Com-
mit-lee and let us get through this. After 
the system is introduced in three Minis-
tries, theie will be time to review the 
syhtem, how it is going to work, whe-
ther the additional expenditure, If any, 
is commensurate with the advantages, 
or not. I respectfully submit that 
there is absolutely no case for suspicion 
and the hon. Members on the other sk'e 
would withdraw their objections.

SHRI DINEN BHATTACHARYYA
(serampore): Sir, I have patiently- 
listened to the reply of the hon. Fin-
ance Minister, but I am not yet con-
vinced as to why he himself said that 
there was no necessity of bringing 
tlus Bill or promulgating the ordin-
ance. In that case, what was the 
extra urgency that the Government 
felt to issue the ordinance on 1st 
March. He could not explain this and 
he did not touch that point; but 
simply said that it wa-* a regular 
feature that we raised objections to 
any ordinance. This k not an ordi-
nary ordinance. This was issued 
seven days before the sitting of the 
Parliament. He has not touched this 
point and he said that perhaps +he 
opposition and oven some Members 
of his own party who expressed their 
doubts and suspicions regarding the 
necessity of bringing this Bill are run. 
ning after a ghost which does not 
exist at all But \vher« is that mapic 
wand to establish that actually the 
ghost does not exist. There are 
enough reasons for suspicion, other-
wise the Government and the Finance 
Minister would have brought forward- 
here the actual report regarding the 
transfer of account of certains 
sections, the Defence, Railway® 
and the Posts and Telegraphs 
Department. Nothing has come 
out. What ig the reason and 
how to judge that this Bill is neccs-



197 St ItetZ. re. C. & A.G.'s CHAITRA 5,1808 (SAK.A) Amdt. Ord. & Bill 198

sary, so necessary that the Govern-
ment could not wait for the sitting of 
the House and had to issue the ordi-
nance overnight. I ha/e great suspi-
cion it would he possible to bring in 
more efficiency with the change, as 
the Finance Minister hoped and 
devoted tbe w’lole speech to that 
aspect I do not know, whether it 
was not possible jn the present system 
for checking as weU as getting the 
information of tbe current affairs, so 
that the accounting may be proper 
and the financial management may be 
more efficient. Whether it was possi-
ble or not, that aspect has not been 
touched. That report has not been 
brought here. He said, that we were 
running after a ghost which did not 
exist, but how can we give our con-
sent to a Bill without knowing the 
details and without getting a proper 
report about the functioning of certain 
departments which had been separated 
from the organization of Comptroller 
and Auditor General If you had 
brought that report, it would have 
proved you all right But. for the 
Telecommunication*? Department a 
Working Group wa<? appointed and 
from their report, it appears that 
nearly a crore of rupee extra was 
spent-----

SHRI C. SUBRAMANIAM: The
hon Member is wrong Thj report is 
that there is no additional expendi-
ture.

SHRI DINEN BHATTACHARYYA: 
Tt il is not he shouH hv'e plated it 
here So far “is m y information 
goe'r. .

SHRT C. SUBRAMANIAM- Take 
the information from me. That is not 
correct.

SHRI DINEN BHATTACHARYYA: 
If it is so, I stand corrected. But 
again you please bear with me. I ask: 
vou are going to introduce such a 
system. So, let us know the existing 
state of affairs and why you «re ask-
ing for these changes That they do

not. I do not agree that Hiren 
Babu—I am not speaking on his behalf 
and I am not taking his brief but I 
know it for certain—never meant 
that he wanted to maintain the pro-
cedure that was followed in the 
British days. Changes are there. The 
Minister himself said it. Then, why 
do you come forward with this Bill? 
You are afraid that somebody may 
go to the court. Already there is a 
provision. Already a part of the 
Rehabilitation Department and the 
Civil Supplies have teen transferred. 
Why are you afraid? If at all you 
want to bring, whv don’t you bring 
it after placing all the facts before 
the House so that the House could 
give its proper judgment on the Bill? 
Without doing it, you have brought 
it and want to rush it through as if 
you take it for granted that what-
ever Bill it will be, it will be passed 
because of your majority?

So, I stand on my motion and I 
move it and r>lcai with tbe House 
and appeal to the hon Members that 
they should accept my motion of dis-
approval of the ordinance.

MR CHAIRMAN The question is:

“That this House disapproves of 
the Comptroller and Auditor-Gen- 
eral’s (Duties. Power? and Condi-
tions of Service) Amendment Ordi-
nance, 1976 (Ordinance No. 1 of 
1976) promulgated by thj President 
on the 1st March, 1976”

The motion was nefliitived,

MR. CHAIRMAN- Now. tbe ques-
tion is:

“That the Bill to amend the 
Comptroller and Auditor-General’a 
(Duties, Powers and Conditions of 
Service) Act, 1971, be taken into 
consideration."

The motion was adopted.
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MR. CHAIRMAN: Now, tbe ques-
tion u :

“That clause 2 stand Part °* ^ e  
Bill.”

The motion was adopted.

Clause 2 w&s added to the Bill.

MR. CHAIRMAN- Now Clause 3. 
Mr. Naik, are you moving your 
amendment?

SHRI B, V. Naik (Kanara): No.
Sir.

MR. CHAIRMAN: Now, the ques-
tion is:

“That clause 3 stand part of the 
BUI.”

The motion was adopted.

Clause 3 was addled to the Bill.
Clauses 4 and 5 were added to the 

Bill.

Clause 1, the Enact'r>g Formtdn ond 
the Title were added to the Bill.

SHRI C. SUBRAMANI AM: I move: 
“That the Bill be passed.”

MR. CHAIRMAN: The question -s.

“That the Bill be passed.”

The motion was adopted.

16 24 hrs.

MOTION RE: SUSPENSION OF
PROVISO TO RULE 66 IN RELA-
TION TO DEPARTMENTALISA-
TION OF UNION ACCOUNTS 
(TRANSFER OF PERSONNEL) 

BILL,

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): I beg to 
move:

“That this House do suspend the 
proviso to rule 66 of the Rules of 
Procedure and Conduct of Business

in Lok Sabha in itg application to 
the motions for taking into consi-
deration and Massing of the Depart-
mentalisation of Union Accounts 
(Transfer of Personnel) Bill, 1976, 
inasmuch as it is dependent upon 
the Comptroller and Auditor-Gen- 
eral’s (Duties, Powers and Condi-
tions of Service) Amendment Bill, 
1976 ”

MR CHAIRMAN: The question is: 
“That this House do suspend the 

proviso to rule 66 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to 
the motions for taking into consi-
deration and ?as4ing of the Depart-
mentalisation of Union Accounts 
(Transfer of Personnel) Bill, 1976. 
inasmuch as it is dependent upon 
the Comptroller and Auditor-Gene- 
Tal’s (Duties, Powers and Condi-
tions of Seivicr) Amendment Bill. 
1976.”

The motion was adopted.

16 26 hrs.

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF DEPARTMENT-
ALISATION OF UNION ACCOUNTS 
(TRANSFER OF PERSONNEL) OR-
DINANCE, 1976 AND DEPARTMEN-
TALISATION OF UNION ACCOUNTS 
(TRANSFER OF PERSONNEL) BILL.

SHRI DINEN BHATTACHARYYA 
(Serampore): I beg to move:

“This House disapproves of the 
Departmentalisation of Union Ac-
counts (Transfer of Personnel) 
Ordinance, 1976 (Ordinance No. 2 
of 1976) promulgated by the Presi-
dent on the 1st March, 1976.”

While moving this Resolution, I 
may «ay that to scme extent it has 
been discussed here. Tbe Isgue x$- 
quiref proper and considerate think-
ing. W* should deeply into the
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merits lest the Bouse should need 
passing another such Bill in a short 
span of time. So, proper time should 
have been given to the members to 
understand actually what is the state 
o f things prevailing under which the 
change is necessary. What efficiency 
has already been achieved in the de-
partments where the accounts have 
already been separated, has not been 
made known to the House. The hon. 
Minister while replying did not say 
anything, but now he is contradicting 
about the excess expenditure in Tele-
communication department.

My first point is that it will in-
crease the expenditure further in all 
the departments. In the Department 
of Industry and Civil Supplies sepa-
ration has already taken place. I 
know that so long as the work was 
w5th the Comptroller & Auditor 
General, only 40 employees were 
working for the Accounting work. 
Now the number has increased three 
times » e. 120 employe as hnd to be 
employed for the same job. The hon. 
Minister may contradict, but these 
are thP facts which I possess.

This is going to be implemented 
w e l  1-4-1976. We are left with a 
few days. But no blue-print has yet 
been circulated by the Government 
as to what is going to happen. To 
this date, the administrative Miris- 
tries of the Central Government have 
not been able to finalise Schemes of 
their Departmentalized Act ounting 
Units indicating the set-up and terms 
and conditions of transfer of Staff. 
The Indian Audit and Accounts De-
partment also has, therefore, not been 
able to finalise the set-tip of the resi-
dual audit offices effected by this huge 
reorganisation.

The officers and employees ol the 
Indian Audit and Accounts Depart-
ment are naturally very apprehensive 
as their future prospects are quite 
uncertain. Discussions in the Depart-
mental Council of the Indian Audit 
and Accounts Department (J.C.M.)

on 13th January, 1978 and 11th 
March, 1976 too have not yielded 
any results in allaying these fears, 
and uncertainties loom large. And 
all this has been due to the fact 
that Ministries excepting the Minis-
try of Communications could not take 
timely action to finalise their scheme.

As a result of this measure, about 
80 per cent of the employees now 
working in various audit offices will 
be allocated in different numbers to 
different Ministries. At present they 
are having office-wise seniority and 
cadre compositions' and, therefore, 
horizontal promotional prosoects in 
their own offices, no transfer liability 
and several other entitlements.

On their transfer ‘o the Departmen-
talised Accounting Units, those who 
would be drawn from the various 
offices would be knit together into 
a Ministry-wise vertical cadre so 
that even a petty promotion in 
their career might entail shifting 
from their present stations. Since 
details of the schemes are still 
not known it is quite unimagin-
able how their existing promo, 
tional prospects and other entitle-
ments, like examinations etc. would be 
affected I have heard that there are 
effipent hands in these existing de-
partments and within 6 yeais 1hey 
may become Section Oi!ico>r<? by ap-
pearing for the departmental examina-
tion. Where is this prospect here? 
Everybody is :n doubt about his future 
service prospect. They do not know 
what will happen to them. Viewed 
in this light, it would be very ap-
parent that the provisions of the De- 
partmentalisaion of Union Accounts 
(Transfer of Personnel) Ordinance, 
1976 might operate harshly as these; 
are quite insufficient and rigid.

Sir, the vital points on which this 
Ordinance is sitent are the following:-—

Firstly, eejrtin Advisory Committees 
have to be constituted Dy the Govern* 
men as per sub-section (2) of Section
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2 of the said Ordinance for the pur-
pose of assisting it in regard to the 
transfer of staff from Audit offices to 
the different Accounting Units No 
criterion hag nowever been spelt out 
in the Ordinance according to which 
these Advisory Commit*eas would sel-
ect persons and allocate them to the 
different Accounting Offices.

So, Sir, in the absence oi some 
healthy norms, it may so happen that 
the employees are selected by ‘pick 
and choose’ method. This is bound to 
cause grave iniusti<_\s to affected em-
ployees. A seniormo.st person may 
thus be allocated to a very small Min-
istry where his next promotion might 
materialise very late, while many who 
were junior to him in the parent audit 
office might be promoted much earlier, 
only because fortuitously they are 
allocated to some larger units. Such 
a possibility is more than certain also 
because the Advisory Conimittoe also 
does not know the complete details 
and the set-up of Amounting Units of 
all Ministries. Therefore, it would be 
well high impossible fvr them to keep 
al] the relevant factors affecting future 
prospects of the transferred employees 
in 1heir view while aHornling them.

Secondly, whito ofti'cting compul-
sory transfer of employee? ftom one 
department to another, in the public 
interest, it is also neccssa^y, even as 
per the Government’s own guidelines 
issued in the year 1955, to make sure, 
not only that there is no loss of pay, 
tut also that the employees’ reason-
able expectations in the original ser-
vice or department are preserved or at 
least equal prospects are provided in 
the service or department to which a 
particular employee is transferred.

In sub-section (4) of section 2 of 
tbe said Ordinance, however, the 
protection to the scale of pay being 

- not less favourable than that of the 
post which the transferred employee 
held immediately before his transfer

* only has been accorded. No provi- 
' £ion for preserving the promotional

prospects, examinations, incentives 
etc., admissible to these employees 
in Audit Department when they are 
transferred to Accounting Offices has 
been made in the said Ordinance. 
Therefore, it is clear that even the 
guidelines framed by the Government 
have not been borne in mind while 
finalising the Ordinance in question.

As a result of such a large reduc-
tion in the strength of Audit Offices, 
the residual stall in these offices are 
bound to sufter a very heavy reduc-
tion in their promotional prospects. 
As the selection is going to be at 
random, the existing expectations of 
employees inter se for further promo, 
lions are going to be considerably 
damaged. The Railways, when they 
introduced mechanisation, electrifi- 
employccs inter se lor fur! her promo- 
sions for creation of shadow posts to 
protect the then existing promotional 
prospects. But the Ordinance is 
quite silent about this very important 
aspect. There is no machinery.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANI AM). This is 
a written speech. Let it be laid on the 
Table of the llouso.

SHRI DINEN BHATTAHIARYYA: 
This is not a written speech I am only 
consulting my notes. There is nothing 
to be worried about.

This is something gigantic as spoken 
by Prof. Mukerjee. So, I ou^ht to con-
sult my notes. It is a matter which is 
not so easy to understand The pro-
blems that are faced by the employees 
have to be taken note of And that is 
why I am mentioning thus that while 
bringing in this Ordr'.anre, why 
Government forget to brins in what 
will be the conditions of service of 
people who will be transferred from 
their parent department t> the other 
departments? The hon. Minister who 
is so much conscious about his own 
ability should have brought this before 
the House and we could have judged it 
and I would have had no occasion to 
bring in this disapproval motion. In 
the absence of this, what is the way 
Out?
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Therefore, to make that point, I have 

<o consult my notes while speaking 
Jjere. I should say that there is nothing 
wrong dr improper.

SHRI S. M. BANERJEE (Kanpur): 
You follow the Minister because the 
Minister generally reads his speech!

SHRI DINEN BHATTACHARYYA:
I am only consulting my notes and 
not reading my speech. I was telling 
(that there is no machinery or forum 
for employees to point out the anoma-
lies and hardships and seek redressal 
(Interruptions)

MR. CHAIRMAN- Mr. Bhattacha- 
ryya, it is an accepted Parliamentary 
Practice and Convention that whatever 
you have to submit, you will have to 
do that by way of a speech and not by 
reading the speech which you have 
brought here. Your attention has been 
drawn to the fact that you are reading 
out something. Please go on.

SHRI DINEN BHATTACHARYYA: 
Excuse me. Sir. If it is so, you will 
kindly bear with me. While you speak 
mIso , I would biing this fact to your 
notice and let me see how you are 
going to speak without consulting any 
notes or points. This is such a com-
plicated issue. I do not take credit 
that I know everything. But I have to 
consult the notes.

MR. CHAIRMAN: Please carry on.

SHRI DINEN BHATTACHARYYA: 
Sir, it would appear thus that the 
entire scheme of the departmentalisa-
tion would be left in the hands of 
officers and authorities to be imple-
mented in a most unilateral and arbi-
trary manner. I am telling this from 
my experience. The hon. Minister has 
not said anything about what will be 
their conditions of service and what 
would be their prospects. So, I would 
submit that these aspects may be high-
lighted by the hon. Minister while 
replying and hie should see that the

& Bill
situation does not take place here like 
the private auditing system in the 
private sector institutions where once 
the accounting is done, the auditor is 
bound to put in his signature to it. 
Here it appears that you are going to 
repeat the same thing in the case of 
Government accounting end auditing 
system. While bringing this measure 
the Finance Minister forget that 40,000 
employees are employed under Comp-
troller and Auditor General and you 
have not even slated that you are 
going to bring some rules under which 
the service conditions o£ the^e em-
ployes will be guided.

With these words I move that my 
motion may be accepted by the Hojse.

MR. CHAIRMAN: Resolution moved:

"This House disapproves cf the 
Departmentalisation of Union 
Accounts (Transfer of Pe:soinel) 
Ordinance, 1976 (Ordinance Ni 2 of 
1976) promlugated by the President 
on the 1st March. 1976."

THE MINISTER OP FINANCE 
(SHRI C. SUBRAMANIAM) • S t .  I 
move*:

“That the Bill to provide f r the 
transfer of officers serving ir. the 
Indian Audit and Accounts Depart-
ment to any Ministry, Deptitment 
or office of the Central Go\ err.ment 
for facilitating the efficient dis:harge 
by such Ministry, Department or 
office of the responsibility in. con-
nection with compiling the accounts 
thereof, be taken into consideration.'*

As the hon. Members are already 
aware I had mentioned in m\ 1 udget 
speech that the existing system under 
which accounts are maintained by an 
agency external to the Ministries and 
Departments is not conduch e to 
effective financial management. 
Accounts and Finance should form an 
integral part of overall management

....................rfci “  ■ ■
‘ Moved witk the recommend ation of the President.
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and should play a more meaningful 
and effective role in selection of pro-
jects, allocation of funds, monitoring 
of expenditure in relation to physical 
progress, and evaluation of results, in 
order to integrate accounts with 
administrative Ministries and Depart- 
ments, it is proposed to separate 
accounts from audit p->d inctal a 
Departmentalised Accounting System. 
The process of this separation is 
scheduled to be completed by 1st 
October, 1976, for all Central Minis-
tries.

The takeover of accounting functions 
from the Comptroller and Auditor 
General involves the transfer of about
10.000 employees from the Indian 
Audit and Accounts Department to 
the Ministries and Departments of the 
Government of India and offices under 
them. To forestall ihe administra-
tive and legal problems that may arise 
in the transfer of such a large number 
of persons from the administrative 
control of the Indian Audit and 
Accounts Department to the Ministries 
and Departments of the Government of 
India and to ensure that necessary 
expert man-power is available to 
Government for discharging the newly 
acquired responsibilities, it was found 
necessary to issue the Departmentalisa-
tion of Union Accounts (Transfer of 
Personnel) Ordinance, 1976, The Bill 
seeks to replace that Ordinance.

According to the Bill, it shall be 
lawful for Government on the advice 
of a Committee to be constituted for 
the purpose, to transfer any of the 
officers and employees of the Indian 
Audit and Accounts Department to 
any Ministry, Department or any of 
its attached or subordinate offices, on 
the issue of an Order by the President 
relieving the Comptroller and Auditor 
General from the responsibility for 
compiling the accounts of the Union 
or of any Services or Departments as 
may be specified. Officials transferred 
from the CAG's organisation will be 
entitled to be appointed to post*

carrying scales of pay net leas than 
those of posts held immediately before 
such transfer. The Bill also provide* 
for an opportunity to a person pro-
posed to be transferred, to express hie 
unwillingness for such transfer but at 
the same time, makes it clear that 
Government can transfer even a person 
who has expressed his unwillingness; 
if it is considered necessary to do so> 
in public interest.

In this conetxt I would repeat what 
I had already stated in my budget 
speech, namely, that every care will’ be 
taken to see that minimum hardship 
is caused to the employees and the 
Comptroller and Auditor General is 
able to discharge his constitutional 
responsibility effectively and without 
disruption.

As hon. Members will see, the Bill 
has beou introduced with a view to 
facilitate the smooth implementation 
of the scheme of separation of accounts 
from audit with the ultimate objective 
of securing continuous process of  
planning programming, budgeting, 
monitoring and appraisal,

I move.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the 
transfqj- of officers serving in the 
Indian Audit and Accounts Depart-
ment to any Ministry, Department or 
office of the Central Government for 
facilitating the efficient discharge by 
such Ministry, Department or office 
of the responsibility in connection 
with compiling the accounts thereof, 
be taken into consideration”. ‘

SHRI G, VISWANATHAN: I beg to 
move;

“That the Bill to provide for the 
transfer of officers serving in the 
Indian Audit and Accounts Depart-
ment to any Ministry, Department Or 
office of the Central Government for 
facilitating the efficient discharge by
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such Ministry, Department or office 
ot the responsibility- in conacction 
with compiling the accounts thereof, 
be referred to a Select Committee 
consisting of 9 members, namely: ( 1) 
Shri Dinen Bhattacharya, (2) Shri 
1C. Hanumnthaiya, (3) Shri Vayalar 
Ravi, (4) Shrimati Sushila Rohatgi, 
(5) Shri S. C. Samanta, (6) Shri 
Era Sezhiyan, (7) Shri C. M. Ste-
phen, (8) Shri H. N. Mukerjee and 
(9) the Mover, with instructions to 
report by the 8th April 1976'’. (2)

SHRI S. M. MANERJEE: Mr. Chair-
man, many points which concern the 
employees have been mentioned by my 
hon. friend, Shri Dinen Bhattacharya. 
The Minister has stated that there are 
provisions in the Bill which safegard 
the interests of the employees. I find 
that some provisions are there. But 
still I had a discussion with the repre-
sentatives of the various units and their 
all-India organisation. My informa-
tion is that they also met my hon. 
friend, Shri A. P. Sharma, because he 
was the leader of the staff side of the 
National Council on the JCM. I do 
not know what advise Shri Sharma 
gave either as a leader or as a Minis-
ter. But definitely he also shared their 
views and some of their apprehensions 
and he advised them to get some clari-
fication from the hon. Minister.

The difficult} is that the employees 
did not get any clarification from the 
Comptroller and Auditor General be-
cause, still after the UH8 strike, many 
employees are either facing suspension 
or have had their services terminated. 
I would like lo mention this specially 
for the consideration of the hon. Minis-
ter that before this scheme is imple-
mented, at least the cases of those 
employees who are still facing suspen-
sion or whose services were terminated 
because they are temporary, either at 
Gwalior, or at Rajkot or anywhere else, 
should be settled, and the Auditor 
General, should be asked to take them 
back, because ih almost all the 'depart-
ments including the Railways, the 
majority of the employees Mire been

taken back. In the Railways, some of> 
the temporary employees or in those - 
cases where court proceedings are go-
ing on they are out; otherwise, thou-
sands of employees who went on strike 
have been taken back, it will be- 
something good if the hon. Minister 
takes the trouble to advise the Com-
ptroller and Auditor General to take- 
back those employees.

Coming to the various clauses, one ■ 
of the apprehensions or fears lurking 
in the minds of these employees is as 
..o what would happen to their promo-
tional avenues, whether promotions 
would be horizontal as is done now or 
it would be, what they call, vertical. 
Will the Advisory Committee consider 
this aspect also? Will an Expert Com-
mittee be constituted to go into the 
various aspects of the case?

Then what happens to those em-
ployees whose services are transferred 
to State Governments? Now a provi-
sion has been. made in Bill No. 45, 
which was discussed and disposed of 
just now where they say in the state-
ment of objects and reasons:

“So far as accounts of a Slate are 
concerned, it is, however necessary 
to provide for prior approval of the 
President before the Governor of the 
State issues an order relieving the 
Comptroller and Auditor Geneial of 
the responsibility of compiling the 
accounts of the State in order to 
make sure that due provision is 
made by the Slate Government for 
absorption of the employees of the- 
Indian Audit and Accounts Depart-
ment under the State Government 
and for safeguarding their scales of 
pay and other conditions of service- 
on absorption” .

In Bill No. 46 of 1 7̂6. I do not 
know whether this provision is neces-
sary- In this connection, it is pointed- 
out that Bill No. 46 of 1076 is going to 
provide for such safeguards In res-
pect of andM emptoyees who are going*
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*o be transferred to the Central Minis* 
lies. On the same analogy, is it not 
necesary to have a separate Bill or 
.rules which would help the State Gov-
ernment to tulfil this responsibility 
beiore seeking approval oi the Presi-
dent tor taking over the accounts? 
They should ensure iht* same conditions 
of service here. There should be uni-
formity between employee and emplo-
yee, whether his services are tiansfer- 
led to a State Government or to * 
Central Ministry. There is no provi-
sion here. There is a fear, which 
seems to be genuine, as to what would 
happen to stafl transferred to State 
Governments, whether they would 
have the same service conditions, whe-
ther they would enjoy the same safe-
guards as any other employee whose 
services have been transferred from 
audit to any Central Ministry—Deienrc, 
Railways. P & T and so on

The hon Minister argued that it was 
in the larger interest of the country 
rind that the legacy of the British 
Imperialism should go. I am one of 
those who welcome the abolition of Bri-
tish Imperialism's legacies Whdl was 
the view expressed in 1971 by Shri 
Ranganathan, who was the CAG then? 
While piving evidence before the 
Joint Committee of Parli.imeni he 
said:

'‘On merits, my view is that there 
is no virtue in separation. The popu-
lar impression is that the combina-
tion of accounting and audit func-
tions somehow impair the indepen-
dence of audit and therefore detracts 
from its value. I think that this is 
a misconception because what the 
Accountant General does is only the 
final compilation of the accounts; he 
is nol maintaining the initial accoun-
ts. From my experience in this post 
which confirms my previous view, 
what I can say ip that if you leave 
the compilation with them, they are 
in a better position to know the 
areas in which the mistakes are 
likely to occur and it acts as an aid 
'to audit rather than otherwise.”

He was asked other questions by 
various bon. Members about the cost 
factor and he says:

“the cost factor is there; it is 
bound to be very expensive; whe-
ther it will be three or four times, 
one cannot say but there is bound to 
be considerably more expenditure 
if you separate accounts from audit.”

This is not what Dinen Bhatacharya 
or Iliren Mukerjee says, these are the 
views of Shri S. Ranganathan, ev-CAG. 
Let us examine whether it is worth 
the expenditure.

MR. CHAIRMAN: You are going
back to that Bill; it has been passed.

Mr. Viswanathan quoted exact-
ly the same passage m regard to that 
Bill.

SITRI S. M. BANERJE'E. Great men 
quote alike, Sir.

The hon. Minister explained that 
this Bill is seeking this power. I want 
to know whether the Advisory 
Committee formed under ĥis 
Bill will go through vat i as aspef ts 
because the employees organisations 
could not discuss anythirg in ihe de-
partmental council meetings. Those 
who come on behalf of the official side 
do not know what is hippening and 
thov cannot express a firm view and 
they often suggest; why <lo you not 
meet the Finance Minister? When-
ever we wanted to have a discussion 
with the CAG, they said; living it to 
the notice of the Finance Minister. 
We were Wkl thal the CAG ii. a sort 
of a touch-me-not,. We should not 
interfere. He enjoys a particular posi-
tion under the Constitution When we 
are having this Bill, that gentleman 
who enjoys that position, js missing 
from the House. He shOtiM have been 
asked to come here and give expression 
to his views. Why should someb^Jy 
else formulate his views and then*say: 
in my opinion the CAG must be think-
ing like this. He should himself be 
called here and asked to explain his
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views. We do not know the views o1 
the CAG. When I quoted the views o£ 
one CAG, he* says that he was an ex. 
CAG and he is not still employed as 
■CAG and after retirement he has ex-
pressed his views.

Sir, that is not the only pcinl. Now, 
-what has happened in P &. T Depart-
ment? In the P & T a Committee was 
appointeed and ultimately they came 
<0 the conclusion that this was an 
extra expenditure.

Now, this departmentalisation will 
create 0 lot of difficulties not only to 
Class IV staff but lo other staff also. 
There will be difficulties in the matter 
of promotion and seniority. Not only 
1hat. At this iuncture it will be very 
difficult for them lo adjust if they are 
transferred from one place to another. 
Sir, what will happen if a person who 
is working in AG's Office, Trivandrum, 
is transferred to a far of place like 
Delhi? These matters will ha^e to be 
considered. Unfortunately these 
matters were not discussed with the 
itafif. Let the Hon'ble Minister say 
*■] sm sorry I could not discuss it with 
them” . Now what happened is that 
the employees issued some pamphlets 
faying that they are not against the 
j-'tneme, but the fears lurking in their 
minds should be clarified. So, Sir. in 
the matter of promotion, in the matter 
of transfers, what will happen to them? 
What will happen to their seniority? 
Now what will happen to the staff who 
will be transferred to the various States 
Departments7 Moreover they will be 
confronted with another difficulty. I 
want to know whether the persons 
transferred to various Departments 
will have their seniority fixed along 
with those already working m those 
Departments. I do not know whether 
their service1 conditions will remain 
unaffected. Supposing a person is 
working in A.G.C.R. office and he is 
fit for promotion. His seniority and 
ttat confidential reports support him 
for his promotion. In such a case 
what will happen if he is transferred 
to a Ministry? In tbe Ministry he will

be considered along with other staff. 
Here I want to point out one thing.
In the Audit Office the ratio between 
LDC and UDC is very good and the 
chances of promotion from LDC to 
UDC are more. Whereas in the Min-
istries and other Departments it is not 
like that. In the Audit Office, suppos-
ing there are two LDC s in a Section 
you will find 4 UDCs in the same sec-
tion. But in the case of Ministries and 
other Departments the ratio may be 
8 LDCs to 3 UDCs. So, this point should 
also be considered while working out 
the seniority list for these employees. 
Therefore, Sir, I would rectuest the 
Hon’ble Minister to have a discussion, 
henrt-to-heart talk, with the employees 
who have co-operated with this Gov-
ernment and worked hard and 
honestly.

Sir, it has been mentioned that these 
matters should be referred to the 
Governor. The Governor has been 
asked to give promotion on behalf of 
the President. If this is so, then their 
service conditions should also be con-
sidered by him. Therefore. I hope that 
their interests will be properly looked 
after and the Hon'ble Mirister would 
throw some light on these points. Still 
I feel certain points are not clear in 
this Bill and they require further 
clarification. I request the Government 
to have a heart to heail rusiu&sion 
with the employees.

17.00 hrs.
SHRI VAYALAR RAVI (Chirayin- 

kil): Sir, much time has been spent on 
discussing the merits of this Bill. I 
understand that the whole objection of 
the hon. members on the other side is 
to the passing of this Bill in a hurry. 
Unless there are proper safeguards, it 
can be misused. The main merit of the 
BiVl is that it seeks to avoul duplica-
tion of work. I have talked to the 
employees and as Mr. Banerjee has 
pointed out, there is a fear in their 
minds about their future promotions, 
transfers, etc. This is a serious matter 
which should be thoroughly looked into
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end tbe employees should not be put to 
any difficulties.

The main problem is, as in the 
P&T, when these employees go to 
certain departments, there are already 
certain people existing there. If 10,000 
people from the audit spread to various 
ministries and to different States for 
being absorbed there, there will be 
conflict between them and the people 
already existing in those departments. 
This is a matter which should be 
looked into very seriously. In the 
P&T, earlier there was a three-tier 
system and now it has been reduced 
to a two-tier system. There is the All 
India Postal Accountants Association 
who have given a memorandum. Gov-
ernment should discuss the matter with 
the employees of the different minis-
tries and with the employees of the 
audit department also. You have to 
discuss with both the groups on both 
sides. Let us take the example of 
Communications Ministry. Unfor-
tunately, the Communications Ministiy 
is neglecting the existing employees.

With your permission, I quote from 
the memorandum submitted by the All 
India Postal Accountants Association 
regarding the work of P&T audit:

“On receipt of monthly Cash Ac-
count from Head Post Office and 
bi-monthly cash account submitted 
by the Head Record Office (RMS) 
Foreign Post and P.S.D.S., all the 
particulars of year's transaction of 
Head Post Office are collected from 
month to month in a classified ab-
stract with exception of adjustment 
made by the transfer entries which 
are incorporated in the detailed 
books. The bi-monthly cash account 
submitted by the H.R.Os, Fgn. Post 

and P.SD.S. ire incorporated in the 
Classified Abstract of the Head Post 
Office concerned.”

All these works axe done by their 
acceunt&ntg themselves in the P&T.

What the audit department does I* 
given in the end:

"In the end, the Receipt and Pay-
ments of the Postal Branch are in-
corporated in the General Abstract 
from the Circle Abstract in the 
A.G.'s office.”

They only compile whatever has been, 
already done by the postal accounting 
people themselves. Unfortunately, the 
Pay Commission could not do justice- 
to them because the P&T Department 
itself objcted to it.

When this memorandum was sub-
mitted by the employees to the Pay 
Commission, the Communications Min-
istry repined, “We are going to take* 
the audit from the A.G.’s office. We 
are considering to absorb them.”

They said that they would give ihem 
the special pay but nothing had hap-
pened. Now you are trying to bring 
people from other departments, what 
will be your accomodation strategy? 
It is the only question I am posing 
before you.

I have some knowledge about AG's 
office m Kerala. There are about 1400 
employees. There are two groups. 
One ot the groups is of loyal workers. 
But the AG does not discuss anything 
with them He should give a chance 
to everybody. You cannot discuss any-
thin?! with one man or one group only. 
He is angry with this group of em-
ployees. Why’  So he is discri-
minating against one group of em-
ployees Unfortunately, the Account-
ant General has done another wrong 
thing also. You know there is a one- 
lakh housing scherre in Kerala. We 
requested the Government of India to 
provide Rs. 5 crores for that scheme' 
and the Government of India gladly 
provided Rs. 4.5 crores for acquiring 
land etc. The land was acquired. It 
is a big ambitious scheme. We com-
pleted about 70,000 houses. Unfor-
tunately, it was made a political issue 
by the Accountant GeneraL Such «  
marvellous sehepae war taken ’ op but
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It was given a political colour by the 
Accountant General and attempted to 
malign it. When 1 objected to this, he 
called the Unions to issue a statement 
^against me and Government. One of 
the groups said that they were not 
going to issue any such statement 
Now, he is angry with them. They 
refused to do so. Another group 
issued a statement even personally 
■abusing the then Finance Minister, 
Mr. K. G. Adiyodi. How they can abuse 
a Minister personally. But no action 
has been taken. After this incidence, 
one of the groups consisting of loyal 
workers wanted to put up the photo* 
graph of the Prime Minister in support 
of the 20-Point Economic Programme. 
But the AG said that that was a poli-
tical propaganda. He asked them to 
remove the photograph. The employee 
supporting 20-point programme is not 
allowed. I want you to enquire into 
this matter. There are irregularities 
in the appointment of Class IV em-
ployees. I don’t want to go into details 
But you must enquire. I want you to 
read the judgment of the Kerala High 
Court regarding a case against the de-
cision of the A.G. The Judge has 
observed that the authorities of the 
A.G.’s Office have shown negligence 
and even they refused to produce any 
«viderce and even the attendance 
register for this case. Ia it loyalty to 
your own work’  This is the attitude 
of the Head of the Department. He 
is not loyal to his own work. Even he 
has refused to produce the attendance 
register as evidence. Please look into 
this. I am only pleading the case of 
those workers who are working in the 
same department but are being discri-
minated against.

I fully support the measure brought 
forward by the Government. The 
reason is that it will avoid duplication 
of work. Mr. Viswanathan and Prof. 
Hiren Mukerjee have expressed their 
apprehensions about more expenditure. 
One set of people are doing account-
ing, compiling, etc., they are doing 
editing ,*nd the other set Is doing 
auditing. This compiling has now been 
taken over to the same department or

Ministry. I am afraid I cannot agree 
with my friend that it would increase 
the expenditure very much. It might 
increase the expenditure, but not to 
that extent. But we must have safe-
guards, because all the States are also 
taking over the accounting functions. 
As Mr. Viswanathan had told me, gov. 
emments like the erstwhile Tamil Nadu 
government or like the Jyoti Boeu 
government in West Bengal can mis-
use it. (Interruption■') This is what I 
have to submit Please give due con-
sideration to the views of the employees 
and protect the interests of those em-
ployed both in the Audit office and in 
the Ministries. I welcome this long- 
awaited measure. It will improve the 
atmosphere, the efficiency and help in 
the presentation of the CAG*s report 
to the Parliament in time. Even 
though, I disagree with many of the 
views of Mr. Baksi and with what he 
did in the case of Kerala. I do not want 
to say anything personally against him. 
Please protect the interests of the em-
ployees.

SHRI G. VISWANATHAN (Wandi- 
wash): If there is anything of which 
the government employee is afraid, it 
is transfer, next only to suspension 
and dismissal. Th'«» bill is seeking 
exactly to transfer thousands of em-
ployees; and that is why they are 
naturally afraid. They think that 
their future prospects are uncertain, 
because according to my information, 
only one Ministry, viz. the Ministry 
of Communications has finalized the 
scheme regarding service conditions. 
(Interruption) I want to know from 
the Minister as to what is going to be 
done by the other three Ministries. To-
day, we want to transfer thousands 
employees. You must finalise the 
scheme regarding the service condi-
tions, before they are transferred. 
Once you transfer them, there will be 
confusion; and hundreds of thousands 
of persons will be affectsd. If you 
are going to finalize the scheme* alter 
their transfer, it would b« like putting 
the cart before the horse. The Min-
ister gfyould be careful about th*s. 
Government has to make sune not



JH9 St Red. re. DtpaH. of MARCH 25, 1976 S t *e*U re. Depart. 0f  2*0
Utfc Acctis. Ord, & Bill Vn. Acct. Ord. & Bill

[Shri G. Vishwanathan]

only that there is not loss of pay far
tbe employees, but also that their 
reasonable expectations in the origi-
nal department or service, are pre-
served. Again. I would like to em- 
pfaasizq that for some period, there 
should be mobility between the gov-
ernment departments or the Minis-
tries, and the office of the CAG. The 
bill says:

“An officer or other employte 
transferred to any Ministry, depart-
ment or office of the Central Gov-
ernment, by an order made under 
sub-section (1 )  shall, on and from 
the date of transfer, cases to be an 
officer or employee in the Audit and 
Accounts Department.”

This will completely immobilize the 
employees from going and coming 
back. I think that the Mini>t*qr should 
either drop this croviaon or make 
some other suitable executive order 
providing that ther» can be mobility 
between the various Ministries and 
the office of the CAG, for some time. 
If this is the slate of affairs at the 
Centre, what will happen in the States7 
At present there is no schcine at all 
I want the Centre to draft a bill or 
to prepare guidelines or arrange to 
have a uniform scheme throughout 
the country, so that different service 
conditions do not exist in different 
States. I want the Minister to view 
these problems as human ones and 
see to it that the low-paid employees 
are not made to lo-e their hard-earned 
prospects.

MR CHAIRMAN; The Minister
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE iSHRl- 
MATT SUSHILA ROHATGI): Hon.
Members have expressed some doubts. 
At the very outlet, I would like To 
say that the Bill pro/idqs that an 
employee transferred f-om the Audit 
,Department is entitled to be appointed 
to p. post carrying a scale of pay not 
.less favourable than that of the post 
beid immediately before such trans-
fer in the parent Department Sub-
stantive status, if any. would also be

preserved. Even officiating pay in *  
vacancy of specified duration In whicn 
an employee was officiating in tfc® 
parent Department would be protect-
ed for the unexpired period of tbe 
vacancy. As service will be conti-
nuous, previous service would also 
count for pension, in accordance with 
the Rules. The employee will continue 
to be governed by the seme Rules like 
Leavei Rules, Pension Rule3, Funda-
mental Rules etc., even after the 
transfer. Till alternate rules are made' 
for recruitment, promotion, etc., they 
will continue to be governed by the 
existing set of Rules. Tt is hoped that 
this will take care of the legitimate 
interests of the staff transferred from 
the C&AG’s organisation.

SHRI DINEN BHATTACHARYYA;
I am sorry to mention that the doubts 
expressed have not been, removed by 
reading two or three lines from the 
Statement of Objects and Reasons 
attached to the Bill. Is it not a fact 
that in the nw^u of January, and 
subsequently also, the JCM met and 
there nothing was clarified? Why was 
St not clarified even in the month of 
March when J.C M. met? Why was 
no assurance given to the conce.ned 
emDloyees that their conditions of 
service will not be adversely affected? 
Why should she not ask for senior 
Minister t0 draft specific provisions to 
protect the interests of the employees, 
in case of transfer? As Shri Banerjee 
and Shri Viswanathan pointed out,
10.000 employees will be tiansferred, 
and they are existing employees, 
whal is the guarantee thal their 
seniority will be maintained and that 
they will have tha same chances of 
promotion, as thev were having in the 
audit department? Though the num-
ber has been mentioned here as 10,000, 
subsequently it may reach even double 
that number. Yet, they have not 
made any blueprint regarding the 
changes.

They say that they are very anxious 
that th« officers should not play poli-
tics inside the office. I agree with that
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completely. But it shoul# be appli-
cable to everbody. As Shri S. M. 
Banerjaie has pointed out, some em-
ployees are still being victimised for 
having taken part in the strike some 
years back. Some of them have been 
dismissed and some are still under 
suspension. They have not yet been 
reinstated. Why do the Government 
not take them back?

Since the hon. lady Minister is 
piloting the Bill, I may remind her 
that 60 per cent of the employees in 
the audit offices, especially in big 
cities like Bombay, Calcutta, Delhi 
and Madras come Iron the iair sex. 
What will happen if thay are trans-
ferred from one place to another? 
Then, what is the guarantee that the 
officers will not settle old scores by 
transferring them to distant places? 
For example, a can be trans-
ferred from Trivandr'im to Delhi 
ot from Calcutta to Bombay. Jn that 
c ŝp, what will happen to them? Why 
not say in clear-cut term  ̂ as to who 
will be transferred from the audit 
department, wha1. will bp the fondi- 
tions of service of those employees, as 
also of the residuary employee': in
th,? audit d^partmpnt’

MR. CHAIRMAN- Y'-'u want that to 
become a part 703 parcel of the 'Bill?

SHRI DINEN RH ATTACH AUYYA: 
At least the Minister should spell it 
out in the Fouse, that the em~ 
p’ ovees would b*i satisfied that they 
have been given an assurance on the 
fl >rr of the House.

So, I press my motion and appeal 
to Oie Members tn votj for it.

SHRI S. M. BANERJEE: May I 
know if the Finance Minister will 
havr> a discussion, an exhaustive dis-
cussion, with the employees to clarify 
corf-iin doubts?

SHRIMATI SUSHILA ROHATGI: 
I have already replied to it.

MR. CHAIRMAN: The question is:
“This House disapproves of the

Departmentalisation of Union Ac-

counts (Transfer of Personnel) 
Ordinance, 1975 (Ordinance No. 2 : 
of 1976) promulgated by the Presi-
dent on the 1st March, 1976.”

The motion was negatived.

MR. CHAIRMAN: I put Amendment 
No. 2 to the House.

Amendment No, 2 wat put and 
negatived.

MR. CHAIRMAN; The question is:

“That the Bill to provide for the 
transfer of officers serving in the' 
Indian Audit and Accounts De-
partment to any Ministry, Depart-
ment or office of the Central Govern- 
ment for facilitating the efficient 
discharge by such Ministry, Depart-
ment or office of the responsibility 
in connection with compiling the 
accounts thereof, be taken into- 
consideration.”

The motion u'flt n'foptr-r?.
Clause 2 (Transfer of otfici'r.-f and 

employees of the Avfiit find
Accounts Department)

SHRI B. V. NAIK- I l>eg to move:

Pages 1 and 2, lines 17 and 1 
respectively.—

for “prospective)”  substitute—

“p-ospective not extending be-
yond 28th day of February, 1978)” 
(1)

I am moving th 's  anvndn'ent on the 
basis of our experience af tho tim© of 
the States’ reorganisation. As pro-
vided in the Bill the transfer of the 
personnel from the AG’s office to the 
respective administrative Ministries 
can go on for an indefinite period. I 
am quite sure the hon. Minister is 
aware that aftar the States’ reorgani-
sation took place, in many parta of 
the country, particularly in Maha-
rashtra and other States, from 1st 
November, 1956 t’ ll thU date there has 
been no settlement or finalisation of' 
the shift from on* area to the other, 
not from one Ministry or One depart-
ment to the other, of some peopl6„-_
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Therefore, the ^ery spirit of the legis-
lation will be defeated if you do not 
include in it a time-bound schedule.
I know that within two years this 
herculean task cannot be completed, 
but at least my amendment will cast 
a responsibility on the Ministry of 
Finance to come forward for exten-
sion of the time on 28th February, 
1978, to this House which will then 
be in a position to evaluate the pro-
gress of the work, and see whether 
the spirit of legislation that has been 
carried out. I want to know whether 
there have been any hardships so 
that our friends Mr. Bhattacharyya as 
well as Mr. Banerjee could have one 
more opportunity, at that time, some-
where in the month of February 19r<8 
to evaluate whether therp have been 
any hardships or not. Under these 
circumstances, I would press this 
innocsnt amendment to place a sort of 
time limit regarding implementation 
of your transfer for acceptance by 
the hon. Minister. I think there is 
nothing harmful in that. Tho only 
thing is that there will be a tit of 
hard work. We arc giving a lot of 
hard work to the staff employed in 
the AG’s office and a bit of more of 
Tiard work has to be done by the 
Ministry of Finance. I rope it will 
be accepted.

MR CHAIRMAN: Has the Minister 
got anything to say?

SHRIMATI SUSHILA ROHATGI: 
We hope that the departmentalisa-
tion will be completed within this 
year. That is why, I don’t think that 
~we can accept that.

MR. CHAIRMAN: I shall now put 
Amendment No. 1 to the vote, of the 
House.

Amendment No 1 was put and 
negatived,

MR. CHAIRMAN: The question is:
'That clauses 2 <md 3 stand part

of tbe Bill” .

Clauses 2 and & were added to the ‘Mil. 
Glaime l, the Enacting Formula o^d 

the Title were added to the Bill.

SHRIMATI $USHILA ROHATGI; I 
beg to move;

“That the Bill t<e passed.”

MR. CHAIRMAN: The question is: 
“That the Bill be pnsssd.”

The motion ua$ adopted.

17.38 hrs.

MOTION RE: SUSPENSION OF PRO-
VISO TO RULE 66 TN RELATION TO 
IRON ORE MINES AND MANGA-
NESE ORE MINES LABOtJll WEL-
FARE CESS BILL AND IRON ORE 
MINES AND MANGANESE ORE 
MINES LABOUR WELFARE FUND 

BILL
THE MINISTER OF LABOUR 

(SHRI RAGHUNATHA REDDY); 1 
beg to move:

“That this House do suspend the 
proviso to rule C3 of the Rules of 
Procedure an^ Conduct of Busi-
ness in Lok Sabhj in its application 
to the motions foi taking into con-
sideration and pass ng of the Iron 
Ore Mines and Manganese Ore 
Mines Labour Welfare Cess Bill, 
1976 and the Iron Ore Mines and 
Manganese Ore Minas Labour Wel-
fare Fund Bill, 1976/’
MR. CHAIRMAN; The question is:

“That this House do suspend the 
proviso to rule 66 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its rpplication to 
the motions for taking into consi-
deration and passing of the Iron 
Ore Mines and Manganese Ore 
Mines Labour Wellare Cess Bill* 
1976 and the Iron Ore Mines and 
Manganese Ore Minss Labour W el-
fare Fund Bill, 1976.*' *

The motion adopted.

The motion was adopted.
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i r o n  o r e  m i n e s  a n d  m a n g a -
n e s e  o r e  Mi n e s  l a b o u r
WELFARE CUSS BILL.

A im
IRON ORE MINES AND MANGA-

NESE ORE MINES LABOUR
WELFARE FUND BILL.

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): I
beg to move:*

“That the Bill to provide for the 
levy and collection of a cess on 
iron ore and manganese ore for the 
financing of activities to promote 
the welfare of persons employed 
in the iron' ore mines and manga-
nese ore mines and for matters 
connected therewith or incidental 
thereto, be taken into considera-
tion.1’

“That the Bill to provide for the 
financing of activities to promote 
the welfare of persons employed in 
the iron ore minps and manganese 
ore mines, be taken into considera-
tion.*'

The welfare of workers is an' im-
portant function of any Welfare State. 
In developing countries like ours. 
Governments have to play an active 
role to ensure welfare of workers 
because they are «Sther not organised 
or their organisations cure too weak 
to bargain with the employer for 
such facilities as they need.

The Directive Principles of State 
Policy laid down in our Constitution 
speak of the promotion of welfare of 
people* in general and of 'securing 
just and humane conditions of work', 
in particular. In this context, the 
improvement of the living conditions 
of the workers assumes great impor-
tance. In fact now the main em-
phasis at the 20-point economic pro-
gramme, which has been enunciated
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by  our illusbiou* FSrime Minister, is 
On improving the living conditions of 
the weaker sections of the society.

Mine workers form «  clasts by 
themselves because they have to live 
and work in remote areas where 
none of the modem urban facilities 
are available. It was not until the 
outbreak of the Second World War 
that Government of India and the 
State Governments realised the need 
for improving the living condition of 
workers as a means to increase wor-
kers’ efficiency and boost their 
morale. The earliest attempt in this 
direction was the setting up of Coal 
Mines Welfare Organisation by an 
Ordinance in 1944. Encouraged by 
the success of this Organisation, the 
Government set up similar welfare 
funds for workers employed in mica, 
iron ore, limestone and dolomite min-
ing industries. The role of these 
welfare organisations is to supple-
ment and not to supplant the efforts 
of the State Governments and the 
employers to improve the quality of 
life of the workers and their depen-
dents The welfare activities under-
taken by these organisations are fin-
anced out of the proceeds of ce<?«s on 
the minerals concerned.

As the Hon’ble members are aware, 
the Iron Ore Mines Welfare Organ-
isation has been to existence since 
1963. Since Manganese ore generally 
occurs in the same areas and loca-
tions as the iron ore, it is but proper 
that the manganese workers should 
not be denied the benefits which ac-
crue to the Iron Ore Mine workers 
nearby. Since there is also already 
in existence a well-knit organisation 
to look after the welfare of Iron Ore 
Mine workers, this organisation could 
also he made responsible to attend 
to the needs of the manganese ore 
mine workers. There are about 52,000

•Jfoved with tfce wsotgmtndation of the President.
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workers employed in iron ore min-
ing industry and about 38,000 wor-
kers employed in iron ore mining 
industry. Taking on an average 
three dependents per worker the 
total number of beneficiaries o f this 
Joint Fund would be about 3,20,000.

The present rate of cess cm' iron 
ore production is @ 25 paise per 
tonne and at this rate a total amount 
of about Rs. 90 lakhs is collected. 
The cess is proposed to be levied on 
manganese ore at the rate of He. 1/- 
per tonne (with an enabling provi-
sion for itg increase up to a maxi-
mum of Rs. 6/ -  per tonne) which will 
bring in a revenue of about Rs. 17 
lakhs. If a uniform levy of welfare 
cess on both the minerals is aimed at, 
then' either the rate of levy on iron 
ore will have to be increased or the 
proposed levy on manganese ore will 
have to be brought down. There is
no case for increase In the levy of
iron ore just now, because even at 
the present rate, there is an accumul-
ation' of about Rs. 3.30 crores in the 
Fund. On the other hand, if the pro-
posed levy on manganese is decreas-
ed, the collection will be too small to 
serve any useful purpose It is, there-
fore, proposed to prescribed separate 
rates of levy of welfare cess on the 
two minerals in the proposed enact-
ment for the creation of a joint wel-
fare fund. The total cess collected
on the two minerals will, however,
form a common fund which will be 
utilised for providing uniform wel-
fare facilities for the workmen em-
ployed in iron ore and manganese 
mines.

The proposed cess on manganese 
will be on the same basis as provid-
ed under the Iron Ore Mines Labour 
Welfare Cess (Amendment) Act, 
1970 (41 of 1970) which envisages a 
levy both on exports and internal 
consumption The internal consu-
mers i®e mostly the iron and steel 
jplants and other metallurgical fee-

Welf. Cess *  Fund BiHt 
tories. While the cess on that por-
tion o f these minerals which i* 
exported will be colleeed by the 
Customs Department as a duty of 
customs, the cess on the minerals In* 
temally consumed will be collected 
by the occupiers of steel plants and 
metallurgical factories from the per-
sons by whom these minerals are 
supplied. The occupiers of such plants 
and factories will then make over to 
the Government the cess collected. 
In cases where such plants or fac-
tories own captive mines, the owners 
of such plants or factories would 
themselves be responsible for the 
payment of cess on' the minerals con-
sumed by them. This procedure o f 
collection of cess through the agen-
cies specified above follows the Mica 
Mines Labour Welfare Fund Act, 
1946, and the Limestone and Dolomite 
Mines Labour Welfare Fund Act, 
1972, respectively. The Government 
will, however, be empowered to ex-
empt any factory or class of factories 
from the levy, if  in its opinion, the 
administrative cost of collection from 
such establishments will be dispro-
portionate to the cess collected.

When these Bills are put on the 
Statute Book Iron Ore Mines Labour 
Welfare Cess Act, 1981 will be repeal-
ed. Thl$ Fund like other welfare 
funds for the miners will be adminis-
tered in consultation with Regional 
Advisory Committees. There will 
also be a Central Advisory Com-
mittee to coordinate the activities of the 
Regional Advisory Committees to en-
sure their effective functioning. The 
constitution of these Committees will 
be almost similar to that now pre-
vailing under the Iron Ore Mines 
Labour Welfare Cess Act, 1991. The 
welfare amenities in the proposed 
Acts, shall include medical, housing, 
water supply, educational and recrea-i 
tionfol facilities as alredy provided 
under other mines labour welfare or-
ganisations.

The opportunity of repealing the 
Iron Ore Mines Labour Welfare C m
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Act, 1W1, as amended in 1970* will
1m » to make food defi* 
cteocies to that Act and to introduce 
such modifications a* have already 
found a place in the latest welfare 
fund legislation, the limestone and 
Dolomite Mines Labour Welfare Fund 
A&t, 1972, viz.,

(a) the metallurgical factories 
and not the middleman who 
sells the ore to these fac-
tories will be made respon-
sible for collection of cess 
and its payment to the Gov-
ernment.

(b) labour employed in the 
mines will be defined to In-
clude all those persons indi-
cated in clause (d) of section
2 of the limestone and Dolo-
mite Mines Labour Wel-
fare Fund Actf 1972.

<c) Provision will be made for 
the imposition of penalty for 
non-payment of cess on the 
defaulting mine-owners/ per-
sons by whom the ore is dis-
posed of on' the lines of sec-
tions 13, 14 and 15 of the 
Limestone and Dolomite 
Mines Labour Welfare Fund 
Act, 1972.

To sum up, the proposal is:

(i) Creation of a joint Iron Ore
and Manganese Ore Mines 
Labour Welfare Fund

on the lines of the latest 
Welfare Fund, namely, the 
Limestone and Dolomite 
Mines Labour Welfare Fund 
and the consequential repeal-
ing of the Iron Ore Mines 
Labour Welfare Cess, Act,
m i .

(ii) Collection of Welfare Cess on 
export and internal consump-
tion by the iron and steel 
pHant and other metallurgical
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factories at the following 
rates;—

(a) Iron Ore—at the rate o f 
25 Paise per tonne with a 
permissible limit of Be. 1 
per tonne.

(b) Manganese Ore—at the 
rate of Be. 1 /- per tonne 
with a permissible limit of 
Bs. 6/ -  per tonne for the 
provision of uniform wel-
fare facilities to workers 
employed in' iron ore end 
manganese ore mines.

(iii) Payment of & per cent of the 
duty collected as customs on 
the iron ore and manganese 
ore exported to the Depart-
ment of Customs.

(iv) Increasing the rates mention-
ed at (ii) above, when neces-
sary, in consultation with the 
Department of Expenditure 
and the Ministry of Com-
merce.

I do not think there is anything 
else in the two Bills which require 
specific comments. As you will see, 
these are pieces of a welfare legis-
lation; they are a part of the measures 
that should be undertaken by a Wel-
fare State, and our State being a 
Welfare State in a very advanced 
stage, I  do not think there will be 
any objection to such welfare legis-
lations being passed. These are non- 
controversial pieces of legislation and, 
with your blessings, I hope, these will 
be passed without much of discus-
sion.

MB. CHAIRMAN: Mofions moved:

“That the Bill to provide for the 
levy and collection o f  a cess on 
iron’ ore and manganese ore for 
the financing of activities to pro-
mote the welfare of persons em-
ployed in the iron ore mines and
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manganese ore mines and for mat-
ters connected therewith or inci-
dental thereto, be taken into consi-
deration."

“That the Bill to provide for the 
financing of activities to promote 
the welfare of persons employed 
in the Iron ore mines and manga-
nese ore mines, be taken into con-
sideration.”

Mr, Biren Dutta.

SHRI BIREN DUTTA (Tripura 
West); Mr. Chairman, of course, we 
agree with the intention' of the Minis-
ter; those welfare measures should 
be accepted without much discussion. 
But we must exercise some control 
how these funds realised in coalmines 
are actually spent for the welfare of 
the workers and how an organisation 
like this Advisory Committee, toge-
ther with the staff, etc., which ex-
penditure is met from this Welfare 
Fund, function. As far as eur know-
ledge goes, these Advisory Commit-
tees do not really represent the wor-
kers. The workers are far off from 
the purview of this Fund. The wor- 
kters cannot say what are their Im-
mediate welfare needs. Big buildings 
are sometimes constructed as recrea-
tion places, but the workers cannot 
enter those buildings, and there is no 
meaning in saying that this Fund is 
for the welfare of the workers. I 
think, there must be some provision 
in this Bill that the Advisory Com* 
mittee should be formed out of elect-
ed representatives of the workers in 
every mine as well as of representa-
tives of the Unions. In the field level, 
the Advisory Committee’s office should 
not be in a far-off place; it must be 
within the mine area. And when ex-
penditure from this Fund is to be 
made, the workers’ general body 
meeting should be called and they 
xhould fet asked to suggest what type

2$ Itm  Ore IHtees- &
Manp. Ore Mines &ab.
Weif. C ess* F $ m m ttt  

of welfare measures are needed Im-
mediately. If this is not d I t  
becomes a mere mockery. What hap-
pens Is, some Minister is invited to *  
big building; It is said that it is meant 
to serve as a recreation place for the 
workers; there will be a gathering o f  
some workers’ representatives and 
some Union leaders; some photo-
graphs will be taken and will be 
shown as a welfare measure. But in- 
actual effect, for the supply of cheat 
per ration through the worker* 
ration shops in the localities, these 
workers are always at the mercy o f  
Mahajans If there are gome stores' 
created out of this fund in the midst 
of workers from where they can pur-
chase all their essential commodities 
easily, that would be welcome and 
that should be brought within the 
purview of this Bill, otherwise our 
experience of such measures is not 
good.

I do support this Bill, I do not 
oppose it, but I am astonished, that 
while some other Bills for welfare 
were passed, why this Bill for the 
welfare of workers of iron ore mines; 
and manganese ore mines was delay-
ed for so many years. It should have 
been brought much earlier. Now 
that you have brought it, you must 
draw upon the experience of the 
funds in coal mines and other areas 
and see that it is most effectively uti-
lised in this case. That is the crux 
of the thing. While supporting this 
Bill, I want to draw the attention o f  
the Minister to the fact that if proper 
attention is not giv&n, if proper re-
presentation is not given to the wor-
kers in the Advisory Committees, if  
general worker? are not made aware 
of this fund at all, it would not serve 
the purpose. The workers must be 
made aware of this funtd that this is 
functioning for their betterment and 
they must suggest, how this fundi 
should be utilised. Some madbfinery 
must be provided to hear t&dr say 
and to decide in every budget how 
the money is to be spent. With thesft 
observations, I support this. BHL.



H frftG rat t f M f t t l l t  W&.Cm**mdM Ut

m  Jfo* Ore KSn«* ft CHAHfcA Ittt <*AXA) Iron On mm  ft 234:.
I M .^ r e  mn*8b*h. . JMfoiKR. Orr Jdmsi Lib.

tin  m tm  «M f (SR1T*) :

awiwfa # ,  ^ s r n m  tfk  SM ta 

w i w  #!r farcr srft fasr f̂r

fr#t * * *  % ?rre% sr^Ef t  i$?r ^  

s w fir a fc , w*pt t̂ctpt % ?f*ffr 

w iw  * r^  1 sN t tfsft *ft % aRramr 

farw HTfiTT % % fsr^

j w^ t  f w  |, ^  t  tftr

J * m  viflw r wtft % *ft ftw rfw  

#  «ft 1 arf^P s w r  vr ’ rrfgr «rr %  

%<HT «tfr # ,  wfep *>T *ft 3TCT5T 

sft w s't srz *rf $ ^ f a q i f t  

tnp $■ ?n«n^r & fe*r sr*§<r ?ft p r  

?re$ TT 5TRSR T̂cTT f% S it 

s s f t  »?viff[TT wj  $>crr 1

%  Tr»ft srrr% * r m  ^ t N pt

gOT, * T R ^  *TT**T % T̂fTPTT fa> 3W

8r ^  «ft fvrw ^fe* ^>rr ^rff* 1 

fkm *r %*r w*? m jn*apr | f% 

spfaf % friNN£fe«T fFT, %

f t f  5trH flTfTR $  tft 1 
5ttrt g rm . sfrr srfTf^rfsr  ̂ * r  ^r 

i ft3T*rT fnf\ %r, *£? 

% % ?  vftxirw  AT* *T£ST 1  ^ T K  *&- 

^ s r f t  ^ dV  *t> f̂pft i a r f

snarer f t  <r> ^ 1 s*r <rcf arr? sft

tryarr^arft spqr^n $ % | *ft

w k t  SffcT f  ̂ fu r f l1 'tfffSFT *T?ft 11

#fa?r ?nr**r % ^t t̂  | ft?

#  ^ r r f  %  i r t  srfcrffrfg 

^  1 srnvt ^nrrrfir *r^rar ^ t w O  

I  f t  fv v  ?iTf % wftrf»rMf m  ^iwr
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s w t  r̂rsr?̂ r fc, =*rf t  sN-ira$T 

f t  ^ r |  *r$*t *fte * r w f t  if 
^  *r$ 3*ftor ^ f X  ?rt, gfjr it w  ^
T̂TTar fT5T5T T̂T'Tt if sf?PT 3\*t 

*Hr$Tt f̂t Tft t ,  sfft 5U3T f̂t t  I ? m  
f̂*T ^  sT?f*rr * t s ts -j^p t ^ ^ t t ^ t  

■grfr, ift r̂Rr^rfrf^T *# t $tift i m a m  
% 5ttt ^  r̂ v ret *rfar&r fsrr t  i 
tat H 7f^ *ft *r^ff % sfriTT f?rfe*r 
m u x  w  * t ^tsrt *r 'Tft«rcfa sp^r v x

tfX JTSTfT f f  *ft I 
UTsr ift &T % f»T* *5t

sfalT STRt Jf spm ^  qT?f iRTf^t
^  w  a uttw & *r* t  # 

faafr s tv r  v t ^rm % wmj vtfr p  » 

t *  ¥t *r^«rr «Fft aft *r#-»jsrnr 

% ft *rr^r $>ft <, ftfrn rc 3*  w r it
if tft *f*T ^  faPT f  | *fertf

« M f  H |[T Jf «T<#f 5f
^ ^  f , W  >̂ t fRRT *Tf 

% v fir j  wrra | i

rsr w » ^ ^ * ip ir ! iK iw ip « r  % 

*ntftar*?T*T<«rt$rr§f i 

^rr^^Tft i ,  « iw s r ^ r  v r  im t 
w *m . %vx vfcw % «ft awr ^  i * wx 
% ^ t%  *r ifK  qTflrqrm % w *  

?rrsrT ^  % 5rrm  f  i ^ r  Isntftar 

5TH ff ? i r d  ’ T^pt apro ^  | I ^  

3ft «ft ?ft<rr, OT TK V% ? W  ® N

«rit ft»ft f% ^  $ vt urrt-

11  ^ r  wt f *  WRft |  ^ r  ^  

m?r 5n% «Ft ^ r s r r r f t t ^ f t ’T 

qrfirft % f r q  *Pt  ̂«rrft *rgt 1 1 ^ r r r ^  

jgprrar *Tcft sft ^  t̂*rr ftr $%

f̂ TcT 3ft | HffT 1̂ V ft  »̂t,

jrranmr tft ^  % f i ^ r t  *Pt 

sft *r«®t t o  f>ft ^i%q: i ^  

fl#5T»r v x  % wr T̂TfT fcrerfrr f t  ^  | 

^rt <rc w^wnJTf^rr ^rrr ? fk  ^  

? r  ?l <̂r % "six s*tt?t f^rr r̂rsr i

^  fir̂ r «Ft % r̂ar 

vft <̂rr, ^ i  ^  T̂ft9*r ?r

fsp f?i*r v^rr | i v f  $tt% 

^ 4 t  ^  r ?  i? <ft *^rf ^t »rf C i 

irert sft % w f̂t «r<r% w > r  ?r f̂t v t

f¥5p fiWT I # T  spTTfft Jt

afft I, 7*r ^r w  ^  tftx ^4T*r 

ftqr w  f  i at t  ^rr ^sr^T g[ ftr 

*f?PR

«TJT?[ff % 3J<TT «JTT TTP5ft|f%4r 

Wtt, ^T«t i f t*  % **$*, ? f t ^  Wff!T 

n<8( <tnT ift?: i«% * f  % # ( i^



w r  fora* s w  % 

w j  f , t it  frarrcff, % srarm
w  ffgfsratff *rr *r*r«flwr 

ftqrr w  ^rT^, *r$ ?$?r ^r^ft 

iftnr i

f  tp ?  arm  * F t  ^  ^ r  f f r s r f a #  i f  

t o N t  i a i p  f o r  7 ^  *ftftw ? r  s f t p w

<TTff % cRspT̂ ftn

*ft ®p%®r ^ r  *r*w % tftfarar srenr̂  r̂ t̂ 

^ im f-r^  m%* % *rm cr^ft anr *r?t

%rft «T I ?TT?? m  tr̂ r JTff̂ TT 

%  * r ? %  #  s f t r  snr f'ts r  *r«rp ? rr ?rt 

t f t W  STR % *T3T$T §t ^  t a*r ^  

V* sffa* spT, fttfH  tfte* m , *t<ftfT 

^ J T  m  *ftt *3TC sftsR1 ?rr STBOT 3TtT 

n ™  «rr i srre i f  #  t f t f o r a  

aft̂ ra % 3 ^ ? m  wnr <r* T §t
$  i i f  w f t  ttsp * t f f a  ^

3f * * r  arra ■&■ * n r f  « ft  i f ®  

^ f t  ^  n? sp̂ r «n f t  

^tft % arsr^rf ^  «r«np«rr 
*r$t *ft ?f?T t o  ^  | ,  
arft *ft | tfk  %k 3r»r? t^V | i 

V I  t i t  clTT) far m  apt tfsfa fffaip 
%arr i ^  arm *rte 

^ 5  ^  jrmsfta fj*r#*rr 3ft **• 

*rc*r an̂ t ?rflf f  t  *p» arn:
^frfaraw  q f J T J H  aitr «T t ft  

^ T  &  v fc%  %  * T S  3 T R « r  f o l T  

<rr i 3 * r  w w  q ft uffear <mr 

I  m k  *wr tit

tffim  ijp m  art a*m f iit*.

& 1898 (SAX4) irop  Qr* tfto **  ft 24a  
Mahg. Ofit Hints £m>

Weljf. Ces» & Fund Bitfe

t f l a m  ^  f?RT «ft l 
*Ffr «tt f t  ?*rrt ^?r »f waj  ̂ wt t c t  

^  ?%5r «r^ t * F t  ^ s t f t n r f t  %  ^  \ 

*TfoH 5f wr% ^TFfT

* % * r  q ’f t  %  %  I

w t  f w r ^ r r t ;  5 3 f r f ? r q ^ ^ f  r n z x  

t ; ajĴ P̂n: %, f , w ^tr | 

s n f ^  w r fe  w r  Ii  w r a r r

|  ^ r r t  i f  % r \  * 3?  srr 

« r r f o  tito  ^ o  s f t r  ?rr?o c r«

it?to «rfHFr «rnsft*r m

sn^fw  ̂ ârn? | ; 1 1

? ftft£ ra  q ;P ? r ^  J f  $ * r *  ^  w t t  

?%?r *3T<T %  ^ r  f  « r t t

TflTff f̂t ®Ftq̂  t i t  ^T?r *

^  ^  1 i f t  ^  ^ r  ira w a r *r%  |  f t J  

?mr^r^7<ft i f  *5RT?r %

t k  ^qrr?r sarrer ^ r r  aprr ^  1

sprrt if f̂t ^frr ?5t ^ptt ^rr^r 1 

^ r f ^ t ^ T ^ T  « tt  f t q a p  

f o F c p r ^ r  ^ r  f w  ' t t  ^ t f i t  

ar*Rl ^ ir R T  ^ m r  %  s*n %

t  f t ^ f t  v t  w r  %  ^ f ;

^ T R t  q g ry jf o  ^  %

55? ^  f ,  v f f f t  t  srfaw 

s ftfa ra  ?rr ^ t t r  a p ^  |  1 f t #  

w f t  i f  t o t  s T s fV

%  m x , v ftx  9 T *  %  t o t  

Jn aft T O t  %  a ft% , i f

f f r c w w  sfrr v m x  ^terr 1 1  

arr*r j ^ s n r r  % ^  1 1

$ *r r ^  t w  %  5f a r f  ^

v f v r a a r  5« h p n  $ i  1 1 25-30



343 Iro» ° r *  Mine* *  MABCH & , W *  
* 2K#n0» Ore Mine* Lab, ,

Wetf, Ce<# & Ftt»a 3K b

WRwt tit]
srni? ’ ft fa«ft ?ft, qruft v t  <wt *r$

Sf̂ faT ?tp «*$■ I 3Hf% 
sfvn x  3T?ft v t g?r % *[8f w O t 
«pt ssre *ft fosr m \ \  w

sjTt if SPOTK «Ft fflRfr- 
IfNrV ftW 3TST 5TR7 infwz •

^  ««»«r % ^ R h r  
WW % Sfrff affflnft % !PfT $; 
fa  jWfflfol'id i «B«r % *TTO «TT
w  ^  ifrc «i f  «T £r,
Uf JTft I  I

Iron Ore Mine* *  24*
M m g^pre M jw t-U b ,

MR. CKAXfl&MKt Is *ha hoa 
Member closing bis «&eeeh? .If not; 
he may continue his speech tomor* 
row.

The House stan^, ,%ljourned to- 
meet tomorrow > «

18.00 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, March 

26, im/Chaitra 6, 1898 (Saka)
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